CONTINUED FROM PART- 2

(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020855 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : ISOLATOR SYSTEM

(51) Interrational classification :B25J 21/02 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)JGC JAPAN CORPORATION
(32) Priority Date :NA Address of Applicant :4, Minatomirai2-chome, Nishiku,
(33) Name of priority country :NA Yokohamashi, Kanagawa 2206001 Japan
(86) International Application No :PCT/JP2018/0001(|(72)Name of Inventor :

Filing Date :05/01/2018 1)KOJIMA, Takeshi
(87) International Publication No ‘WO 2019/135283
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

[Problem] To provide an isolator system capable of stably maintaining, at negative pressure, the pressure inside aspageratj
using a simple configuration. [Solution] An isolator system comprising a glove box 11 that constitutes an operation space fc
implementing internal operations and has provided therein a glove 14, an intake port 12 for taking in gas, and an e¢23aust p
connected to an exhaust pipe 21 for discharging gas. A flowrate adjustment mechanism 22 adjusts the exhaust flowrate fol
discharged to the exhaust pipe 21 to a flowrate whereby a preset pressure difference can be generated between tipacgikda
and the glove box 11 exterior, by a presalifierence forming unit 121 provided in the intake port 12.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020856 A
(19) INDIA
(22) Date of filng of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : COMMUNICATION DEVICE, PROGRAM AND COMMUNICATION METHOD

:HO4W 74/08, (71)Name of Applicant :
(51) International classification HO4W 72/04, HO4W| 1)SONY CORPORATION
84/12 Address of Applicant -1, Konan, Minateku, Tokyo
(31) Priority Document No 2017226116 1080075 Japan
(32) Priority Date :24/11/2017 (72)Name of Invertor :
(33) Name of priority country :Japan 1)HIRATA, Ryuichi
(86) International Application No :PCT/JP2018/0373![ 2)MORIOKA, Yuichi
Filing Date :05/10/2018 3)AIO, Kosuke
(87) International Publication No ‘WO 2019/102724
(61) Patent of Addition to pplication .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

[Problem] To provide a communication device capable of more efficiently performing wireless communication. [Solution] A
communication device provided with: a first comnuation unit that performs frame exchange based on the IEEE802.11 stanc
with another communication device using a first channel; a second communication unit that performs data frame commithic
the other communication device using a second chanadiequency band of which is different from that of the first channel; ar
control unit that controls the data frame communication on the basis of the result of the frame exchange.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202017020858 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : LOW LOSS OPTICAL FIBER WITH CORE CODOPED WITH TWO OR MORE HALOGENS

(51) International classification :C03B 37/014, GO2E|(71)Name of Applicant :
6/028, CO3C 13/04 | 1)CORNING INCORPORATED
(31) Priority Document No :62/588594 Address of Applicant :1 Riverfront Plaza Corning, New Y¢
(32) Priority Date :20/11/2017 14831 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0619¢| 1)BOOKBINDER, Dana Craig
Filing Date :20/11/2018 2)DAWES, Steven Bruce
(87) International Publication No ‘WO 2019/100047 3)LI, Ming -Jun
(61) Patent of Addition to Application ‘NA 4)TANDON, Pushkar
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A co-doped optical fiber is providedakiing an attenuation of less than about 0.17 dB/km at a wavelength of 1550 nm. The fib
includes a core in the fiber having a graded refractive index profile with an alpha of greater than 5. The fiber alsaiotHdddang
in the fiber that surroundbe core addition, the core includes silica that isloped with two or more halogens, for example chlor
and fluorine, the concentration of the two halogens within the core beirgnifmnm. A method of making a core cane comprisin
doping a soot bodwith chlorine and/or bromine and then doping the doped soot body with fluorine is also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020859 A
(19) INDIA
(22) Date of filing of Appication :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : DEVICE AND METHOD FOR OBTAINING A HORIZONTAL DISPERSION PATTERN

(51) International classification :F42B 12/60, F42B |(71)Name of Applicant :
10/26, F42B 14/02 1)BAE SYSTEMS BOFORS AB
(31) Priority Document No 117002924 Address of Applicant :N/A 691 80 Karlskoga Sweden
(32) Priority Date :28/11/2017 (72)Name of Inventor :
(33) Name of priority country :Sweden 1)THUMAN, Christer
(86) International Application No :PCT/SE2018/0509°
Filing Date :26/09/2018
(87) International Publication No ‘WO 2019/108105
(61) Patent of Addition to Adjzation .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

The present invention provides a payload container (10) for providing a horizontal dispersion patteqrojestites (1, 1°) suitabl
for combatting surface targets. The container (10) is in the form of a cylindeoamtises at least two sydvojectiles (1) 5 arrange
in a core (3) enclosed by a container wall (2), wherein thespjbctiles (1) are linearly disposed. The invention also provides a
projectile (50) and use of the same comprising at least one payotdner (10) or a plurality of sequentially arranged payload
containers (10). The displacement is predetermined in such way so that-ffrejsgakiles (1, 1) are vertically lined at the time O
when the mechanical force from the carrier shell disap@aatshe suiprojectiles (1, 17) are spread to the left and to the right,
providing a horizontal dispersion pattern
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020860 A
(19) INDIA
(22) Dateof filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : PROCESS FOR PREPARING TAPINAROF

:A61K 31/00, A61K |(71)Name of Applicant :
. . 31/045, A61K 31/05. 1)DERMAVANT SCIENCES GMBH
(51) International classification CO7C 39/00, CO7C |  Address of Applicant :Viaduktstrasse 8 4051 Basel
39/205 Switzerland
(31) Priority Document No :62/584192 (72)Name of Inventor :
(32) Priority Date :10/11/2017 1)SUDINI, Ravinder Reddy
(33) Name of priority country ‘U.S.A. 2)CALANDRA, Nicholas
(86) International Application No :PCT/US2018/06072| 3)ANDREWS, lan Paul
Filing Date :13/11/2018 4)DAVIS, Tyler Andrew
(87) International Publication No ‘WO 2019/094934
(61) Patent of Adition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides processes for the preparation -@iBy8roxy-4-isopropyttransstilbene or a salt @olvate thereof
and novel intermediates used therein. In some embodiments theil3ydroxy-4-isopropyttransstilbene is prepared from (&}
chloro-2-isopropyt5-styrylcyclohexanel,3-dione. Also disclosed are crystal forms of Diydroxy-4-isopropyttransstilbene or a
salt or solvate thereof and pharmaceutical compositions comprising same.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020861 A
(19) INDIA
(22) Date of filing of Applicéion :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : PRODUCTION METHOD FORBEAMS

(51) International classification :B21B 1/088, B21B |(71)Name of Applicant :
1/08 1)NIPPON STEEL CORPORATION
(31) Priority Document No 2018022105 Address of Applicant 4, Marunouchi Zzhome, Chiyod&u,
(32) Priority Date :09/02/2018 Tokyo 1008071 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2019/0040i{| 1)YAMASHITA, Hiroshi
Filing Date :05/02/2019
(87) International Publication No ‘WO 2019/156078
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

With this method, flat shape rolling of large preform is performed without generating problems such as elongation aking the
height direction and deformation of a flargguivalent part, and4deam products having a wider flange tlt@anventional Hbeam
products are produced in an efficient and stable manner. In this method, a roughing rolling step includes-eaviledg#tep and a
flat rolling step that involves rotating a rolling material that has undergone the addling stgp and rolling the web. Out of the
calibers that are used in carrying out the flat rolling step, at least one caliber has upper and lower caliber rolls@rdkéled
longitudinal center of the roll body, with a recess for forming a ridge along the oétiterweb of the rolling material. The caliber
that are used in carrying out the flat rolling step further include a ridge erasing caliber that presses down the raiga theme
rolling material, and widens the internal dimension of the web of thegonaterial. The shape rolling using the ridge erasing ca
is performed on the rolling material after the ridge has been formed thereon with the caliber having the recess fondaidgeg t
and the shape rolling for forming the ridge is not perfed after the pressing down of the ridge.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020862 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : XYLENE PRODUCTION PROCESSES AND SYSTEMS

:C07C 2/86, B01J |(71)Name of Applicant :
. . 37/10, B01J 35/00, | 1)EXXONMOBIL CHEMICAL PATENTS INC.
(51) International classification BO1J 29/40, BO1J Address of Applicant :5200 Bayway Drive Baytown, TX
29/48 77520 U.S.A.
(31) Priority Document No :62/594630 (72)Name of Inventor :
(32) Priority Date :05/12/2017 1)MOLINIER, Michel
(33) Nameof priority country ‘U.S.A. 2)NAIR, Hari
(86) International Application No :PCT/US2018/0612¢| 3)WEIGEL, Scott, J.
Filing Date :15/11/2018 4)SALCICCIOLI, Michael
(87) International Publication No ‘WO 2019/112769 5)LEVIN, Doron
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A process and related system for producing f&tane (PX). In an embodiment, the process includes (a) separating a feed str
comprising C6+ aromatic hydrocarbonsoim toluene containing stream and a C8+ hydrocarbon containing stream and (b) co
at least part of the toluene containing stream with a methylating agent in a methylation unit to convert toluene togybeadace
a methylated effluent streamm. addition, the process includes (c) recovering PX from the methylated effluent stream in (b) to
a PX depleted stream and (d) transalkylating the PX depleted stream to produce a transalkylation effluent stream.Kijtagitman
effluent streanincludes a higher concentration of toluene than the PX depleted stream. Further, the process includes (e) co
least some ethylbenzene (EB) within the C8+ hydrocarbon containing stream into toluene and (f) flowing the toluene icof@)e
to the contacting in (b).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020863 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of theinvention : DEVICE AND METHOD FOR COUNTERACTING CONTAGIMPACT EVENTS OF ELONGATEL
SUB-PROJECTILES

(51) International classification :F42B 12/62, F42B |(71)Name of Applicant :
12/58 1)BAE SYSTEMS BOFORS AB
(31) Priority Document No :17002932 Address of Applicant :N/A 691 80 Karlskoga Sweden
(32) Priority Date :28/11/2017 (72)Name of Inventor :
(33) Name of pridty country :Sweden 1)THUMAN, Christer
(86) International Application No :PCT/SE2018/0509°| 2)HEICHE, UIf
Filing Date :26/09/2018 3)VESA, Reijo
(87) International Publication No ‘WO 2019/108104
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional toApplication Number ‘NA
Filing Date ‘NA
(57) Abstrat:

The present invention provides a holding device (5) and method for decreasing theiogrdatevent on suprojectiles (1) when
fired from a barrel, cylinder, carrier shell or the like. The holding device (5) comprises a core (3) and at legst(@dHat at leas
partially enclose at least one spiwjectile (1) each. When a projectile is fired from a barrel or the like themyjéctiles load the le
(2) of the device (5) which are deformed and open up and release theogdiiles (1) ira controlled manner without tumbling
which leads them to hit and penetrate their target with the-shiert The present invention further provides a holding device (5)
comprising sukprojectiles (1) and a projectile comprising the holding device (5).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :18/05/2020

(21) Application N0.202017020864 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : COMPOSITIONSFEPHOSPHORYLATED TAU PEPTIDES AND USES THEREOF

(51) International classification

(31) Priority Document No
(32) Priority Date
(33) Name of priority country
(86) International ApplicatioiNo
Filing Date
(87) International Publication No
(61) Patent of Addition to Application
Number
Filing Date
(62) Divisional to Application Number
Filing Date

:A61K 39/00, A61P
25/28

:62/577157
:25/10/2017
‘U.S.A.
:PCT/US2018/0572¢
:24/10/2018

‘WO 2019/084118
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)JANSSEN PHARMACEUTICALS, INC.
Address of Applicant :1125 Trentéd#iarbourton Rd.
Titusville, NJ 08560 U.S.A.
2)AC IMMUNE S.A.
(72)Name of Inventor :
1)RAMSBURG, Elizabeth Anne
2)DE MARCO, Donata
3)CHAKKUMKAL, Anish
4)SADAKA, Charlotte
5)GOUDSMIT, Jaap
6)MUHS, Andreas
7)PIHLGREN BOSCH, Maria
8)VUKICEVIC VERHILLE, Marija
9)HICKMAN, David
10)PIOT, Nicolas
11)GHIMIRE, Saroj Raj

(57) Abstract :

Liposomes containing tau peptides, prefeyaddiosphorylated tau peptides, and conjugates containing tau peptides, preferably
phosphorylated tau peptides, conjugated to an immunogenic carrier are described. Pharmaceutical compositions and uses
liposomes and/or conjugates for treating or pnéing a neurodegenerative disease or disorder, such as Alzheimer's Disease, i

described.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020865 A
(19) INDIA
(22) Date of filing of Applcation :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEMS AND METHODS FOR AROMATIC ALKYLATION

(51) International classification :C07C 2/86, CO7C | (71)Name of Applicant :
15/08, BO1D 53/34 | 1)EXXONMOBIL CHEMICAL PATENTS INC
(31) Priority Document No :62/592720 Address of Applicant :5200 Bayway Drive Baytown, TX
(32) Priaity Date :30/11/2017 77520 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/05977| 1)DETJEN, Todd, E.
Filing Date :08/11/2018 2)KENNEDY, John, S.
(87) International Publication No ‘WO 2019/108361 3)DORSI, Catherine, M.
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods and related systems are disclosed for condensing a minor portion of an effluent stream from an alkylation reactor
contacting the effluent stream with a firsfuid hydrocarbon quench stream and a second liquid hydrocarbon quench stream.
effluent stream includes catalyst fines from the reactor, and at least a portion of the catalyst fines are carriedndtbntbedcminc
portion of the effluent stream.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020868 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : DEPILATORYDEVICES

(51) International classification :A45D 26/00 (71)Name of Applicant :
(31) Priority Document No :1717049.9 1)SULTANA, Nahid
(32) Priority Date :17/10/2017 Address of Applicant :Flat 16 390 Queen's Gate London
(33) Name of priority country UK. SW7 5HR U.K.
(86) International Application No :PCT/GB2018/0001%|(72)Name of Inventor :

Filing Date :17/10/2a.8 1)SULTANA, Nahid
(87) International Publication No ‘WO 2019/077293 2)SULTANA, Nahid
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed is depilatory device comprising a coil spring having retainable ends; a longitudinal firgrmenilyured to receive one
retainable end of the coil spring, wherein the retainable end of the coil spring is retained in the longitudinal first amehaber
longitudinal second member configured to receive another retainable end of the coil speiragn Wie other retainable end of the
coil spring is retained in the longitudinal second member. The longitudinal first member is configured to couple witittiténah
second member to conceal the coil spring, when the depilatory device is maimanaghused state; and the longitudinal first
member is separated from the longitudinal second member to reveal the coil spring for performing a depilatory actiom, whel
depilatory device is in use.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020870 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : ELECTRIC MOTOR AND WIND POWER GENERATION UNIT

(51) Interrational classification :FO3D 80/60, HO2K |(71)Name of Applicant :
9/04, HO2K 9/02 1)XINJIANG GOLDWIND SC IENCE & TECHNOLOGY

(31) Priority Document No :201811037781.6 |CO., LTD.
(32) Priority Date :06/09/2018 Address of Applicant :No. 107 Shanghai Road Economic
(33) Name of priority country :China Technological Development Zone Urumgi, Xinjiang 830026
(86) International Application No :PCT/CN2019/0704<|China

Filing Date :04/022019 (72)Name of Inventor :
(87) International Publication No ‘WO 2020/048073 1)LI, Jinhui
(61) Patent of Addition to Application ‘NA 2)LIU, Junwei
Number :NA 3)XU, Wenhua

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An electricmotor (100), comprising an active cooling loop (A) and a passive cooling loop (B) that are isolated from each oth
both in communication with the external environment, wherein the active cooling loop comprises chambers (11a, 11b)tleca
axial ends of the electric motor and in communication with each other, an air gap (12) between a rotor (10) and a sfdte (20
electric motor, and radial channels (13) distributed at intervals along the axial direction of the stator (20), ané ttmoéiniMoop
(A) is provided with a cooling device (14) in communication with the external environment; and the passive cooling loop (B)
comprises an axial channel passing through the stator (20) in the axial direction and an outer surface otttheoebettDO0).
Further comprised is a wind power generation unit provided with the electric motor. By means of the electric motorgtiheopro
insufficient cooling capability of a passive cooling loop in a limited layout space is solved, the burteraotive cooling loop is
relieved, the power and selbnsumption of a cooling device are reduced, and thus the volume and weight of the cooling dev
reduced and the power generation efficiency of the whole machine is improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020875 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : OVERFLOW PIPE SYSTEM

. e :EO3F 5/12, EO3F |(71)Name of Applicant :

(51) International classification 5/02 1)VAN STRAATEN, Willem Neel
(31) Priority Document No :2017/07031 Address of Applicant :1685 Randburg South Africa
(32) Priority Date :18/10/2017 (72)Name of Inventor :
(33) Name of priority country :South Africa 1)VAN STRAATEN, Willem Nel
(86) International Application No :PCT/IB2018/0580C

Filing Date :16/10/218
(87) International Publication No ‘WO 2019/077487
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention provides for a secondary overflow pipe and connector (10) connectable to a sewer system, the secondepipe\
increasing overall capacity of the sewer system during peak flows, the connector (10) connectable to a manhole (16) tnd s
define a funnel to reduce turbulence and facilitate a smooth flow pattern and maximum flow capacity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020884 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : PESTICIDES AND METHODS OPSTROLLING PESTS

:AO1N 35/02, AOLN |(71)Name of Applicant :
. . 35/06, AOIN 37/02,| 1)THE STATE OF ISRAEL, MINISTRY OF
(51) International classification AO1P 19/00, AO1P |AGRICULTURE & RURAL DEVELOPMENT,
3/00 AGRICULTURAL RESEARCH ORGANIZATION (ARO)
(31) Priority Document No :62/586970 (VOLCANI CENTER)
(32) Priority Date :16/11/2017 Address of Applicant :5025001 Bditagan Israel
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Applicion No :PCT/IL2018/05123| 1)EZRA, David
Filing Date :15/11/2018 2)LIARZI, Orna
(87) International Publication No ‘WO 2019/097517 | 3)EWENSON, Ariel
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein are agricultural biocontrol compounds and compositions comprising the compounds, and methods of osn
Specifically, nematocidal fungicidal and herbicidial compounds, conipositomprising thererof, and methods for preventing a
inhibiting nematodes, fungi and weed growth are disclosed herein.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020886 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : CELLULAR COMPOSITIONS AND METHODS OF TREATMENT |

. 71)Name of Applicant :
:C12N 5/0775, C12 (
(51) International classification 15/113, C12N 15/81 1)Md%SOBL'?ST IFITER_N;A‘TIONAL .SARL d
A61P 35/00 A ress of Applicant :c 0 Accounting an Maljagemen

(31) Priority Document No -62/589764 Services SA Route de PBpis 20 1217 Meyrin Switzerland
(32) Priority Date 22/11/2017 (712))ggmeKofP|2;/eermor :
(33) Name of priority country ‘U.S.A. 2)COHEN Ira
(86) International Application No :PCT/IB2018/00143 3)LIN. Ri h rd

Filing Date 21/11/2018 4;DO'RO§|§ Serae
(87) International Publication No WO 2019/102268 | (10T o oyA |ri?1ay
(61) Patent of Addition to Application . L
Number ‘NA 6)VALIUNAS, Virginijus

Filing Date :NA 7)DEVINE, Dan
(62) Divisional to Application Number  :NA g;fg:}%R?S’\ﬁg(RA Anthony

Filing Date NA 10)ITESCU, Silviu
(57) Abstract :

The present disclosure relates to cellular compositions that are modified to introduce a nucleic acid or vector expresmsiag th
Such compositions may be used to deliver nucleic acid to a target céléandisease such as cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020887 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : COMBINATION COMPRISING AT LEAST ONE SPLICEOSOME MODULATOR AND AT LEAS
ONE INHIBITOR CHOSEN FROM BCL2 INHIBITORS, BCL2/BCLXL INHIBITORS, AND BCLXL INHIBITORS AND
METHODS OF USE

(51) International classification :A61K 45/00, A61P |(71)Name of Applicant :
35/00 1)EISAI R&D MANAGEMENT CO., LTD.

(31) Priority Document No :62/579666 Address of Applicant :4.0 Koishikawa4-Chome Bunkyeku,
(32) Priority Date :31/10/2017 Tokyo 1128088 Japan
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/05827| 1)AIRD, Daniel

Filing Date :30/10/2018 2)CORSON, Laura
(87) International Publication No ‘WO 2019/08981 3)ZHU, Ping
(61) Patent of Addition to Application ‘NA 4)WARMUTH, Markus
Number :NA 5)BUONAMICI, Silvia

Filing Date ‘ 6)SMITH, Peter Gerard
(62) Divisional to Application Number  :NA 7)FEKKES, Peter

Filing Date ‘NA
(57) Abstract :

The present disclosure providaisarmaceutical combinations comprising at least one spliceosome modulator and at least one
chosen from BCL2, BCL2/BCLXL, and BCLXL inhibitors. Also provided are methods of treating cancer comprising administi
therapeutically effective amatiof at least one spliceosome modulator and a therapeutically effective amount of at least one
chosen from BCL2, BCL2/BCLxL, and BCLxL inhibitors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/05/2020

(21) Applicaton No.202017020888 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : EXTRACT OF THE AERIAL PARTS OF LAWSONIA INERMIS AND ITS PREPARATION

METHOD

:A61K 8/9789, A61C

(51) International classdation 5/10, AG1K 36/00

(71)Name of Applicant :
1)PIERRE FABRE DERMO-COSMETIQUE

(31) Priority Document No 11762019 Address of Applicant :45, place Abel Gance 92100
(32) Priority Date :12/12/2017 BOULOGNE-BILLANCOURT France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0846:| 1)FIORINI PUYBARET, Christel
Filing Date :12/12/2018 2)JOULIA, Philippe
(87) Internéional Publication No ‘WO 2019/115651 3)SUBRA, Laurent
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to an extract of the aerial parts of Laasonermis, as well as its preparation method and the extract that
obtained by said method. The invention also relates to a cosmetic dye compaosition comprising such an extract. Thanalgnti
concerns a cosmetic method for dying keratinrBlmmprising the application of such a composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020896 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date 14/08/2020

(54) Title of the invention : SYSTEM FOR DETECTING EVENTS OR SITUATIONS HAVING ASSOCIATED PATTERNS C
ACOUSTIC VIBRATIONS IN A TRAIN RAIL AND VIBRATION DETECTOR UNIT FOR THIS SYSTEM

(51) International classification ‘B61L 1/02, B6IL | (71)Name of Applicant
23/04 1)NEXT GENERATION RAIL TECHNOLOGIES S.L.

(31) Priority Document No :17382697.5 Address of Applicant :Avda. Ricard®oriano 72, Edof Golde
(32) Priority Date :17/10/2017 - Planta 1 29601 MarbellaMijlaga Spain
(33) Name of priority country ‘EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0784¢| 1)AROE, Richard

Filing Date :17/10/2018
(87) International Publication No ‘WO 2019/076993
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

System (1) for detecting events or situations having associated patterns of acoustic vibrations in a train rail (2npigels eo
vibration detector unit (3) provided with an acoustic sensor (31) and attached to the rail (2) that can sense thelaatiostic vi
transmitted through the rail (2) and a main assembly (4) connected to the vibration detector unit (3), whebeatitimedetector
unit (3) comprises a processor (32) and the main assembly (4) comprises a control unit (41), the processor (32) comngatising
patterns corresponding to known events, the processor (32) being configured to preprocess the vinatigtiedrto the rail (2), t
determine if the vibrations correspond to a stored pattern and, if the vibrations correspond to a stored pattern, senttdbithit
(41) a signal associated to the event. The invention also refers to the vibratidordetgd3) itself.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020900 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of theinvention : SYSTEM INFORMATION SENDING METHOD, APPARATUS, COMPUTER DEVICE, AND
STORAGE MEDIUM

(51) International classification :HO4W 24/02, HO4W|(71)Name of Applicant :
48/16 1)GUANGDONG OPPO MOBILE
(31) Priority Document No ‘NA TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(33) Name of priority country ‘NA Dongguan, Guangdong 523860 China
(86) International Application No :PCT/CN2017/1083:|(72)Name of Inventor :
Filing Date :30/10/2017 1)TANG, Hai
(87) International Publication No ‘WO 2019/084714
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abgract :

Disclosed are a system information sending method, apparatus, computer device, and storage medium; a relay node dd&k
broadcast by a base station, forward said MSI to the end node served, and can al#aiamh system information racgments of
the end node and request, from the base station, tHermaand system information required by the end node, then send to a
corresponding end node the-demand system information issued by the base station; in addition, the relay node sancatscdhe
end node the updated system information issued by the base station, thereby solving the problem of sending systemimfom
context of a relay.
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(12) PATENT APPLICATION PUBLICATION (21) Apdication N0.202017020901 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : AIR OUTLET SOUND ABSORBER FOR A ROTATING ELECTRICAL MACHINE

(51) International classification HO2K 5/24, HO2K | (71)Name of Applicant :
9/02 1)BRUSH ELECTRICAL MACHINES LIMITED
(31) Priority Document No :1718127.2 Address of ApplicantT.he Colmore Building, 11th Floor 20
(32) Priority Date :02/11/2017 Colmore Circus Queensway Birmingham B4 6AT U.K.
(33) Name of priority country UK. (72)Name of Inventor :
(86) International Application No :PCT/GB2018/0531¢| 1)MATHAI, Dennis
Filing Date :01/11/2018
(87) International Publication No ‘WO 2019/086879
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A rotating electrical machine such as a generator has a rotor disposed within a rotor housing andrapeair flassing from the
rotor housing to and through a silencer to an exhaust. The silencer comprises at least one air flow path disposedesatjaoaet |
sound absorbing column, the column comprising a first portion having a first sound absorlargl thegrein and a second portior
having a microperforated panel (MPP) and a resonator cavity. The second portion comprises a reactive sound absorlihg u
can be specifically tuned to suppress amroustic noise generated by ventilation slothiénrbtor, typically peaks at 100 Hz or 12(
Hz.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020902 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08020

(54) Title of the invention : SURGICAL INSTRUMENT HAVING A FLEXIBLE ELECTRODE

(51) International classification :A61B 18/14, A61B |(71)Name of Applicant :

17/068 1)ETHICON LLC

(31) Priority Document No :62/611339 Address of Applicant :#475 Street C, Suite 401 Los Fraile
(32) Priority Date :28/12/2017 Industrial Park Guaynabo, Puerto RIco, 00969 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2018/0582€| 1)SHELTON, IV, Frederick E.

Filing Date :23/10/2018 2)YATES, David C.
(87) International Publication No ‘WO 2019/130113 3)HARRIS, Jason L.
(61) Patent of Addition to Application ‘NA 4)WIENER, Eitan T.
Number :NA 5)ALDRIDGE, Jeffrey L.

Filing Date ' 6)MESSERLY, Jeffrey D.
(62) Divisional to ApplicatiorNumber ‘NA 7)MORGAN, Jerome R.

Filing Date ‘NA 8)WIDENHOUSE, Tamara S.
(57) Abstract :

A flexible electrode of a surgical instrument is disclosed. The flexilgletrode includes a therapeutic electrode, a sensing elect
and an insulative layer. The therapeutic electrode is couplable to a source of radiofrequency energy. The insulatpesitipaeds
between the therapeutic electrode and the sensingaelec The therapeutic electrode and the sensing electrode are configurec
contact tissue positioned between first and second jaws of the surgical instrument.
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.202017020903 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SAFETY SYSTEMS FOR SMART POWERED SURGICAL STAPLING

. e :G16H 40/60G16H |(71)Name of Applicant :

(51) International classification 40/63, G16H 40/67 | 1)ETHICON LLC
(31) Priority Document No :62/611340 Address of Applicant :#475 Street C, ®u#t01 Los Frailes
(32) Priority Date :28/12/2017 Industrial Park Guaynabo, 00969 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05732| 1)SHELTON, IV, Frederick E.

Filing Date :21/09/2018 2)HARRIS, Jason L.
(87) International PublicationdN ‘WO 2019/130085 | 3)YATES, David C.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A surgical system comprises a control circuit, a surgical instrument and atestade is disclosed. The end effector assembly rr
comprise a sensor configured to detect a parameter associated with a function of the end effector, and transmit thardetette
to the control circuit. Further, the control circuit may be conduio analyze the detected parameter based on a sykténed
constraint and prevent at least one function of the surgical instrument based on a result of the analysis. The useranteeface
configured to provide a current status regarding at lesspoevented function of the surgical instrument.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020904 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 188/2020

(54) Title of the invention : SURGICAL INSTRUMENT HAVING A FLEXIBLE CIRCUIT

:G16H 40/63, G16F|(71)Name of Applicant :
. . 40/67, G16H 40/20,| 1)ETHICON LLC
(51) International classification G16H 50/70, A61B |  Address of Applicant :#475 Street C, Suite 401 Los Fraile
18/14 Industrial Park Guaynabo, USA, 00969 U.S.A.
(31) Priority Document No :62/611339 (72)Name of Inventor :
(32) Priority Date :28/12pP017 1)SHELTON, IV, Frederick E.
(33) Name of priority country ‘U.S.A. 2)HARRIS, Jason L.
(86) International Application No :PCT/IB2018/0582€| 3)YATES, David C.
Filing Date :23/10/2018 4)WIENER, Eitan T.
(87) International Publication No ‘WO 2019/130114 | 5)ALDRIDGE, Jeffrey L.
(61) Patent of Addition to Application ‘NA 6)MESSERLY, Jeffrey D.
Number :NA 7)WIDENHOUSE, Tamara S.
Filing Date ‘ 8)MORGAN, Jerome R.
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A flexible circuit of a surgical instrumeicludes a rigid section and a flexible section. The rigid section is configured to
mechanically interlock with a component of the surgical instrument and has at least one of the following mounted thareon: |
processing device and (2) a logic elem@tme flexible section is aligned with one of the following: (1) an active bending portior
shaft assembly of the surgical instrument and (2) an articulation joint of the shaft assembly.
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.202017020905 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : VARIABLE OUTPUT CARTRIDGE SENSOR ASSEMBLY

:G16H 40/63, G16F|(71)Name of Applicant :
. I 40/67, G16H 40/20,| 1)ETHICON LLC
(51) International classifi¢n G16H 50/70, G16H|  Address of Applicant :#475 Street C, Suite 401 Los Fraile
20/40 Industrial Park Guaynabo, 00969 U.S.A.
(31) Priority Document No :62/611339 (72)Name of Inventor :
(32) Priority Date :28/12/2017 1)SHELTON, IV, Frederick E.
(33) Name of priority country ‘U.S.A. 2)HARRIS, Jason L.
(86) International Application No :PCT/IB2018/05733| 3)YATES, David C.
Filing Date :21/09/2018
(87) International Publication No ‘WO 2019/130090
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A surgical instrument cartridge is Uda with different versions of surgical instruments. The surgical instrument includes a sen
having different output modes and a control circuit coupled to the sensor. The control circuit is configured to detetirenewhe
version of the modular compent corresponds to a version of the surgical instrument and cause the sensor to output data de
the sensor in different output formats that are compatible with the version of the particular surgical instrument irewhithidge
has been inseatl.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :18/05/2020

(21) Application N0.202017020906 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : MECATRONIC MODULE HAVING A HYBRID CIRCUIT ARRANGEMENT

(51) International classification

:HO1H 9/54, HO2H
7/22, HO1L 23/053,

(71)Name of Applicant :
1)EATON INTELLIGENT POWER LIMITED

HO5K 5/00 Address of Applicant :30 Pembroke Road Dublin, 4 Irelan
(31) Priority Document No :10 2017 127 076.0 |(72)Name of Inventor :
(32) Priority Date :17/11/2017 1)ASKAN, Kenan
(33) Name of priority country :Germayy
(86) International Application No :PCT/EP2018/0807"
Filing Date :09/11/2018
(87) International Publication No ‘WO 2019/096692
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Numlye ‘NA
Filing Date ‘NA
(57) Abstract :

In a mechatronic module (1) haviaghybrid circuit arrangement (2), the hybrid circuit arrangement (2) has at least one interrt
which interrupter (3) comprises at least one first mechanical switch (4) and at least one first semiconductor circuieatrésige
wherein the hybridircuit arrangement (2) is situated on a first face (6) of a ceramic substrate (7); a second face, opposite tF
(7), of the ceramic substrate (7) is connected to a metal plate (10), in particular a copper plate; a housing sredté¢hi)ics the
metal plate (10) and encloses the ceramic substrate (7) and the hybrid circuit arrangement (2); the metal plate (iOusingd the
shell (11) form a housing (12) of the mechatronic module (1); and interstices within the housing (12) arddilgdrmsome regiot

with a potting compound.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020912 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08020

(54) Title of the invention : APPARATUS, SYSTEM, AND METHOD FOR POINTING WIRELESS COMMUNICATION
ANTENNAS

. . :HO01Q 1/24, HO1Q |(71)Name of Applicant :
(51) International classification 15/14, HO1Q 1/22 1)FACEBOOK, INC.
(31) Priority Document No :15/796585 Address of Applicant :1601 Willow Road Menlo Park,
(32) Priority Date :27/10/2017 California 94025 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No ‘PCT/US2017/0590¢| 1)TIWARI, Abhishek
Filing Date :30/10/2017 2)CASHION, Steven Andrew
(87) International Publication No ‘WO 2019/083552
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An apparatus for pointing wireless communication antennas may include (1) a mount that secures (A) a wireless communic
antenna that transmits wireless communication signals to a remote wireless communicatitataatds secured on a remote mc
and (B) an array of pointing antennas that receives, from a remote array of pointing antennas mounted on the remadbeacount
signal that indicates a location of the remote array of pointing antennas, (3) &ewtive that physically orients the mount, an
(4) a processing device that (A) determines, based at least in part on the beacon signal, an orientation of a booésight axis
wireless communication antenna relative to a boresight axis of the reuineliess communication antenna and (B) directs the
motorized drive to orient the mount such that the wireless communication antennas boresight axis aligns with the reseste w
communication antennas boresight axis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020930 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : EASILY REMOVEABLE PUSION SPRING NUT

:F16B 21/06, F16B |(71)Name of Applicant:
. e 21/07, F16B 21/10, | 1)PENN ENGINEERING & MANUFACTURING CORP.
(51) International classification F16B 21/20, F16B Address of Applicant :5190 Old Easton Road Danboro,
39/10 Pennsylvania 18916 U.S.A.
(31) Priority Document No :62/589874 (72)Name of Inventor :
(32) Priority Date :22/11/2017 1)BENTRIM, Brian
(33) Name of priority country ‘U.S.A. 2)BRUNK, Jonathan
(86) International Application No :PCT/US2018/0607+
Filing Date :13/11/2018
(87) International Publication No ‘WO 2019/103879
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A fastener is installed by applying arial pressing force onto a mating component such as a round pin or a square tab. The 1
includes spring arms formed by bent tabs which deflect when pressed onto and grip the pin or other mating componeatzet
of the arms making the fasterresistant to being pulled off. Downward facing fingers located around the periphery of the fast
flex when they come into contact with another portion of the mating component. This creates a residual clamp load betwee
fastener and the component.eMastener can easily be removed using a tool similar to snap ring pliers or needle nose pliers.
holes on opposite sides of the fastener allow the part to be squeezed and deformed into an oval shape. This actiomhdisanggs
and allows the faster to slide off the mating component without resistance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020944 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Da : 14/08/2020

(54) Title of the invention : CATALYTIC BIOGAS COMBINED HEAT AND POWER GENERATOR

(51) International classification :BO1D 53/00, FO1K |(71)Name of Applicant :
13/00, FO1K 23/00 1)HWANG, Herng Shinn
(31) Priority Document No :15/813914 Address of Applicant :62 Shrewsbury Drive Livingston, Ne
(32) Priority Date :15/11/2017 Jersey 07039 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/03127| 1)HWANG, Herng Shinn
Filing Date :05/05/2018
(87) International Publication No ‘WO 2019/099060
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abgract :

A distributed Biogas Combined Heat and Power Generator can provide automatically hot water and electricity. Since bioga
produced from human, animal, kitchen and agriculture's wastes, it is a short term recycled product from the photos@tiBesis
and has a net zero carbon emission. The sulfur compounds in the biogas can be removed by the following steps: (1 pitonv:
sulfur compounds into H2S by the hydrogen produced from the biogas over Pt group metal catalysts; (2) adsorbirag thighH2!
temperature by the regenerate Pt group metal catalyst and adsorbents. The desulfurized biogas is further convertedCiyan
reformer or a steam generating reformer to produce various reformates, which can be connected to a downstrealgd€ engir
turbine, and/or a steam turbine to drive electric generators for generating electricity. The hot reformate and the sedhaastlga
cooled in heat exchangers to produceater/hotair.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202017020950 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : OIL IMPREGNATED SINTERED BEARING AND PRODUCTION METHOD THEREOF

:F16C 33/10, F16C |(71)Name of Applicant :
(51) International classification 17/02, F16C 33/12,| 1)MITSUBISHI MATERIALS CORPORATION
F16C 33/14 Address of Applicant :3, Marunouchi &home, Chiyod&u,
(31) Priority Document No 2017219996 Tokyo 1008117 Japan
(32) Priority Date :15/11/2017 2)DIAMET CORPORATION
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0421%f 1)KOUNO, Hajime
Filing Date :14/11/2018 2)ISHII, Yoshinari
(87) International Publication No ‘WO 2019/098240 | 3)MARUYAMA, Tsuneo
(61) Patent of Addition to Application ‘NA 4)KATOU, Jyun
Number :NA 5)ORITO, Keniji
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A plurality of recessed oil supply surfaces arranged in an isolated-gtandistribution pattern, and a sliding surface continuous
around the oil supply surfaces and supporting the outer circumferential surface of arsHfafimed on the inner circumferential
surface of a bearing hole into which the shaft is inserted, and the maximum difference in elevation between the slidiagdink
oil supply surfaces is 0.01% to 0.5% of the inner diameter Di of the slidifgce. The surface opening ratio of pores in the slidil
surface is equal to or less than 10%, the surface opening ratio of the pores in the oil supply surfaces is more thdess(#$@and
40%, and the surface area of a single oil supply surface3siniR to 0.8 Di2 mm2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020951 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of theinvention : USE OF DHA BIOMASS, ARA RESIDUE AND CORN GLUTEN MEAL IN WHITE SHRIMP FEEI

(51) International classification :A23K 10/22, A23K |(71)Name of Applicant :
20/158, A23K 50/80| 1)ROQUETTE FRERES

(31) Priority Document No :201711385119.5 Address of Applicant :1 rue de la Haute Loge 62136
(32) Priority Date :20/12/2017 LESTREM France
(33) Name of pority country :China (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0857¢{| 1)PORA, Bernard

Filing Date :19/12/2018 2)LU, Ling
(87) International Publication No ‘WO 2019/121878 3)TANG, Chaolan
(61) Patent of Addition to Application ‘NA 4)LI, Jia
Number :N A

Filing Date ’
(62) Divisionalto Application Number :NA

Filing Date ‘NA

(57) Abstract :
Feed for aquaculture comprising fish meal, corn gluten meal, and a source of docosahexaenoic acid.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020952 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : DUAL LOOP ADAPTIVE LDO VOLTAGE REGULATOR

. e :GO5F 1/563, GO5F |(71)Name of Applicant :
(51) International classification 1/575, GO5F 1/614 | 1)APPLE INC.
(31) Priority DocumeniNo :15/844765 Address of Applicant :One Apple Park Way Cupertino,
(32) Priority Date :18/12/2017 California 95014 U.S.A.
(33) Name of priority country :U.S.A. (72)Name ofInventor :
(86) International Application No :PCT/US2018/0632¢| 1)DU, Dingkun
Filing Date :30/11/2018 2)FLETCHER, Jay B.
(87) International Publication No ‘WO 2019/125727
(61) Patent of Additionat Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A voltage regulator circuit is disclosed. In one embodiment, a low-dubLDO) voltage regulator includes a voltage loop and ¢
current loop. The current loop includes a source fadlogoupled to an output node of the LDO voltage regulator, the source fol
being implemented with a PMOS transistor. The current loop also includes a current mirror coupled between a first beanch
current loop and a second branch of the curay.| The source follower is implemented in the secondbranch of the current lot
voltage loop includes an amplifier circuit having an inverting input coupled to the output node, anitheentimy input coupled to

receive a reference voltage. The autpf the amplifier is coupled to the gate terminal of the PMOS transistor of the current mi
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020953 A
(19) INDIA
(22) Date of filing of Apftication :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : ADDITIONAL POWERING FOR COMBINED CYCLE POWER PLANTS

:FO1K 23/10, FO1K |(71)Name of Applicant :
(51) International classification 13/02, FO1D 15/10, | 1)MITSUBISHI HITACHI POWER SYSTEMS
F02G 5/02 AMERICAS, INC.
(31) Priority Document No :62/583695 Address of Applicant :400 Colonial Center Parkway Lake
(32) Priority Date :09/11/2017 Mary, Florida 32746 U.S.A.
(33) Name of priority country ‘US.A 2)MITSUBISHI HITACHI POWER SYSTEMS, LTD.
(86) International Application No :PCT/US2018/0596(|(72)Name of Inventor :
Filing Date :07/11/2018 1)CLOYD, Scott
(87) International Publication No ‘WO 2019/094453 2)ASAKUNO, Jiro
(61) Patent of Addition to Adjzation ‘NA 3)TOYOTA, Toshihiko
Number :NA A)TAKAMATSU, Masaru
Filing Date ’ 5)DUCKER, Michael
(62) Divisional to Application Number  :NA 6)HUNT, David
Filing Date ‘NA
(57) Abstract :

A power plant systernan comprise a first gas turbine having a first efficiency to produce a first exhaust flow, a first electrical
generator driven by the first gas turbine, a first heat recovery steam generator to receive the first exhaust flow &nd fijsbera

steam flav, a second gas turbine having a second efficiency less than the first efficiency to produce a second exhaust flow,
electrical generator driven by the second gas turbine, and an exhaust gas conditioning device to reduce temperatoadf the
exhaust flow, a steam turbine driving a steam electrical generator to receive the first steam flow. The second gas tebine ce
selectively operated to generate electricity with the second electrical generator under peak loading conditions wheougpstim
from the steam electrical generator and the first electrical generator are less than an electrical demand from a grid.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020955 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : INVITRO HEMOLYSIS DETECTION AND CORRECTION OF AT LEAST ONE BLOOD
PARAMETER IN A WHOLE BLOOD SAMPLE

(51) International classification :GO1N 33/49 (71)Name of Applicant :
(31) Priority Document No :PA 2017 00728 1)RADIOMETER MEDICAL APS
(32) Priority Date :20/12/2017 Address of Appl i @WaBrnshjDekmark
(33) Name of priority country :Denmark (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0851:| 1) KJAR, Thomas
Filing Date :17/12/2018 2)NEWLOVE, Pauline
(87) International Publication No ‘WO 2019/121459 3)CLAUSEN, Lydia, Dahl
(61) Patent of Addition to Application ‘NA 4)LAGONI, Signe
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to methods for analyzing at least one blood parameter in a whole bleanf sguagient, wherein thi
in vitro hemolysis of a whole blood sample is determined. The present invention also relates to a corresponding analysisay
system for analysing a whole blood sample and a computer program element for controllivedytbis apparatus as well as a
computer readable medium storing the computer program element. A method is provided for differentiating the contrilbufiien
vivo hemolysis and ivitro hemolysis of an overall hemolysis level determined for the wHotadbsample. Blood parameters like
potassium or lactate dehydrogenase can then be corrected for hemolytic interference factors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020956 A
(19) INDIA
(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : NEUTRAL GLYCOSYLATED AMIDES AND DIANIONIC GLUCURONIDATED ACIDS AS
STABILIZERS FOR BIOLOGICAL MOLECULES

(51) International classifi¢en :CO7H 15/04 (71)Name of Applicant :
(31) Priority Document No :62/585341 1)EXTREMOCHEM, LDA.
(32) Priority Date :13/11/2017 Address of Applicant :Edificio Arcis Ruaone Silva, 6, 4°
(33) Name of priority country :U.S.A. Piso 10560124 Lisboa Portugal
(86) International Application No :PCT/IB2018/00141|(72)Name of Inventor :

Filing Date :13/11/2018 1)LOURENCO, Eva, Correia
(87) International Publication No ‘WO 2019/092504 | 2)ASCENSO, Osvaldo
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The compounds of the present invention are useful for stabilizing biological molecules, particularly inghegpoépH and therm:
stress. Formula (1) wherein X is an hexosyl uronic acid or uronic acid amide group.

No. of Pages : 7No. of Claims : 4!

The Patent Office Jonal No. 33/2020 Dated 14/08/2020 32376



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020970 A
(19) INDIA
(22) Date of filng of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : FLYWHEEL HOIST AND METHOD FOR USING SAME

(51) International classification :B66C 1/24 (71)Name of Applicant :
(31) Priority Document No :201711441002.4 1)ANHUI QUANCHAI ENGINE CO., LTD
(32) Priority Date :27/12/2017 Address of Applicant :YU, Tao No.788 Wujingzi Road,
(33) Name of priority country :China Quanjiao County Chuzhou, Anhui 239500 China
(86) International Application No :PCT/CN2018/11077|(72)Name d Inventor :
Filing Date :18/10/2018 1)FANG, Fang
(87) International Publication No ‘WO 2019/128395 2)WEI, Wucheng
(61) Patent of Addition to Application ‘NA 3)YIN, Changyue
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A flywheel hoist and a method for using the same. The flywheel hoist comprises a vertically arranged connecting faten{i})
perpendicularly connected to an upped of the connecting plate (1), and a positioning sleeve (5) perpendicularly connected
front end of the bottom of the connecting plate (1); an upper part of the front end of the positioning sleeve (5) e lal dickit 6)
connected thereto bmeans of the damping of a first spring (15); the rear end of the limiting block (6) is connected in parallel
push rod (11) which penetrates the connecting plate (1) and moves in the horizontal direction; the rear end of the push rod
connectedo an oblique pressing block (12) by means of a pin (10) around which a second spring (21) is sleeved; downwart
movement of the oblique pressing block (12) drives the push rod (11) to move horizontally to the right; an upper ebtiqpfehe
pressing ldck (12) is connected to the bottom of a handle (9) of a press rod (13) by means of a third spring (22) sleeved the
downward movement of the press rod (13) may drive a synchronous downward pressing movement between the third sprir
the obique pressing block (12). Said hoist is simple to operate and increases the safety factor of flywheel installation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017020974 A
(19) INDIA
(22) Dat of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : METHOD AND SYSTEM FOR CONTROLLING A WIND TURBINE TO MANAGE EDGEWISE
BLADE VIBRATIONS

(51) International classification :FO3D 7/02 (71)Name of Applicant :
(31) Priority Document No :PA 2017 70829 1)VESTAS WIND SYSTEMS A/S
(32) Priority Date :06/11/2017 Address of Applicant :Hedeager 42 8200 Aarhus N Denm
(33) Name of priority country :Denmark (72)Name of Inventor :
(86) International Application No :PCT/DK2018/05028| 1)BACHMANN, Thomas Hedegaard
Filing Date :05/11/2018 2)NIELSEN, Anders Steen
(87) International Publication No ‘WO 2019/086092
(61) Patenhof Addition to Application )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method of controlling a wind turbine for the avoidance of edgewise vibrations. The method comprises the steps of detern
whirling mode frequency of eotor blade of the wind turbine; determining an avoidance zone based on the whirling mode frec
the avoidance zone being a rotor speed range; receiving a rotor speed setpoint; and either adjusting the rotor speaulitsidev:
the rotor speed rage if the rotor speed setpoint is within the rotor speed range or adjusting the rotor speed to a value corres
the rotor speed setpoint if the rotor speed setpoint is outside the rotor speed range.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/05/2020

(21) Application N0.202017020978 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : FREEZPRIED MULTIPARTICULATE SOLID DOSAGE FORM

:AB1K 9/19, A61K
9/20, A23L 29/00,

(51) International classification A23L 19/00, A23L.

(71)Name of Applicant :
1)DSM IP ASSETS B.V.
Address of Applicant :Het Overloon 1 6411 TE HEERLEN

33/12 Netherlands
(31) Priority Document No :17203799.6 (72)Name of Inventor :
(32) Priority Date :27/11/2017 1)EBENRETH, Maria
(33) Name of priority country ‘EPO 2)KARPUKHIN, Denis
(86) International Application No :PCT/EP2018/0821!| 3)MOONEN, Marcel
Filing Date :22/11/2018
(87) International Publication No ‘WO 2019/101832
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a freeze dried nautifpulate solid dosage form (1) that contains a plurality of microcapsules (z
having a core (2a) and a shell (2b) that are embedded in a-theedeedible matrix (3). Microcapsules (2) contain an active
ingredient which may be a pharmaceutical drugfana micronutrient. The solid dosage form may be a tablet, a wafer or even
crispy snack. A method for preparing such dosage forms is also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No202017020982 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : THROTTLE DEVICE AND FUEL EVAPORATIVE GAS RECOVERY SYSTEM

(51) International classification :FO2M 25/08, FAD | (71)Name of Applicant :
9/02, FO2M 69/32 1)MIKUNI CORPORATION
(31) Priority Document No 2018030621 Address of Applicant :1-31, Sotokada 6chome, Chiyoda
(32) Priority Date :23/02/2018 ku, Tokyo 1010021 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0438°| 1)SEKIGUCHI Shinichi
Filing Date :28/11/2018 2)KAWAGUCHI Hiromi
(87) International Publication No 'WO 2019/163238 | 3)KITAOKA Tatsuya
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This throttle device comprises: a throttle valve (30) for opening and closing a main passagbdd®);1®) having the main passe
(12), a secondary passage (14) bypassing the throttle valve (30), and gas passages (15, 14b) for introducing fuel gaspurati
the main passage (12); a first adjustment valve (41) for adjusting the passagetaesobndary passage (14); a drive source (¢
for driving the first adjustment valve (41); and a second adjustment valve (61) for adjusting the passage area of shggéty)a:
The second adjustment valve (61) is driven by the driving force fromribe source (50). Thus, a lower cost and a reduction in
can be achieved while suppressing an increase in specialized components, and fuel evaporative gas can be recovertueli
being discharged to the outside.

No. of Pages : zNo. of Claims : 1(

The Patent Office Jonal No. 33/2020 Dated 14/08/2020 32380



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021002 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : RISK DETERMINATION OF CORONARY ARTERYISEASE

. e :A61B 7/00, A61B |(71)Name of Applicant :

(51) International classification 5/024 1)ACARIX A/S
(31) Priority Document No :17198552.6 Address of Applicant :Diplomvej 376 2800 KGS LYNGBY
(32) Priority Date :26/10/2017 Denmark
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0792¢| 1)SCHMIDT, Samuel Emil

Filing Date :25/10/2018
(87) International Publication No ‘WO 2019/081630
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The proposed technology relates to a method for indicating a risk for coronary artery disease. A sound recordimegig1d}itai
covering a plurality of heartbeats, a plurality of heart sounds are identified (200) in the sound recording, and apsagiitgnts
are obtained (300) from the sound recording. A frequency power measure is determined (400) based obsthengjtinaf a first
frequency window of a period in the diastole, an amplitude of the fourth heart sound is determined (500) based ortytef plure
heart sounds and the plurality of segments, and an indication of a heart rate variability is de{@&®0inkdsed on the plurality of
heart sounds. The indication of the risk for coronary artery disease is then determined (700) based on the frequen@spoayet
the amplitude of the fourth heart sound, and the indication of the heart rate variability.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :19/05/2020

(21) Application N0.202017021010 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEM AN METHOD FOR GENERATING AND DEPOSITING KEYS FOR MULTROINT

AUTHENTICATION

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Nameof priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisonal to Application Number
Filing Date

:HO4L 9/16, HO4L
9/30, HO4L 9/32,
HO4W 12/06, HO4W
12/04

:62/574285
:19/10/2017

‘U.S.A.
:PCT/IB2018/0581¢€
:19/10/2018

‘WO 2019/077581
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)AUTNHIVE CORPORATION
Address of Applicant :2275 Upper Middle Rd E #101
Oakville, Ontario L6H 0C3 Canada
(72)Name of Inventor :
1)VIJAYANARAYANAN, Devi Selva Kumar

(57) Abstract :

The present invention is an platform and/or agnostic authentication method and system operable to authenticate users, dal
documents, device and transactions. Embodiments of the present invention may be operable with aystetiernthe authenticati
method and system are operable to disburse unique portions of anonymous login related information amongst multipldeley
devices and the disburse unique portions of anonymous login information are utilized by tha tolatithenticate users, data,
documents, device and transactions. Legiated information is not stored in any portion of the solution, users and devices ar:
anonymously authenticated. The solution also permits a user to access secured portiotigmif sfystem through a semi
autonomous process and without having to reveal the user's key.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021022 A
(19) INDIA
(22) Date of filing of Applicatbn :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SUBSTITUTED PHENYL SULFONYL PHENYL TRIAZOLE THIONES AND USES THEREOF

(51) International classification :A61K 31/18, A61P |(71)Name of Applicant :
3/00, CO7C 317/48 | 1)NEUROPORE THERAPIES, INC.

(31) Priority Document No :62/579070 Address of Applicant :10835 Road to the Cure Suite 230 :
(32) Priority Date :30/10/2017 Diego, California 2121 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0580f| 1)WRASIDLO, Wolfgang J.

Filing Date :29/10/2018 2)STOCKING, Emily M.
(87) International Publication No ‘WO 2019/089478 3)NATALA, Srinivasa Reddy
(61) Patent of Addition to Adjzation ‘NA 4)PRICE, Diana Luz
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to substituted phenyl sulfonyl phenyl triazole thiones, phataedaweunpositions containing them,
and methods of using them.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021039 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) PublicatiorDate : 14/08/2020

(54) Title of the invention : UPLINK CONTROL CHANNEL TRANSMISSION METHOD, TERMINAL AND BASE STATION

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority contry :NA Address of Applicant :No. 18 Haibin Road, Wusha, Chan
(86) International Application No :PCT/CN2017/1084z| Dongguan, Guangdong 523860 China
Filing Date :30/10/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/084735 1)LIN, Yanan
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Applicattn Number  :NA
Filing Date ‘NA
(57) Abstract :

The present application relates to wireless communication technology, and discloses an uplink control channel trangimiskia
terminal, and a base station, for solving the problem of uplink scheduling request transmaissionlbeing unable to meet latency
sensitivity service requirements. In the present invention, a terminal determines a period and physical resources for gphidin
scheduling request; the terminal determines a target uplink control channel $onittieng other uplink control information; and, ol
the basis of the relationship between the period and the duration of the target uplink control channel transmissianathe term
determines a multiplexing transmission mode of the uplink scheduling teqdethe other uplink control information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021040 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/202

(54) Title of the invention : METHOD FOR TRANSMITTING UPLINK CONTROL CHANNEL, TERMINAL, AND BASE
STATION

(51) International classification :HO4L 1/16 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2017/1084z] 1)GUANGDONG OPPO MOBILE
(32) Priority Date :30/10/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name opriority country :China Address of Applicant :No. 18 Haibin Road, Wusha, Chan¢
(86) International Application No :PCT/CN2018/0781¢|Dongguan, Guangdong 523860 China
Filing Date :06/03/2018 (72)Name of Inventa :
(87) International Publication No ‘WO 2019/085364 1)LIN, Yanan
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisiond to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to radio communication techniques. Disclosed are a method for transmitting an uplinkacoetra
terminal, and a base station capable of solving a problem in which transmidaipofden uplink scheduling request may not be
to meet a requirement of a delsgnsitive service. The method comprises: a terminal determining a transmission periodicity o
uplink scheduling request and a physical resource; the terminal detegnfiatra target uplink control channel is to be used to
transmit other uplink control information; and the terminal determining, according to a relationship between the peamoldéctisne
length of transmission of the target uplink control channelukiptexing transmission scheme for the uplink scheduling request
other uplink control information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021041 A
(19) INDIA
(22) Date of filingof Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SERVICE CONFIGURATION METHOD AND RELATED PRODUCT

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :NA Address of Applicant :N0.18, Haibin Road, Wusha, Chan
(86) International Application No :PCT/CN2017/1119z|Dongguan, Guangdong 523860 China
Filing Date :20/11/2017 (72)Name ofInventor :
(87) International Publication No ‘WO 2019/095381 1)LIU, Jianhua
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in embodiments of the present application are a service configuration method and a related product, the mithuagd
a core network device sending first configuration information to an s.ces®/ork device, the first configuration information bein:
used to indicate one quality of service (QoS) resource type to be selected from among multiple QoS resource typesSand tr
resource type indicated by the first configuration information bessgl on the access network device to transmit a first service;
multiple QoS resource types comprise a guaranteed bit rate (GBR) typ8B#type and a delagritical GBR type. An access
network device embodied in the present application can aloaedee a QoS resource type, thereby increasing service transm
efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021042 A
(19) INDIA
(22) Date of filing of Application :19/05/2D (43) Publication Date : 14/08/2020

(54) Title of the invention : NONRACEMIC BETA-HYDROXYBUTYRATE COMPOUNDS AND COMPOSITIONS ENRICHEI
WITH THE R-ENANTIOMER AND METHODS OF USE

(51) International classification :A61K 31/22, A61K |(71)Name of Applicant :
31/19, A23L 2/52 1)AXCESS GLOBAL SCIENCES, LLC
(31) Priority Document No :62/590063 Address of Applicant :2040 East Murray Holladagad Suite
(32) Priority Date :22/11/2017 102 Salt Lake City, Utah 84117 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/0620¢| 1)MILLET, Gary
Filing Date :20/11/2018
(87) International Publication No ‘WO 2019/104082
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Ketogenic compositions including a neecemic mixture of betaydroxybutyrate (BHB) enriched with theéhantiomer are
formulated to increase tane body level in a subject. The n@cemic mixture of BHB is enriched with thedRantiomer to elevate
ketone bodies and increase the rate at which ketosis is achieved yet contains an amourgrtdritierSer sufficient to provide
alternative benefitas discussed herein. In some aspects a composition for increasing ketone body level in a subject contain
dietetically or pharmaceutically acceptable carrier and aracemic mixture of Fbetahydroxybutyrate and-Betahydroxybutyrate,
wherein the nommacemic mixture of Fbetahydroxybutyrate and-Betahydroxybutyrate contains from about 55% to 98% by
enantiomeric equivalents of theliRtahydroxybutyrate and from about 45% to about 2% by enantiomeric equivalentsetd S
hydroxybutyrate enantiomer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021051 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : APPARATUSND METHOD FOR TRANSMITTING CONTROL INFORMATION IN
COMMUNICATION SYSTEM

(51) International classification :HO4L 1/00 (71)Name of Applicant :
(31) Priority Document No :10-20170154224 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :17/11/2017 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country :Republic of Korea |Suwonsi Gyeonggido 16677 Republic of Korea
(86) International Application No :PCT/KR2018/0140¢|(72)Name of Inventor :
Filing Date :16/11/2018 1)KIM, Kyungjoong
(87) International Publication No ‘WO 2019/098747 2)MYUNG, Seho
(61) Patent of Addition to Application ‘NA 3)JEONG, Hongsil
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a 5th generation (5G)-6Gommmunication system for supporting a higher data transfer rat
beyond a 4th generation (4G) communication system, such as long term evolution (Li&ha¥ for operating a terminal in a
communication system comprises the steps of: performing radio resource control (RRC) signaling with a base statiomglate
coding rate on the basis of an RRC configuration according to the RRC signaling; andrilegethe size of data by using the coc
rate.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021052 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 188/2020

(54) Title of the invention : ENETO-END LEARNING IN COMMUNICATION SYSTEMS

:GO6N 3/02, GO6N |(71)Name of Applicant :
. . 3/04, HOAL 5/00, 1)NOKIA TECHNOLOGIES OY
(51) International classification HO4L 25/03, GO6N Address of Applicant :Karakaari 7 02610 Espoo Finland
3/10 (72)Name of Inventor :
(31) Priority Document No :2017/076964 1)HOYDIS, Jakob
(32) Priority Date :23/10/207
(33) Name of priority country :Finland
(86) International Application No :PCT/EP2017/0769¢
Filing Date :23/10/2017
(87) International Publication No ‘WO 2019/080987
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This specification relates to entb-end learning in communication systems and describes: organising a plurality of transmitter
networks and a plurality of receiver neural networks into a plurality of transwretteiver neural network pairs, wherein a
transmittefreceiver neural network pair is defined for each of a plurality of subcarrier frequency bands ofcamialtitransmissiol
system; arranging a plurality of symbols of the madtirier transmission system into a plurality of transmit blootepping each of
said transmit blocks to one of the transmitisceiver neural network pairs; transmitting each symbol using the mapped transrmr
receiver neural network pair; and training at least some weights of the transmit and receive neural ngitvgoaki®ss function for
each transmittereceiver neural network pair.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021055 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : PROTECTION OF LOGIN PROCESSES

(51) International classification :HO4L 29/06 (71)Name of Applicant :
(31) Priority Document No :17203075.1 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priority Date :22/11/2017 Address of Applicant :Werneron-SiemensStrae 1 80333
(33) Name of priority country :EPO M¥znchen Germany
(86) International Application No :PCT/EP2018/0775¢|(72)Name of Inventor :

Filing Date :10/10/2018 1)KIRCHNER, Michael
(87) International Publication No ‘WO 2019/101420 2)VAMOS, Benedikt
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Protection of login processes The present invention relates to a method for protecting a login process of a user foravigevice
against brute force attacks. A financial value is transferred from the user to a token provider for a temporary todirdgkeat
tempt is performed by the user on the service provider, wherein the login attempt requires user specific login datngratdahe 1
login token. If the login on the service provider was successful within a predefined number of logitsatteermancial value is
transferred back to the user.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021056 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Da : 14/08/2020

(54) Title of the invention : METAL/FIBERREINFORCED RESIN MATERIAL COMPOSITE

(51) International classification :B32B 15/08 (71)Name of Applicant :
(31) Priority Document No 2017254694 1)NIPPON STEEL CORPORATION
(32) Priority Date :28/12/2017 Address of Applicant 4, Marunouchi Zzhome, Chiyod&u,
(33) Name of priority country :Japan Tokyo 1008071 Japan
(86) International Application No :PCT/JP2018/0486:|(72)Name of Inventor :
Filing Date :28/12/2018 1)IBARAGI, Masaharu
(87) International Publication No ‘WO 2019/132042 | 2)NEGI, Noriyuki
(61) Patent of Addition to Application NA 3)USUI, Masafumi
Number :NA 4)NAKAI, Masako
Filing Date ’
(62) Divisional to Application Nmber :NA
Filing Date :NA
(57) Abstract :

[Problem] To provide a metal/fibeeinforced resin material composite in which a metal member and adilpéorced resin materic
are firmly bonded, a light weight and excellent workability are obtainetewé strength is enhanced, and the amount of the fib
reinforced resin material used can be reduced. [Solution] A metalfébeorced resin material composite comprising a metal
member, and a first fibeeinforced resin material having a matrix reand a reinforcement fiber material, the metal member an
first fiber-reinforced resin material being formed into a composite with an adhesive resin layer interposed therebetween, wh
adhesive resin layer is obtained by solidifying or curingdhesive resin composition containing at least 50 mass parts of a ph
resin (A), and the maximum load of the metal/fibeinforced resin material composite is greater than the total load of the max
load of the metal member alone and the maxinmad of the fiberreinforced resin material alone (i.e., so as to display a law of
mixture that surpasses the law of mixture with respect to the tensile load).
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(12) PATENT APPLICATION PUBLICATION (21) Apdication N0.202017021057 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : DENDRIMER DELIVERY SYSTEM AND METHODS OF USE THEREOF

(51) International classification :CO8G /00, A61K | (71)Name of Applicant :

47/56 1)THE JOHNS HOPKINS UNIVERSITY

(31) Priority Document No :62/584623 Address of Applicant :3400 NCharles Street Baltimore,
(32) Priority Date :10/11/2017 Maryland 21286 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0607¢| 1)RANGARAMANUJAM, Kannan

Filing Date :13/11/2018 2)SHARMA, Rishi
(87) International Publication No ‘WO 2019/094952 3)SHARMA, Anjali
(61) Patent of Addition to Application NA 4)KANNAN, Sujatha
Number :NA 5)ZHANG, Zhi

Filing Date ' 6)KAMBHAMPATI, Siva Pramodh
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Low-generation dendrimers c@aining a high density of surface hydroxyl groups, and methods of synthesis thereof are provic
particular, oligo ethylene glycol (OEdike dendrimers with a high surface functional groups at relatively low generations (e.g
hydroxyls in the thid generation, with a size of justZlnm) is described. Dendrimer formulations including one or more prophy
therapeutic, and/or diagnostic agents, and methods of use thereof are also described. The formulations are suitad|efdetal
andor parenteral delivery for treating one or more diseases, conditions, and injuries in the eye, the brain and nervgGdi§)ste
particularly those associated with pathological activation of microglia and astrocytes.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/05/2020

(21) Application N0.202017021058 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : SUSTAINEIRELEASE MEDICAL COMPOSITION

:A61K 31/44, A61K
9/06, A61K 9/10,

(51) International classification ABLK 9/14, AG1K

(71)Name of Applicart :
1)ISHIHARA SANGYO KAISHA, LTD.
Address of Applicant :35 Edobori 3ichome, Nishiku,

47/32 Osakashi, Osaka 5500002 Japan
(31) Priority Document No 2017213144 2)SHIZUOKA PREFECTURAL UNIVERSITY
(32) Priority Date :02/11/2017 CORPORATION
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0406:| 1)ONOUE Satomi
Filing Date :01/11/2018 2)SATO Hideyuki
(87) International Publication No ‘WO 2019/088214
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstrat:

The present invention provides a composition for improving the sustegtesse ability of N2-ethylsulfonylamineb-
trifluoromethyt3-pyridyl)cyclohexanecarboxamide or a salt thereof. More specifically, the present invention provides a topic
adminitration composition that contains a polycation polymer a@-&thylsulfonylamines-trifluoromethyt3-

pyridyl)cyclohexanecarboxamide or a salt thereof.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/05/2020

(21) Application No202017021059 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : EASILY OPENABLE SEALANT FILM AND USE THEREOF

:CO8L 23/08, B65D

(51) International classification 65/40, M8J 5/18,

(71)Name of Applicant :
1)PRIME POLYMER CO., LTD.

CO9K 3/10 Address of Applicant 2, Higashi-Shimbashi ichome,
(31) Priority Document No 2017205136 Minato-ku, Tokyo 1057122 Japan
(32) Priority Date :24/10/2017 2)MITSUI CHEMICALS, INC.
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0388:| 1)YANAGISHITA Yoshio
Filing Date :18/10/2018 2)HARADA Yasuyuki
(87) International Publication No ‘WO 2019/082790
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

[Problem]To provide an easily openable sealant film having excellenshaling prperties and being easily fingppokable.
[Solution] This easily openable sealant film comprises an etijdased polymer composition which contains: an ethylsased
polymer, which is a longhain branched ethylene/d®aolefin satisfying certain requ@ments; and a losdensity polyethylene
obtained by a higipressure method, wherein the weight ratio of the ethytiesed polymer to the lodensity polyethylene obtaine

by the highpressure method is 1:99 to 99:1.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :19/05/2020

(21) Application N0.202017021060 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : TAIL PORTION

(51) International classificatio

:F42B 10/14, F42B
10/16, F42B 10/26

(71)Name of Applicant :
1)BAE SYSTEMS BOFORS AB

(31) Priority Document No :17002775 Address of Apgkant :N/A 691 80 Karlskoga Sweden
(32) Priority Date :10/11/2017 (72)Name of Inventor :
(33) Name of priority country :Sweden 1)HAGBERG, Anders
(86) International Application No :PCT/SE2018/0509°| 2)STRi M, Tommy

Filing Date :26/09/2018 3)AXINGER, Jan
(87) Internatioal Publication No ‘WO 2019/093939
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A tail portion (1) for a finstabilized projectile comprises at least two deployable fins (3), which are inclinedngi{g)fare arrange
in at least two sections (2), which are arranged adjacent to another in the axial direction. Each section (2) prefanablgtdeast
two fins (3), and the fins (3) which form part of one and the same section (2) are synchrdeplehgble by means of a linking
member (4), to which the fins (3) forming part of the section (2) are coupled.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021061 A
(19) INDIA
(22) Date offiling of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : COATING SOLUTION FOR FORMING INSULATING FILM FOR GRAIBRIENTED
ELECTRICAL STEEL SHEET, AND METHOD FOR PRODUCING GRAINRIENTED ELECTRICAL STEEL SHEET

(51) International classification :C23C 22/00, HO1F|(71)Name of Applicant :
1/147 1)NIPPON STEEL CORPORATION
(31) Priority Document No 2017218506 Address of Applicant 4., Marunouchi Zzhome, Chiyod&u,
(32) Priority Date :13/11/2017 Tokyo 1008071 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0419(| 1)YAMAZAKI Shuichi
Filing Date :13/11/2018 2)FUJII Hiroyasu
(87) International Publication No ‘WO 2019/093521 | 3)TAKEDA Kazutoshi
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is a coating solution for forming insulatingnfifor grairoriented electrical steel sheet, characterized by satisfying forr
and containing one or more types of hydrous silicate powder having an average particle diameter not exceeding 2 pm,naoid
types of phosphoric acid or phosphate afhsatisfy the relation SniMi/SPi=0.5. Formula 1: 1.5=(SniMi+Sn'jM'j)/SPi=15 (Where
represents the number of moles of phosphor, M represents the number of moles of metal ions derived from phosphatés the
valence of the metal ions derived fra@osphates, i represents the number of types of phosphate, M' represents the number
of metal elements in the hydrous silicate(s), n' represents the valence of the metal element in the hydrous siligatisdsants
the number of types ofydrous silicates.)
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021062 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the inention : DIE INSERTION TOOL

(51) International classification ‘B30B 11/08, B30B | (71)Name of Applicar :
15/02 1)BAYER HEALTHCARE LLC
(31) Priority Document No :62/592675 Address of Applicant :100 Boulevard Whippany, New Jer:
(32) Priority Date :30/11/2017 07981 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/06251| 1)KLOPP, Michael
Filing Date :27/11/2018
(87) International Publication No ‘WO 2019/108498
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

The invention concerns a die insertion tool (100) for inserting a die (550) intopadket (552) of a press (500), the tool (100)
includes a barrel (102) shaped for positioning the tool (100) within a punch guide bore (582) of the press (500), &atip (106)
insertion into a die cavity (556) of the die (550), and a collar (104) lobatizeeen the barrel (102) and the tip (106) and configul
contact the die (550) when the tip (106) is inserted in the die cavity (556). The invention further concerns a kit §42@sf(500)
and a method for inserting a die (550) into a die pb(ke2) of a press (500),
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021063 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title ofthe invention : METHOD FOR PRODUCING (38)(4-CHLOR-3-{[(2S,3R)-2-(4-CHLORPHENYL)}4,4,4
TRIFLUOR-3-METHYLBUTANOYL]JAMINO}PHENYL) -3-CYCLO-PROPYLPROPANOIC ACID AND THE CRYSTALLINE
FORM THEREOF FOR USE AS A PHARMACEUTICAL INGREDIENT

:C07D 453/04, CO7(|(71)Name of Applicant :
. . 215/42, CO7C 1)BAYER PHARMA AKTIENGESELLSCHAFT
(51) International lassification 233/55, CO7C 57/3C|  Address of Applicant :Mvallerstr. 178 13353 Berlin Germa
C07C 57/32 (72)Name of Inventor :
(31) Priority Document No :17204842.3 1)FEY, Peter
(32) Priority Date :01/12/2017 2)RUBENBAUER, Philipp
(33) Name of priority country ‘EPO 3)LOVIS, Kai
(86) International Application No :PCT/EP201818252¢| 4)OLENIK, Britta
Filing Date :26/11/2018 5)KSEL, Julia
(87) International Publication No ‘WO 2019/105881 6)SPINDLER, Felix
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a novel and improved method for producingd33&Xxhlor-3-{[(2S,3R)-2-(4-chlorpheny}4,4,4trifluor-3-
methylbutanoyllamino}phenyi3-cyclo-propylpropanoic acid of the formula (1), to the compound of the formula (1) in a crystall
form, and to the use thereof for treating and/or preventing diseases, in particular for treating and/or preventing cargdiovascu
cardiopulmonary, and cardiorenal diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021064 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : COMBUSTION ENGINE

(51) International classification :FO2B 41/06 (71)Name of Applicant :
(31) Priority DocumenhNo 2019783 1)FINVESTOR B.V.
(32) Priority Date :23/10/2017 Address of Applicant :Maliebaan 70 3581 CV Utrecht
(33) Name of priority country :Netherlands Netherlands
(86) International Application No :PCT/NL2018/0506¢|(72)Name of Inventr :
Filing Date :22/10/2018 1)DE JONG, Arjen Teake
(87) International Publication No ‘WO 2019/083356 2)DE JONG, Sjouke Kemp
(61) Patent of Additiotio Application NA 3)BREUNESSE, Richard Theodoor
Number :NA 4)KRIIGSMAN, Jacob Theodorus
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A combustion engine comprises combustion chambe43 (dith reciprocating pistons (5), intake ports (6) and eghparts (7).
Overflow ports (1 1,12) are provided between adjacent combustion chambers to provide an overflow channel ( 15,16) that |
during a high load mode of operation of said engine and opens during a partial load mode of operation. Thepovsr{ibd,12)
straddle a path of shortest distance between adjacent combustion chambers and said overflow channel (15) extends at lea
substantially along said path of shortest distance. In a further aspect of the invention, exhaust ports (Ib+2#,Bhadent
combustion chambers are joined into a common exhaust channel (P2,P4) that communicates with an exhaust header (20
through valve means ( V1,V2) that open during the high load mode of operation of said engine and close dtighlpadharode o
operation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021084 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : TRIBOELECTRIC GENERATING DEVICE AND MANUFACTURING METHOD THEREOF

(51) International classification :HO2N 1/04 (71)Name of Applicant :
(31) Priority Document No :10-20170156387 1)SONG, Charles Kiseok
(32) Priority Date :22/11/2017 Address of Applicant :16804, 36, Mallijaero, Mapegu,
(33) Name of priority country :Republicof Korea |Seoul 04189 Republic of Korea
(86) International Application No :PCT/KR2018/0136&|(72)Name of Inventor :

Filing Date :12/11/2018 1)SONG, Charles Kiseok
(87) International Publication No ‘WO 2019/103374
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Applicatio Number  :NA

Filing Date ‘NA
(57) Abstract :

A triboelectric generating device which does not require physical space to generate friction motions unlike conventideatrjie
devices, maximizes a surface area by junction friction portions of the inexpensive angrodased friction material coposite,
improves the durability of the generating device, and can effectively produce electricity, and a manufacturing methadethere:
disclosed. The triboelectric generating device comprises: a triboelectric generating layer (300) which commtisespoftion
having a junction structure located at a central portion and made of two or more different polymers; a first electradiéctiz0)
positioned opposite to one surface of the triboelectric generation layer (300); and a second electradec{2@positioned to fact
the other surface of the triboelectric generation layer (300).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021087 A
(19) INDIA
(22) Date of filing of Applicatbn :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : GAZENITIATED VOICE CONTROL

(51) International classification :G10L 15/22, GO6F |(71)Name of Applicant :
3/01 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :62/609959 Address of Applicant :SH64 83 Stockholm Sweden
(32) Priority Date :22/12/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)UNTER ECKER, Oliver
(86) International Application No :PCT/IB2018/06053
Filing Date :21/12/2018
(87) International Publication No ‘WO 2019/123425
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A device initiates voice control through gaze detection. The device detects that a user is gazing at a gaze target Retansi
detection, the device captures audio and performs automatic speech recognition of the captured audio to turn theetidithie
device performs natural language understanding on the text to determine an apgjmatiio command. The device performs
applicationspecific processing for the applicatispecific command.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021090 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : IMAGING AGENTS

:A61K 51/04, CO7B |(71)Name of Applicant :
. . 59/00, CO7D 1)UCB BIOPHARMA SRL
(51) International classification 491/048, A61K Address of Applicant :60, Alle de la Recherche 1070 Brus
101/00, A61K 101/0|Belgium
(31) Priority Document No :17204896.9 (72)Name of Inventor :
(32) Priority Date :01/12/2017 1)MERCIER, Jo«l
(33) Name of priority country ‘EPO 2)VALADE, Anne
(86) International Application No :PCT/EP2018/0826:| 3)VERMEIREN, Celine
Filing Date :27/11/218 4)WOOD, Martyn
(87) International Publication No ‘WO 2019/105913 5)MAGUIRE, Ralph
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :
The present invention relates to radiolddi-(furo[3,2-c]pyridin-4-yl) derivatives and their use as radioactive tracers, and in
particular their use as imaging agents.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021092 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : ANNULAR BRACKET FOR EXTERNALLY LOADING A TOWER SEGMENT, EXTERNAL
LOADING SYSTEM OF A HYBRID TOWER, TOWER SECTION OF A HYBRID TOWER, HYBRTOWER, WIND
TURBINE, AND ASSEMBLY METHOD OF AN EXTERNAL LOADING SYSTEM FOR A HYBRID TOWER

(51) International classification :E04H 12/16, EO4H |(71)Name of Applicant :
12/08, EO4H 12/12 | 1)WOBBEN PROPERTIES GMBH
(31) Priority Document No :10 2017 125 060.3 Address of Applicant :Borsigstrae 26 26607 Aurich Germ:
(32) Priority Date :26/10/2017 (72)Name of Inventor :
(33) Name of priority country :Germany 1)KERSTEN, Roy
(86) International Application No :PCT/EP2018/0790(| 2)Ri THEL, Steffen
Filing Date :23/10/2018
(87) International Publication No ‘WO 2019/081491
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to an annular bracket for externally loading a tower segment, in particular a tower segment wrfoéne;jrah
external loading system of a hybrid tower, preferably of a hybrid tower of a wind turbine, a tower seatiybod tower, preferab
of a hybrid tower of a wind turbine, a hybrid tower, preferably a hybrid tower of a wind turbine, a wind turbine, andnbaityasse
method of an external loading system for a hybrid tower, preferably for a hybrid tower of a sbind.tDescribed is an annular
bracket (200) for externally loading a tower segment (103), in particular a tower segment (103) of a wind turbine, camprisin
connection element (202) for connecting a loading element (204), a support element (2063ffarimgra loading force to a tower
segment (103), and an annular force transmission element (210) for transmitting the loading force between the conremtion
(202) and the support element (206), the support element (206) having a greater distarcleifigitudinal axis of the annular
bracket (200) in the radial direction than the connection element (202).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021093 A
(19) INDIA
(22) Date offiling of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : FIBER REINFORCED POLYPROPYLENE COMPOSITION

(51) International classification :C08L 23/12 (71)Name of Applicant :
(31) Priority Document No :17205452.0 1)BOREALIS AG
(32) Priority Dae :05/12/2017 Address of Applicant :IZD Tower Wagramer Str-19 1220
(33) Name of priority country :EPO Vienna Austria
(86) International Application No :PCT/EP2018/0833¢|(72)Name of Inventor :
Filing Date :04/12/2018 1)JERABEK, Michael
(87) International Publication No ‘WO 2019/110536 2)STOCKREITER, Wolfgang
(61) Patent of Addition to Application ‘NA 3)LUMMERSTORFER, Thomas
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The present invention is directed to granules comprising a fiber reinforced composition (C), said composition compoisytena
polymer (PP), an elastomeric ethylene copolymer (E)shodt fibers (SF). Further, the present invention is directed to an article
comprising said fiber reinforced composition (C).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021094 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : 2X0O-1-PYRROLIDINYL IMIDAZOTHIADIAZOLE DERIVATIVES

(51) International classification :C07D 513/04, A61Fk|(71)Name of Applicant :
31/433, A61P 25/08| 1)UCB BIOPHARMA SRL
(31) Prority Document No :17206684.7 Address of Applicant :60, Alle de la Recherche 1070 Brus
(32) Priority Date :12/12/2017 Belgium
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0834¢| 1)PROVINS, Laurent
Filing Date :04/12/2018 2)CHANTEUX, Hugues
(87) International Publication No ‘WO 2019/115292
(61) Patent bAddition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates ta20-1-pyrrolidinyl imidazothiadiazole derivatives, processes for preparing them, pharmaceut
compositions containing them and these as pharmaceuticals. (1)

No. of Pages : ZNo. of Claims : 1.

The Patent Office Jonal No. 33/2020 Dated 14/08/2020 32405



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021096 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : UNDERWIRE CASING

(51) International classification /A41C 3/00, A41C | (71)Name of Applicant .
5/00, A41C 3/12 1)HBI BRANDED APPAREL ENTERPRISES, LLC
(31) Priority Document No :62/588494 Address of Applicant :1000 East Hanes Mill Road Winstol
(32) Priority Date :20/11/2017 Salem, North Carolina 27105 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International ApplicatiotNo :PCT/US2018/0502¢| 1)WARREN, Roger D.
Filing Date :10/09/2018 2)ABBOTT, Michael D.
(87) International Publication No ‘WO 2019/099094 3)BROWN, Charles C.
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A brassiere includes a body portion configured to at least partially encircle a wearer of the brassiere. The body jpole®a iocs
band configured to at least partially encircle a wearer of the brassiere, and a pair of psegstieding a first breast cup and a
second breast cup. The pair of breast cups are configured to support breasts of the wearer. The brassiere furtheuimbdutast
support adhered to the body portion adjacent to a lower periphery of the pegasf cups.

No. of Pages : 1No. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021097 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the inventia : FIBER REINFORCED POLYPROPYLENE COMPOSITION

(51) International classification :C08L 23/12 (71)Name of Apgicant :
(31) Priority Document No :17205456.1 1)BOREALIS AG
(32) Priority Date :05/12/2017 Address of Applicant :IZD Tower Wagramer Str-19 1220
(33) Name of priority country :EPO Vienna Austria
(86) International Application No :PCT/EP2018/0834(|(72)Name of Inventor :
Filing Date :04/12/2018 1)JERABEK, Michael
(87) International Publication No ‘WO 2019/110539 2)STOCKREITER, Wolfgang
(61) Patent of Addition to Application ‘NA 3)LUMMERSTORFER, Thomas
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The present invention is direct to granules comprising a fiber reinforced composition (C), said composition comprising a pr¢
polymer (PP), an elastomeric ethylene copolymer (E) and long fibers (LF).
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(12) PATENT APPLICATION PUBLICATDN (21) Application N0.202017021105 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : CONTROLLING A SURGICAL INSTRUMENT ACCORDING TO SENSED CLOSURE
PARAMETERS

(51) Interrational classification :A61B 17/00 (71)Name of Applicant :
(31) Priority Document No :62/611339 1)ETHICON LLC
(32) Priority Date :28/12/2017 Address of Applicant :#475t&et C, Suite 401 Los Frailes
(33) Name of priority country :U.S.A. Industrial Park Guaynabo, 00969 U.S.A.
(86) International Application No :PCT/IB2018/05732|(72)Name of Inventor :
Filing Date :21/09/2018 1)SHELTON, IV, Frederick E.
(87) InternationaPublication No ‘WO 2019/130083 2)HARRIS, Jason L.
(61) Patent of Addition to Application ‘NA 3)ECKERT, Chad E.
Number :NA 4)WONG, Jordan B.
Filing Date ' 5)YATES, David C.
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A surgical instrument incldes an end effector, a motor for opening and closing the jaws, a sensor configured to detect a tiss
compression parameter associated with a tissue between the jaws, and a control circuit. The control circuit is codBgemahto
value of the tisue compression parameter via the sensor as the jaws transition from the open configuration to the closed co
cause the motor to increase a time to transition the jaws to the closed configuration according to whether the vasse®f the t
compession parameter is above a first threshold, and provide feedback according to whether the value of the tissue compr
parameter is below a second threshold.
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(12) PATENT APPLICATION PUBLICATION (21) Appication N0.202017021110 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : PEA PROTEIN HYDROLYSATE

(51) International classification /A23L 1/29, A23L | (71)Name of Applicant :
1/30, A23L 1/305 1)CARGILL, INCORPORATED

(31) Priority Document No :62/581359 Address of Applicant :15407 McGinty Road West MS 24
(32) Priority Date :03/11/2017 Wayzaa, Minnesota 55391 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0588:| 1)HAN, Sonia

Filing Date :02/11/2018 2)ISMAIL, Pam
(87) International Publication No ‘WO 2019/090011 3)TIES, Paige
(61) Patent of Addition to Application NA 4)MITACEK, Rachel
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A composition and method of preparing a pea protein hydrolysate includes obtaining a pea protein compositijos faigil
protease to the pea protein composition, and hydrolyzing the pea protein composition to a degree of hydrolysis of aoeaté®
to obtain a pea protein hydrolysate. In an example, the degree of hydrolysis can range from about 492%&6adtcauippH ranging
from about 5 to about 7.5 and at a temperature ranging from about 30 °C to about 60 °C. The resulting pea protein hgdraly:
solubility of at least 30% at pH 3.4, a viscosity of at least 65 cPs at pH 3.4, a dispersibilityast 41115 seconds at about neutral
and a suspendability of at least 1.5 TSI Global at pH 3.4.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Appication :19/05/2020

(21) Application N0.202017021112 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : COMPOSITIONS AND METHODS FOR INHIBITING BLOOD CANCER CELL GROWTH

:A61K 31/216, A61P
35/00, A61P 35/02,
C07C 69/732

(51) International classification

(71)Name of Applicant :
1)UNIVERSITY OF NEW BRUNSWICK
Address of Applicant :P.O. Box 4400 Fredericton, New

(31) Priority Document No :62/575136 Brunswidk E3B 5A3 Canada
(32) Priority Date :20/10/2017 2)UNIVERSITE DE MONCTON
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CA2018/0001¢| 1)MURUGESAN, Alli

Filing Date :22/10/2018 2)REIMAN , Anthony
(87) International Publication No ‘WO 2019/075549 3)TOUAIBIA, Mohamed
(61) Patent oAddition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methods, compositions and uses for inhibiting the growth in blood cancer cells with one or mofeiofcal (3,4

dihydroxycinnamic acid) phenethyl ester (CAPE), CAPE analogue MT30, and CAPE analogue GL8. The blood cancer cells
myeloma, lymphoma and leukemia cells. The methods, compositions and uses can be in conjunction with the use af aedivi
patient. The compositions can include a pharmaceutically acceptable carrier, adjuvant or vehicle, a pharmaceutically saitey

dietary supplement.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021117 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SELFUNING METHOD, SELFTUNING SYSTEM AND MOBILE TERMINAL

(51) International classification :H04B 1/40 (71)Name of Applicant :
(31) Priority Document No :201711115376.7 1)ONEPLUS TECHNOLOGY (SHENZHEN) CO., LTD.
(32) Priority Date :13/11/2017 Address of ApplicantRoom 201, Building A No. 1 Qianwal
(33) Name of priority country :China Road 1 Qianhai Shenzhétong Kong Cooperation Zone
(86) International Application No :PCT/CN2018/1144(|Shenzhen, Guangdong 518000 China
Filing Date :07/11/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/091409 1)HOU, Jianzhang
(61) Patent of Addition to Application ‘NA 2)ZHOU, Changwen
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present application relates to a-$etfing mehod applied to a setfining system, said method comprising: acquiring an acttc
performance index value of the salhing system in a current use environment; when it is determined that a difference betwe
actual performance index value and a prpseformance index value in a current use environment is greater than a preset vall
controlling the seltuning system to perform tuning until the selfing system finishes the tuning of all states thereof, so as to
a reflection signal correspdimg to each of the states; comparing each reflected signal with a radio frequency signal receivec
self-tuning system respectively, so as to obtain a comparison result; and taking a tuning parameter, within a first preset ran
corresponding to theomparison result as the tuning parameter of thetgeifg system in the current use environment. The self
tuning method may perform sefiaptive tuning according to the environment where theliseilig antenna is located, so that the
self-tuning anteana maintains a good transmission and reception performance.

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021119 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) PublicatiorDate : 14/08/2020

(54) Title of the invention : REMOTE AUTOMATED DEPLOYMENT OF HVAC OPTIMIZATION SOFTWARE

:F24F 11/30, F24F |(71)Name of Applicant :
. I 11/58, F24F 11/54, | 1)OPTIMUM ENERGY, LLC
(51) International classification F24F 11/46, HOAL Address of Applicant :411 First Avenue South Suite 500
12/28 Seattle, Washington 98104 U.S.A.
(31) Priority Document No :NA (72)Name of Inventor :
(32) PriorityDate ‘NA 1)MATTH YS, Clark, Richard
(33) Name of priority country ‘NA 2)DEMPSTER, lan, Robert
(86) International Application No :PCT/US2017/0651Z] 3)CHEN, Peng
Filing Date :07/12/2017 4)CARTER, Chris
(87) International Publication No ‘WO 2019/112592 5)BOSCOLO, Chris
(61) Patent of Addition to Application ‘NA 6)LECHNER, Andrew, Alexander
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Computerimplemented methods and structures deploy a heating ventilation and air conditioning (H\éAfS) @otimization
program. A standard operating control platform (OCP) is deployed in an energy optimization control engine (EOCE) compu
system communicatively coupled to a plurality of HYAC components via a building automation system (BAS). An energy
optimization portal (EOP), which receives from the EOCE computing system a first data set identifying the plurality of HVA(
components, a second data set including operational control parameters for each of the plurality of HYAC componerits, ant
daia set including measured operations data associated with each of the plurality of HYAC components. The EOP generaye
optimized operating control platform based on the first, second, and third data sets, which is automatically communidhged fi
EOP to the EOCE computing system.

No. of Pages : £No. of Claims : 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021120 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : INDOLE COMPOUNDS AS ARYL HYDROCARBON RECEPTOR (AHR) MODULATORS

:C07D 417/06, CO7L|(71)Name of Applicant :
. . 417/14, CO7D 401/0| 1)ARIAGEN, INC.
(51) International classification CO7D 209/12, CO7D|  Address of Applicant :3000 Sand Hill Road Building 2, Su
403/06 110 Menlo Park, CA, California 94025 U.S.A.
(31) Priority Document No :62/588751 (72)Name of Invenbr ;
(32) Priority Date :20/11/2017 1)COLABUONO, Peter
(33) Name of priority country ‘U.S.A. 2)JOHNSON, Graham
(86) International Application No :PCT/US2018/0617%| 3)MANNING, David Douglas
Filing Date :19/11/2018 4)WOLF, Mark Allan
(87) International Publication No ‘WO 2019/099977
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to indole compounds and pharmaceutical compositions thereof, and their use in stirmlating
systenof patients in need thereof and in treating cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021121 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date 14/08/2020

(54) Title of the invention : ROBOTICS FOR ROTATING ENERGY CELLS IN VEHICLES

:B60L 11/18, B66F |(71)Name of Applicant :
(51) International classification 9/075, H02J 7/00, 1)O'HORA, Gerard
B60S 5/06 Address of Applicant :800 Boylston St., Suite 1600 Bosto!
(31) Priority Document No :62/574923 Massachusetts 02199 U.S.A.
(32) Priority Date :20/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)O'HORA, Gerard
(86) International Application No :PCT/US2018/0569¢
Filing Date :22/10/2018
(87) International Publication No ‘WO 2019/079817
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An energy module exchange system may include an enclosure with one or more storage racks configured to store and gha
modules; an opening in the enclosure; and a robotic arm configured to retrieve the energy modules from the ktoaadepess
them through an opening in the enclosure for exchange with an electric vehicle.

No. of Pages : 1No. of Claims : 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021122 A
(19) INDIA
(22) Date of filing of Applicatbn :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : OFFSET POWER TAKEFF FOR HYDRAULIC MACHINE

(51) International classification :B60K 17/16, B60K |(71)Name of Applicant :
25/06 1)POCLAIN HYDRAULICS INDUSTRIE
(31) Priority Document No :1760042 Address of Applicant :Route de Compi“gne 60410
(32) Priority Date :24/102017 VERBERIE France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0791(] 1)LUCIENNE, Philippe
Filing Date :24/10/2018
(87) International Publication No ‘WO 2019/081554
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention concerns a hydraulic assist system of a vehicle comprising a secondary shaft of a gearbox of the védhieteizh
comprising a differential case, the differential case comprising primary gear teeth, the primargtheataéng the differential cas
via the output shaft of the gearbox, an axle, the differential rotating the axle, a hydraulic machine that is offsetfttenstiineh tha
the hydraulic machine and the axle are not coaxial, the differential caser feothprising additional gear teeth, said additional ge
teeth rotating the hydraulic machine.

No. of Pages : 1No. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021123 A
(19) INDIA
(22) Date of filing of Applcation :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEMS AND METHODS FOR COMBINED FEMRBIACO SURGERY

:A61B 50/24, A61F |(71)Name of Applicant :
. . 9/007, A61F 9/008, | 1)PATTON, Douglas
(51) International classification A61B 90/25, A61B |  Address of Applicant :15 Bloomdale Irvine, CA 92614 U.<
50/13 (72)Name of Inventor :
(31) Priority Document No :15/791385 1)PATTON, Douglas
(32) Priority Date :23/10/2017
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2018/0542¢
Filing Date :03/10/2018
(87) International Publication No ‘WO 2019/083704
(61) Patent of Adition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Systems and methods are described for a combined Femto and Phaco surgical system built into a single housing. The sys
advantageously permits each of the Femto device and Phaco surgical tray to be wotatdueavay or into the position without
requiring movement of a patient. Thus, a user can switch between Femto and Phaco surgical procedures without movemel
patient.

No. of Pages : 1No. of Claims : 1’
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(12) PATENT APPLICATION PUBLICATON (21) Application N0.202017021128 A
(19) INDIA
(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : APPARATUS AND METHOD FOR DETERMINING CALIBRATION TIMING FOR BLOOD
PRESSURE MEASUREMENTN ELECTRONIC DEVICE

(51) International classification /AG1B 5/00, A61B _|(71)Name of Applicant -
5/021, HO4M 1/725 | 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-20180006965 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :19/01/2018 Suwonsi Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International ApplicatiotNo :PCT/KR2019/0002C| 1)LEE, Hongji

Filing Date :07/01/2019 2)JEON, Taehan
(87) International Publication No ‘WO 2019/143056 3)PARK, Jongin
(61) Patent of Addition to Application ‘NA 4)SHIM, Hwan
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An electronic device includes a sensor, a memory, and a display, and a processor. The processor is configured to determir
information and blood pressure information of a user measured through the sensor, determine reliattititgtadrcaf the blood
pressure information, based on at least one of elapsed time of the calibration;ittierlnation, and the blood pressure informati
determine, based on the reliability of the calibration, whether an event associated witlbth&arabccurs, and display a user
interface (UI) to request another calibration, through the display, when the event is determined to have occurred.

No. of Pages : zNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2@017021152 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : PROSTHESIS SHAPE DATA GENERATION SYSTEM

. e :A61F 2/60, GO6F |(71)Name of Applicant :

(51) International classification 17/50 1)INSTALIMB, INC.
(31) Prioity Document No 2017223984 Address of Applicant :2-5, Ikejiri, Setagaya ward, Tokyo
(32) Priority Date :21/11/2017 1540001 Jaan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0428i{| 1)TOKUSHIMA Yutaka

Filing Date :20/11/2018
(87) International Publication No ‘WO 2019/103010
(61) Patenbf Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

[Problem] To speedily and economically manufacture a prosthetic limb that fits the shape of a prosthetic limb userSosttiong.
A prosthesis shape data generation system thatiesla stump shape data acquisition unit that acquires stump shape data w
shape data of a stump on a living body; and an estimated prosthesis shape data generation unit that generates ebisiated |
shape data, which is shape data that cooredpto a part or whole of a prosthetic limb that fits the stump on the living body, by
inputting the stump shape data into a machine learning instrument that has already learnt the correspondence betweshdlpe
and a part or whole of the shapetlud prosthetic limb that fits the stump, and performing an estimation process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021153 A
(19) INDIA
(22) Date of filing of Application :20/05/2@2 (43) Publication Date : 14/08/2020

(54) Title of the invention : FUNCTIONAL GLAZING PROVIDED WITH A PERMANENT PROTECTIVE FILM

:C03C 17/36, CO3C |(71)Name of Applicant :
(51) International classification 17/38, G0O2B 5/02, 1)SAINT-GOBAIN GLASS FRANCE
C23C 14/06 Address of Applicant :12 place de I'lris Tour SaBabain
(31) Priority Document No ;1761458 92400 Courbevoie France
(32) Priority Date :30/11/2017 (72)Name of Inventor :
(33) Name of priority country :France 1)DEVYS, Lucie
(86) International Application No :PCT/FR2018/0530%| 2)WANAKULE, Nisita
Filing Date :28/11/2018 3)SCHIAVONI, Michele
(87) International Publication No ‘WO 2019/106295
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to an item for glazing, comprising a substrate consisting of glass or an organic material, cretbéwhith
the following elenents are deposited: a layer or a stack of layers imparting a functionality to said item, particularly sun prote
thermal insulation or anticondensation properties, of a total thickness of between 5 nanometers and 400 nanometrggrand :
film covering said layer or said stack of layers, the thickness of said polymer film being between 300 nanometres and 10 m
said item being characterised in that a texturing element is present beneath said layer or said stack of layers, th@ftheghnes
surface of the texturing element being such that: the arithmetic mean deviation Ra is between 50 nm and 2 micrométgs, ir
ends; and the base length RSm is between 5 micrometres and 300 micrometres, including ends.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021155 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : ANT-PD-L1 ANTIBODY AND IL -7 FUSIONS

:CO7K 16/46, CO7K |(71)Name of Applicant :
. . 16/28, C12N 15/13, | 1)I-MAB BIOPHARMA US LIMITED
(51) International classification AB1K 39/395, A61P |  Address of Applicant :9801 Washingtonian Blvd, Suite 71
35/00 Gaithersburg, MD 20878 U.S.A.
(31) Priority Document No :PCT/CN2018/0741z| 2)I-MAB BIOPHARMA CO., LTD.
(32) Priority Date :25/01/2018 (72)Name of Inventor :
(33) Name of priority country :China 1)FANG, Lei
(86) International Application No :PCT/CN2019/0732€¢| 2)CUI, Feifei
Filing Date :25/01/2019 3)GU, Haijuan
(87) International Publication No ‘WO 2019/144945 4)WANG, Zhengyi
(61) Patent of Addition to Application ‘NA 5)GUO, Bingshi
Number :NA 6)ZANG, Jingwu
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are fusion molecule having a-BDinhibitor fused to a human {Z protein or fragment thereof through a peptide linker
The fusion molecules exhibit synergistic atumor effects
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021156 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : DEVICEOR TURN MANEUVER OF VEHICLE ON ROADS

. e :B60Q 1/34, B60Q |[(71)Name of Applicant :

(51) International classification 1/38 1)YEGIMBAYEV, Yerbulat
(31) Priority Document No :2017/0696.2 Address of Applicant :ul. Arai, 35/1, kv. 6 Astana, 010000
(32) Priority Date :20/10/2017 Kazakhstan
(33) Name of priority country :Kazakhstan (72)Name of Inventor :
(86) International Application No :PCT/KZ2017/00002| 1)YEGIMBAYEYV, Yerbulat

Filing Date :28/12/2017
(87) International Publication No ‘WO 2019/078703
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

The invention relates to lighting devices. A device for a turniageuver of a vehicle on roads consists of a turn sign, a receive
having electronic contents, and a remote control unit. The turn sign is made from an LED strip applied adhesively tol¢ifie lov
corner of the back windshield of an automotive ekhusing colorless doubkided tape. The receiver unit is fastened using deul
sided tape beneath the lining of the passenger compartment, close to the turn sign, and is connected to said turragigwand
supply by means of short duplex wiresieélremote control unit is mounted using dotditéed tape next to a turn signal lever on tt
dashboard of the automotive vehicle. The invention achieves increased traffic safety by means of the possibility ofrivarsing
moving behind a vehicle of thetention to turn.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/05/2020

(21) Application N0.202017021157 A

(43) Publication Date : 14/08/2020

(54) Title of the invation : ORAL DELIVERY OF GLR1 PEPTIDE ANALOGS

:A61P 3/10, A61K

(51) International classification 38/26, A61K 38/22,

(71)Name of Applicant :
1)MEDIMMUNE LIMITED

A61K 47/10 Address of Applicant :Milstein Building, Granta Park
(31) Priority Document No :62/579186 Cambridge CB21 6GH U.K.
(32) Priority Date :31/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)PECHENOV, Sergei
(86) International Application No :PCT/IB2018/05851| 2)TYAGI, Puneet
Filing Date :30/10/2018 3)SUBRAMONY, Janardhanan Anand
(87) International Publication No ‘WO 2019/087083
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides formulations for oral administration of-Glgeptide analogs, methods of making such formulat

and methods of treatment using such formulations.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021162 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : MULTHCHIMERIC CELL AND THERAPY FOR TRANSPLANTATION AND TREATMENTOF
IMMUNE DEFICIENCIES AND GENETIC DISORDERS

:C12N 5/16, C12N |(71)Name of Applicant :
(51) International classification 5/078, C12N 5/073, | 1)THE BOARD OF TRUSTEES OF THE UNIVERSITY
A61K 35/12 OF ILLINOIS
(31) Priority Document No :62/591397 Address of Applicant :352 Henry Administration Building ®
(32) Priority Date :28/11/2017 S. Wright Street Urbana, IL 61801 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) Intenational Application No :PCT/US2018/0627%| 1)SIEMIONOW, Maria
Filing Date :28/11/2018
(87) International Publication No ‘WO 2019/108584
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A multi-chimeric cell created by ex vivo fusion of three or more hematopoietic stem cells, mesenchymal stem cells, myobla
pericytes, or satellite cells, or a combination thereof, from three or more different donors is providét asewf these cells in
thransplant therapy and treatment of immune deficiency and genetic disorders.

No. of Pages : ZNo. of Claims : 2

The Patent Office Jonal No. 33/2020 Dated 14/08/2020 32423



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021165 A
(19) INDIA
(22) Date of filingof Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : DOPAMINEHYDROXYLASE INHIBITORS

(51) International classification :C07D 487/14, A61F|(71)Name of Applicant :
25/00, A61K 31/418| 1)BIAL - PORTELA & C3, S.A.
(31) Priority Document No :1720189.8 Address of Applicant : Av. da Siderurgia Nacional 4487
(32) Piority Date :04/12/2017 S. Mamede Do Coronado Portugal
(33) Name of priority country ‘UK. (72)Nameof Inventor :
(86) International Application No :PCT/PT2018/0500¢| 1)KISS, Laszlo Erno
Filing Date :30/11/2018 2)BELIAEV, Alexander
(87) International Publication No ‘WO 2019/112457 3)ROSSI, Tino
(61) Patent of Addition to Application ‘NA 4)PALMA, Pedro Nuno Leal
Number :NA 5)SOARES DA SILVA, Patrcio Manuel Vieira Araujo
Filing Date ' 6)PINTO, Rui
(62) Divisional to Application Number  :NA 7)CARDONA, Francisco
Filing Date ‘NA
(57) Abstract :

This invention relates to: (a) compaimof formula la (with R1, R4 to R6, n and A as defined herein) and pharmaceutically ac
salts or solvates thereof that are useful as dopantigdroxylase inhibitors; (b) pharmaceutical compositions comprising such
compounds, salts or solvates) {lee use of such compounds, salts or solvates in therapy; (d) therapeutic methods of treatmet
such compounds, salts or solvates; and (e) processes and intermediates useful for the synthesis of such compounds.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021171 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : MODIFIED C AND CH1 DOMAINS

(51) Internatimal classification :CO7K 16/46, A61K |(71)Name of Applicant :
39/395, C12N 5/10 1)I-MAB BIOPHARMA US LIMITED

(31) Priority Document No :PCT/CN2018/0725¢ Address of Applicant :9801 Washingtonian Blvd, Suite 71
(32) Priority Date :15/01/2018 Gaithersburg, MD 20878 U.S.A.
(33) Name of priority country :China 2)I-MAB BIOPHARMA CO., LTD.
(86) International Application No :PCT/CN2019/0717<|(72)Name of Inventor :

Filing Date :15/01/2019 1)WANG, Yonggiang
(87) International Publication No ‘WO 2019/137552 2)FANG, Lei
(61) Patent of Addition to Application ‘NA 3)WANG, Zhengyi
Number :NA 4)GUO, Bingshi

Filing Date ' 5)ZANG, Jingwu
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided are antibody and antigeimding fragment with modified C and CH1 domains that still enable pairing of the C and Cl
domains but have reduced pairing compared to wild type CH1 and C domains without the modification. Such modifieations
particularly useful for preparing bispecific antibodies with two different pairs of C and CH1 domains.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021176 A
(19) INDIA
(22) Date of filig of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : HOUSE CONSTRUCTION STRUCTURE

. e :E04H 1/00, EO4H |(71)Name of Applicant :
(51) International classification 1/04 1)XINJIANG TIANDI GROUP
(31) Priority Document No :201711114370.8 Address of Applicant :NO.17 Xinhua South Road Urumqi,
(32) Priority Date :13/11/2017 Xinjiang 830002 China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0875(| 1)ZHENG, Daging
Filing Date :18/05/2018
(87) International Publication No ‘WO 2019/091081
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A house construction structure comprises an odd number of floors, an even number of floors, and outdoor private gaadgs c
(3, 6). Living rooms (4) of houses corresponding in thelawn direction, of the odd number of floorgdathe even number of floor
correspond vertically. The living room (4) of each house is externally provided with a corresponding outdoor privategesded
(3, 6). The outdoor private garden courtyards (6) outside all the living rooms (4) of ticallyetorresponding houses of the odd
number of floors all correspond vertically and are disposed in a same first direction, and the outdoor private gardeis ¢8urtys
outside all the living rooms (4) of the houses, vertically corresponding to theshoiihe odd number of floors, of the even numt
of floors also correspond vertically and are disposed in a same second direction. The living room (4) of each housel iatdhspc
outer wall corners of the house (1) and is provided with the atdaastorresponding outer wall corner and at least two adjacen
wall surfaces in two different directions. The construction structure can increase the area of green land, and improvety/thed
the privacy of the houses.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021178 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : METHODS FOR MANUFACTURING WIND TRBINE ROTOR BLADE PANELS HAVING
PRINTED GRID STRUCTURES

(51) International classification :B29C 70/54, FO3D |(71)Name of Applicant :
1/06 1)GENERAL ELECTRIC COMPANY
(31) Priority Document No :15/818936 Address of Applicant :1 River Road Schenectady, New Y«
(32) Priority Date :21/11/2017 12345 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Apptation No :PCT/US2018/0591¢| 1)TOBIN, James, Robert
Filing Date :05/11/2018 2)MERZHAEUSER, Thomas
(87) International Publication No ‘WO 2019/103829 3)ANDERSON, Todd
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method for manufacturing a rotor blade panel of a wind turbine includes placing a mold of the rotor blade panel relative tc
computer numeric control (CNC) device. The method also includes forming one or moreifif@rced outer skins in the mold. Tl
method also includes printing and depositing, via the CNC device, printing and depositing, via the CNC device, a phibrality o
members that intersect to form at least one tlisensional (&D) reinforcement grid structure onto an inner surface of tigeas
more fiberreinforced outer skins before the one or more fileémforced outer skins have cooled from forming. Further, the grid
structure bonds to the fibeeinforced outer skin(s) as the structure is deposited. In addition, the plurality afmbers include, at
least, a first rib member extending in a first direction and a second rib member extending in a different, secondNesbioer,,
the first rib member has a varying height along a length thereof.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/05/2020

(21) Application N0.202017021186 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : FABRIC SOFTENER COMPOSITION HAVING IMPROVEDSCOSITY STABILITY

:C11D 3/00, C11D

(51) International classification 1/62, C11D 3/50,

(71)Name ofApplicant :
1)THE PROCTER & GAMBLE COMPANY

C11D 3/20 Address of Applicant :One Procter & Gamble Plaza
(31) Priority Document No :17204043.8 Cincinnati, Ohio 45202 U.S.A.
(32) Priority Date :28/11/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)SAVEYN, Pieter, Jan Maria
(86) International Application No :PCT/US2018/0591% 2)NUYTS, Katrien, Maria
Filing Date :05/11/2018
(87) International Publication No ‘WO 2019/108342
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present inventiorelates to fabric softener compositions as well as the methods of making same. Such liquid fabric softe
compositions comprise a quaternary ammonium ester fabric softening active, dispersed perfume and a pentaerythritbl este
fabric softener comgitions exhibit viscosity stability while also delivering the softening benefits that are desired by consume
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021191 A
(19) INDIA
(22) Date offiling of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : MARKERS FOR CONSUMER PRODUCTS OR INDUSTRIAL PRODUCTS

(51) International classification :GO1N 33/58, C40B |(71)Name of Applicant :
70/00 1)IN-CODE TECHNOLOGIES LTD
(31) Priority Document No :171974R.9 Address of Applicant :25 Walton Street St Albans AL1 4D
(32) Priority Date :20/10/2017 U.K.
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0789:| 1)KELLER, Ruprecht
Filing Date :22/10/2018
(87) International Publication No ‘WO 2019/077167
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided is the use of a unique marker profile for labeling consumer products or industrial products, wherein the urigue mg
profile comprises one, two or more marker substances comprising one, two or more feigegycols.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021196 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the inventin : HIGH POWER LED CHIP BACK ELECTRODE INTEGRATED PACKAGE MODULE WITH STAN

(51) International classification :HO1L 33/48 (71)Name of Applicant :
(31) Priority Document No :201810768905.1 1)SHENZHEN BIUE SPECTRUM RICK TECHNOIOGY
(32) Priority Date :13/07/2018 CO.,LTD
(33) Name of priority country :China Address of Applicant :5/F, Building 7, Nangang First
(86) Intenational Application No :PCT/CN2018/1012¢|Industrial Zone, Xili Street, Nanshan District Shenzhen,
Filing Date :20/08/2018 Guangdong 518000 China
(87) International Publication No :WO 2020/010669 |(72)Name of Invertor :
(61) Patent of Addition to Application ‘NA 1)ZHANG, Hesheng
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention provides a high power LED chip back electrode integrated package module with a stand, comprisitg
a lens stand, and a lens made of glasses. The lens stand is provided abobstthte and wraps same, and is provided with a fi
cavity where the lens is placed; the lens is provided in the fixed cavity and is connected to the lens stand; themupssateac
first line layer, a first ceramic layer, and a first metal laybich are connected sequentially; a first electrode connection disk is
provided at both ends of the first metal layer; the first electrode connection disk is connected to the first line lmsyer paessure
connection to an external component; thstfiine layer is provided with multiple first LED chip units; the lens is provided abowvi
first LED chip units and corresponds to the position thereof. The present invention further provides another high powigr LEL
back electrode integrated packagedule with a stand. According to the present invention, the electrode connection disk is ist
from the outside to prevent external impurities from contaminating the electrode connection disk.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202017021200 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : HEAITURABLE HYBRID EPOXY FUNCTIONAL COMPOSITION AND TRANSPARENT HAT -
CURED ABRASIONRESISTANT COATINGS PREPARED THEREFROM

:C08G 59/24, C08G|(71)Name of Applicant :
. s 59/30, C08G 59/32,| 1)ESSILOR INTERNATIONAL
(51) International classification C08G 59/36, C08G |  Address of Applicant :147 rue de Paris 94220 CHARENT
59/38 LE-PONT France
(31) Priority Document No :17306651.5 (72)Name of Inventor :
(32) Priority Date :28/11/2017 1)ZHENG, Haipeng
(33) Name of priority contry ‘EPO 2)FREEMAN, Matthew
(86) International Application No :PCT/EP2018/0828"
Filing Date :28/11/2018
(87) International Publication No ‘WO 2019/106031
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Applicatbon Number ‘NA
Filing Date ‘NA
(57) Abstract :

TITLE HEAT-CURABLE HYBRID EPOXYFUNCTIONAL COMPOSITION AND TRANSPARENT HEATCURED ABRASION
RESISTANT COATINGS PREPARED THEREFROM INVENTORS Haipeng Zheng Matthew Freeman APPLICANT Essilor
international The present invention relates to a-baedble composin comprising at least one epoxy monomer comprising two
three epoxy groups, which is not a hydrolygaymerizable silicon compound(monomer (a)),at least one epoxy compound bez
least one silicon atom having at least one hydrolyzable grougldilie&ed to the silicon atom and at least one epoxy group, at |
one epoxy ringopening catalystand at least one organic solvent selected from glycol monoethers. The composition compris
than 10 % by weight of monomers (a) and providesupongaritpating having improved hardness properties.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021202 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14832020

(54) Title of the invention : INTRUSION PROTECTED MEMORY COMPONENT

(51) International classification :GO6F 21/78, GO6K |(71)Name of Applicant :

7/00 1)INTELLIGENT TECHNOLOGIES INTERNATIONAL,

(31) Priority Document No :15/793313 INC.
(32) Priority Date :25/10/2017 Address of Applicant :800 West Avenue, Unit 545 Miami
(33) Name of priority country :U.S.A. Beach, FL 33139 U.S.A.
(86) International Application No :PCT/US2018/0568¢|(72)Name of Inventor :

Filing Date :22/10/2018 1)BREED, David
(87) International Publication No ‘WO 2019/083882 2)JOHNSON, Wendell C.
(61) Patent of Addition to Application ‘NA 3)DUVALL, Wilbur E.
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Intrusionprotected memorgontaining assembly including a substrate, a data storage component and processor on the subs
chassis intrusion detector assembly around the substrate. The chassis intreston agtembly includes a first plastic film, a me:
including conductor wires arranged on the first plastic film, and a second plastic film covering the mesh. The condsietia wire
connected together in a single circuit with the processor to form ke siagsmission line. The second plastic film has sealed ed;
integrated with the mesh such that the edges are inseparable without breaking one of the conductor wires of the mesksaihe
takes action to prevent access to data in the data stonagp®ieent upon detecting a variance in current through or impedance «
transmission line defined by the conductor wires caused by breaking of one of the conductor wires, e.g., causes thgedata s
component to selflestruct.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017021210 A
(19) INDIA
(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : VALVE CLIP DEVICE

(51) Interndional classification ABLF 2/24 (71)Name of Applicant :
(31) Priority Document No :201710977079.7 1)SHANGHAI HANYU MEDICAL TECHNOLOGY CO.,
(32) Priority Date :19/10/2017 LTD
(33) Name of priority country :China Address of Applicant :LUO, Peng Building 14, No. 1288,
(86) International Application No :PCT/CN2018/09961| Zhongchun Road, Minhang District Shanghai 201100 China
Filing Date :09/08/2018 (72)Name of Inventor :
(87) InternationbBPublication No ‘WO 2019/076111 1)DAI, Yufeng
(61) Patent of Addition to Application ‘NA 2)YANG, Huixian
Number :NA 3)PAN, Bingyue
Filing Date ' 4)LUO, Peng
(62) Divisional to Application Number :NA 5)LI, Tao
Filing Date :NA
(57) Abstract :

Disclosed are aovel valve clip device and a valve clip system. The valve clip device comprises a first clipping component, ¢
clipping component, and a fixing component for fixing the first clipping component and the second clipping componesit, the
clipping component having at least two first clipping arms, the second clipping component having a corresponding number
clipping arms; each first clipping arm and the corresponding second clipping arm can be combined to form a pair odl diips. <
device can adopt a smooth top design, clipping teeth design having high clip stability, and a fixing ring design havingea dual
thread, so that on the one hand, damage to a valve caused by the clip device during movement is reduced, and on dhea ats
is enabled to easily capture a valve, reducing damage to a valve while improving clip performance.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202018006083 A
(19) INDIA
(22) Date of filig of Application :12/02/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : NOMCONTACT MAGNETIC STEERING

. e :HO1F 7/02, B21C |(71)Name of Applicant :

(51) International classification 47/34, HO2N 15/00 | 1)NOVELIS INC.
(31) Priority Document No :62/173,097 Address of Applicant :3560 Lenox Road, Suite 2000, Atla
(32) Priorty Date :09/06/2015 Georgia 30326, United States of America U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2016/0364:] 1)KOSMICKI, Michael

Filing Date :08/06/2016 2)BOMMARITO, Michael
(87) International Publication No *NA 3)GAENSBAUER, David Anthony
(61) Patent of Addition to Application ‘NA 4)WAGSTAFF, Robert Bruce
Number :NA 5)CUSTERS, David Michael

Filing Date ’
(62) Divisional to Application Number  :201817000056

Filed on :01/01/2018
(57) Abstract :

A non-contact steering device includes one or more magnetic rotors positiomeaimetal strip. Each rotor includes one or more
permanent magnets and rotates to impart a changing magnetic field on the metal strip passing nearby. The magnetiotatr:
around an axis of rotation that is parallel to the longitudinal direcfitragel of the metal strip. The magnetic rotors can be
positioned to impart forces on the strip in any combination of laterally, vertically, or longitudinally. A control mecbanisantrol
the rotor speed, rotor direction, vertical position of thersgteertical spacing between rotors, and/or lateral position of the rotor
some cases, the control mechanism can be coupled to sensors, such as a light curtain and a laser distance sensppwuderde
closed loop feedback control of a metaipsprassing through the narontact magnetic rotor steering device.

FIG. 1
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(12) PATENT APPLICATION PUBLIATION
(19) INDIA
(22) Date of filing of Application :12/02/2020

(21) Application N0.202018006122 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : PDCP AND FLOW CONTROL FO

R SPLIT BEARER

:HO4L /16, HO4L |(71)Name of Applicant :
(51) International classification 12/801, HO4AL 1)Telefonaktiebolaget LM Ericsson publ)
12/825, HO4L 12/8C Address of Applicant :SH64 83 Stockholm (SE) Sweden
(31) Priority Document No :61/990,944 (72)Name of Inventor :
(32) Priority Date :09/05/2014 1)DUDDA, Torsten
(33) Name of priority country ‘U.S.A. 2)VESELY, Alexander
(86) International Application No :PCT/IB2015/0533¢| 3)SUSITAIVAL, Riikka
Filing Date :08/05/2015 4)WAGER, Stefan
(87) Interrational Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :201617039697
Filed on :21/11/2016
(57) Abstract :

A method in a network node is disclosed. The method conspseseding one or more packet data convergence protocol (PDCP
packet data units (PDUs) to a second network node on an internode interface, each of the one or more PDUs havingdan as
PDCP sequence number and an associated internode interface speciince number, the mtemode interface specific sequen
numbers assigned by the network node. The method further comprises receiving feedback from the second network node.

ot
o0

} MAC

MeNB
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :12/02/2020

(21) Application N0.202018006172 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : USER INTERFACE CAMERA EFFECTS

(7)Name of Applicant :

1)APPLE INC.

Address of Applicant :1 Infinite Loop Cupertino, California

95014, United States of America U.S.A.
(72)Name of Inventor :

1)DYE, Alan, C.

(51) International classification ‘HO4N 1/60 2)IVE, Jonathan, P
(31) Priority Document No :62/514,947 3)And,re Souza |'DOS. Santos
(32) Priority Date :04/06/2017 4)BEHZADI, Arian
(33) Name of priority country ‘US.A 5)MANZARI' Behkish. J
(86) International Application No ‘PCT/US2018/0155¢ ! L0
Filing Date 26/01/2018 6)SORRENTINO, Billy, i
(87) International Publication No :NA g:&iﬂf%@%scggg?j
E\(liulznlzg;cent of Addition to Application ‘NA 9)PRESTON, D_aniel, Trent
Filing Date :NA 10)HARRIS, Elliott
(62) Divisional to Application Number 201917053025 132% EFr'r‘E'JljeeriC
Filed on :19/12/2019 y
13)JOHNSON, Garrett
14)PAUL, Grant
15)BRASKET, Jeffrey, A.
16)MALIA, Joseph, A.
17)BEREZA, Marek
18)PIVONKA, Pavel
(57) Abstract :

The present disclosure generally relates to user interfaces. In some examples, the electronic device provides forg faetsitbeami
simulated lighting effects. Isome examples, the electronic device applies a simulated lighting effect to an image. In some e:
the electronic device provides user interfaces for applying a filter to an image. In some examples, the electronicvigéeéope

reduced filterinterface. In some examples, the electronic device provides a visual aid displayed in a viewfinder.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018006258 A
(19) INDIA
(22) Date of filing of Application :13/02/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SOLUTION FOR FORMING INSULATION COATING AND GRAIGRIENTED ELECTRICAL
STEEL SHEET

. (71)Name ofApplicant :
(51) International classification 1(/:12;;C 22/07, HO1F 1)THYSSENKRUPP ELECTRICAL STEEL GMBH
(31) Priority Document No -13154543.6 Address of Applicant :KurSchumache6tr. 95, 45881
(32) Priority Date ;08/02/201.3 Gelsenkirchen, Germany Germany
(33) Name of priority country ‘EPO (722))H|;§£glf azgitrqORPORATION
(86) International Application No :PCT/EP2013/0608" 1)LEMA®TRE, R is.
Filing Date :27/05/2013 2)LAHN, Ludger 9
(87) International Publication No NA 3)SCHE,PERg Carsta
E\?ul%qltj::ent of Addition to Application ‘NA 4)YAMAZAKI. Shuichi
Filing Date ‘NA 5)TAKEDA, Kazutoshi
(62) Divisional to Application Number  :4762/DELNP/2015 %;’;\\%Hﬁm:ik'\gasar“
Filed on :02/06/2015 ! ..
8)KANEHASHI, Koji
(57) Abstract :

A solution for forming an insulation coating of graaniented electrical steel sheet includes an aqueous solution préyarexing a
phosphate solution and colloidal silica. Chromium is not added to the aqueous solution. The colloidal silica inclugasislisa
surfacemodified by an aluminate or is prepared by adding an aluminate to colloidal silica such as coalveoilimidal silica.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202018006305 A
(19) INDIA
(22) Date of filing of Application :13/02/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : PROCESS FOR THE PRODUCTION GEE3,3TETRAFLUOROPROPENE (HFQ234ZE) BY
DEHYDROFLUORINATIOKL

(51) International classificatn :C07C 17/25 (71)Name of Applicant :
(31) Priority Document No :62/037,138 1)THE CHEMOURS COMPANY FC, LLC
(32) Priority Date :14/08/2014 Address of Applicant :100Market Street, Wilmington,
(33) Name of priority country :U.S.A. Delaware 19801, USA U.S.A.
(86) International Application No :PCT/US2015/0439¢| (72)Name of Inventor :

Filing Date :06/08/2015 1)PENG, Sheng
(87) International Publication No :NA 2)NAPPA, Mario Joseph
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :201717004070

Filed on :03/02/2017
(57) Abstract :

A method of producing a fluoropropane of formula CF3CH=CHF, comprising contacting a mixture of 1;dehtafusopropane
and £1,3,3,3tetrafluoropropene in the gas phase with a catalyst comprising at least one catalyst selected from the group cc
fluorinated Cr203 or Cr/Ni on fluoride alumina, in the presence of an oxygen containing gas, to form e coixtprising 21,3,3,3
tetrafluoropropane, £L,3,3,3;stetrafluoropropene, hydrogen fluoride, and optionally unreacted 1,t{de8fafluoropropane,
separating the #,3,3,3tetrafluoropropene from the-iBomer and any unreacted 1,1,1;B¢htafluoropropas if present, and
recovering said #,3,3,3tetrafluoropropene.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018006329 A
(19) INDIA
(22) Date of filing of Application :13/02/2020 (43) Publicéion Date : 14/08/2020

(54) Title of the invention : SERUM AMYLOID P DERIVATIVES AND THEIR PREPARATION AND USE

(51) International classification :CO7K 14/47, A61K |(71)Name of Applicant :
38/17, A61P 29/00 1)PROMEDIOR, INC.
(31) Priority Document No :61/217,931 Address of Applicant :371 Phoenixville Pike Malvern, PA
(32) Priority Date :04/06/2009 19355 (US) U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2010/0375¢| 1)WILLETT, W, Sc ott
Filing Date :04/06/2010 2)CAIMI, Richard, J
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :9255/DELNP/2011
Filed on :25/11/2011
(57) Abstract :

One aspect of the present invention relates to the surprising discovery that modification of a glycan structure on afhuman &
polypeptide can increase the biological activity of the SAP polypeptide relatavedrresponding sample of witgbe SAP isolated
from human serum. The disclosure provides both variant human SAP polypeptides and methods for making the same. In p
the present invention provides methods and compositions for in vitro ancbiaddition, deletion, or modification of sugar residu
to produce SAP polypeptides, such as a human SAP polypeptide, having a desired glycosylation pattern.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018006461 A
(19) INDIA
(22) Date of filing of Application :14/02/2020 (43) Publication Date : 14/08/2020

(54) Title of the inveribn : A STRENGTHENED GLASS ARTICLE

:C03C002100000 |(71)Name of Applicant :
C03C000309700(| 1)CORNING INCORPORATED
(51) International classification C03C000309300( Address of Applicant :1 Riverfront Plaza, Corning, New Y
C03C000309100(/14831, USA U.S.A.
B32B001710000C|(72)Name of Inventor :
(31) Priority Document No :62/194,984 1)DEMARTINO, Steven Edward
(32) Priority Date :21/07/2015 2)FABIAN, Michell e Dawn
(33) Name of priority coumy ‘U.S.A. 3)KOHLI, Jeffrey Todd
(86) International Application No :PCT/2016/04361| 4)LYON, Jennifer Lynn
Filing Date :22/07/2016 5)SMITH, Charlene Marie
(87) International Publication No " NA 6)TANG, Zhongzhi
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number :201817001420
Filed on :12/01/2018
(57) Abstract :

ABSTRACT @A STRENGTHENEBD TGLeASgSr eAsReTHtCLiIEnventi on rel ates
first surface and a second surface opposing the first surface defining a thickness (t) of about 3 mm or less; a cotrgae tayes ¢
extending from the first surface to a tepf compression (DOC) of greater than 0.16-t as measured by scattered light polarisc
compressive stress layer comprising a surface compressive stress of 624.5 MPa or greater, as measured by a comtieatior
light polariscope and surfastress meter, wherein the compressive stress at a Potassium depth of layer is from 120 MPa to
and a maximum central tension that is 200 MPa or greater.

O
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018006518 A
(19) INDIA
(22) Date of filing of Application :14/02/2020 (43) Publication Date : 14/08/2020

(54) Title of theinvention : PACKAGECULLING CONVEYOR SYSTEM AND METHOD

. e :B65G 47/71, BO7C |(71)Name of Applicant :

(51) International classification 1/10, B65G 17/24 1)LAITRAM, L.L.C.
(31) Priority Document No :61/311,610 Address of Applicant :Legal Department, 200 Laitram Lan
(32) Priority Date :08/03/2010 Harahan, Louisiana 70123, United States of America U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) Interrational Application No :PCT/US2011/0271¢| 1)Matthew L. FOURNEY

Filing Date :04/03/2011 2)StephenG. WARGO
(87) International Publication No NA 3)Eric M. PRESSLER
(61) Patent of Addition to Application ‘NA 4)John M. DUNLOP
Number :N A

Filing Date ’
(62) Divisional to Application Number  :8209/DELNP/2012

Filed on :19/09/2012
(57) Abstract :

A package-culling conveyor system and a method for culling flat packages from a bulk flow of flat affthtpackages. The
conveyor system includes a tilted conveyor belt (24) cangefjat packages while neffat packages tumble off its lower side. A h
- friction conveying surface or a raised barrier along the length of the conveying surface of the tilted conveyor bettq#4j hol
packages on the tilted belt. The separatedkages are more fully culled in a conveyor comprising a roller conveyor belt (36) w
belt rollers (38) rotated in a direction to push packages sidewise toward a culling element that extends along thstheltidling
elements include powered rokef55) or vertical walls forming side guards.

&0 -%
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/02/2020

(21) Applicaton No.202018006629 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : STAPLE CARTRIDGE FOR A SURGICAL STAPLING INSTRUMENT

:GO1NO003353300, |(71)Name of Applicant :
HO05B0031000000, 1)ETHICON ENDO-SURGERY, INC.
(51) International classification B01J0020286000, Address of Applicant :4545 Creek Road, Cincinnati, Ohio
CO02F0003280000, (45242, USA U.S.A.
B63C0007260000 |(72)Name of Inventor :
(31) Priority Document No :13/241,922 1)KATHERINE J. SCHMID
(32) Priority Date :23/09/2011 2)CHESTER 0. BAXTER, IlI
(33) Name of priority country ‘U.S.A. 3)TAYLOR W. ARONHALT
(86) International Application No :PCT/US2012/0560¢| 4)JOSEPH E. YOUNG
Filing Date :19/09/2012 5)FREDERICK E. SHELTON, IV
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :2169/DELNP/2014
Filed on :21/03/2014
(57) Abstract :

A staple cartridge for use with a surgical stapler can comprise a cartridge deck and a plurality of staples at leapbgéitiaéd
within the cartridge deck. In various embodiments, the staples can be supported by a supporejawrgicil stapler and can
comprise legs which can extend upwardly through apertures defined in the cartridge deck. In use, the cartridge dechedn b
downwardly relative to the staples into a well defined in the support jaw.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application15/02/2020

(21) Application N0.202018006630 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : END EFFECTOR FOR A SURGICAL STAPLING INSTRUMENT

:GO1N0033533000, |(71)Name of Applicant :
HO05B0031000000, 1)ETHICON ENDO -SURGERY, INC.
(51) International classification B01J0020286000, Address of Applicant :4545 Creek Road, Cincimnahio
CO02F0003280000, (45242, USA U.S.A.
B63C0007260000 |(72)Name of Inventor :
(31) Piority Document No :13/241,922 1)KATHERINE J. SCHMID
(32) Priority Date :23/09/2011 2)CHESTER 0. BAXTER, IlI
(33) Name of priority country ‘U.S.A. 3)TAYLOR W. ARONHALT
(86) International Application No :PCT/US2012/0560¢| 4)JOSEPH E. YOUNG
Filing Date :19/09/2012 5)FREDERICK E. SHELTON, IV
(87) International Publication No i NA
(61) Patent of Addibn to Application .
:NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :2169/DELNP/2014
Filed on :21/03/2014
(57) Abstract :

A staple cartridge for use with a surgical stapler canpes®m a cartridge deck and a plurality of staples at least partially positior
within the cartridge deck. In various embodiments, the staples can be supported by a support jaw of the surgical stapler an
comprise legs which can extend upwardly throagbrtures defined in the cartridge deck. In use, the cartridge deck can be pu:
downwardly relative to the staples into a well defined in the support jaw.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018006927 A
(19) INDIA
(22) Date of filing of Application :18/02/2020 (43) Publication Date : 14/08/2020

(54) Title of the invetion : LYOPHILIZED PREPARATION OF CYTOTOXIC DIPEPTIDES

:A61K 38/05, A61K |(71)Name of Applicant :
. . 4712, A61K 47/26, | 1)ONCOPEPTIDES AB
(51) International classification F26B 5/06, A61P Address of Applicant :Fogdevreten 2A1%1 65 Solna,
35/00 Sweden. Sweden
(31) Priority Document No 111503711 (72)Name of Inventor :
(32) Priority Date :28/04/2011 1)SPIRA, Jack
(33) Name of priority counyr :Sweden 2)LEHMANN, Fredrik
(86) International Application No :PCT/EP2012/0575"
Filing Date :25/04/2012
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :9596/DELNP/2013
Filed on :07/11/2013
(57) Abstract :

The present invention is directed to novel lyophilized pharmaceutical preparations comprising a cytotoxic dipeptides such a
melphalan flufenamide and one or more excipient(s) selected from the group comprising a polysorbate; a polyethylene glyc
cyclodextrin; a-cyclodextrin; hydroxypropyl-cyclodextrin; sulfobutylethercyclodextrin; lactose; benzyl alcohol; disodium
succinate; propylene glycol; Cremophor EL; Dimethyl sulfoxidenBnnitol; Trehalose; Sucrose and an amino acid. This prepa
may be futher formulated and is useful in cancer therapy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018007112 A
(19) INDIA
(22) Date of filing of Application :19/02/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEMS AND PROCESSES FOR FEEDING LONGITUDINAL WIRES OR RODS TO MESH
PRODUCING MACHINES

(51) Intanational classification :B21F 23/00, B21F |(71)Name of Applicant :
27/10 1)ANAGNOSTOPOULOS, Antonios
(31) Priority Document No :GR20140100176 Address of Applicant :Bitsi Street 1 GRI562 Kiffisia,
(32) Priority Date :01/04/2014 Attikis (GR) Greece
(33) Name of priority country :Greece (72)Name of Inventor :
(86) International Application No :PCT/IB2015/0523€| 1)ANAGNOSTOPOULQOS, Antonios
Filing Date :31/03/2015
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :201617035608
Filed on :18/10/2016
(57) Abstract :

The present invention relates to systems and processes for feeding longitudinal wires {3 presluction machine. Mesh (3) is
produced by the welding of longitudinal wires (2) with transverse wires (6) at a welding unit (27). The longitudinal wibes ma
pulled from decoder reel (40), straightened, and then deposited in longitudinals st@addé¢y are then received by a longitudir
carrier (15) and transported towards welding unit (27). The longitudinal wires (2) are selectively rotated around theiinkregie:
with selected angle, and restrained until their welding with the teasswvires. This negates effects of any possible curvature
acquired during their straightening with rollers (9), so that after their welding, the resulting mesh (3) is producedtpltrar
distortion stresses neutralized.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202018007134 A
(19) INDIA
(22) Date of filing of Application :19/02020 (43) Publication Date : 14/08/2020

(54) Title of the invention : GSM EVOLUTION PACKET DATA TRAFFIC CHANNEL RESOURCE TRANSMISSION
MANAGEMENT - FLEXIBLE DOWNLINK ALLOCATION TECHNIQUE

(51) International classification :HO4W 72/04, HO4V|(71)Name of Applicant :

4/00 1)Telefonaktiebolaget LM Ericsson (publ)

(31) Priority Document No :62/108,489 Address of Applicant :SH64 83 Sockholm (SE) Sweden
(32) Priority Date :27/01/2015 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)BERGQVIST, Jens
(86) International Application No :PCT/IB2016/0504C| 2)SUNDBERG, Mrten

Filing Date :27/01/2016 3) HANDEL, UI f
(87) International Publication No NA 4)SCHLIWA -BERTLING, Paul
(61) Patent oAddition to Application ‘NA 5)DIACHINA, John Walter
Number :N A

Filing Date '
(62) Divisional to Application Number  :201717026015

Filed on :21/07/2017
(57) Abstract :

A radio access network node (e.g., Base Station Subsystem), a wirelesqelgvi@mobile station), and various methods are
described herein for improving the allocation of radio resources in wireless communications. In one embodiment, thegadio
network node and wireless device implement a fixed uplink allocation teehriganother embodiment, the radio access netwol
node and wireless device implement a flexible downlink allocation technique.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :03/04/2020

(21) Application N0.202018014862 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : NOVEL LACTOBACILLUS STRINS AND THE USES THEREOF

(51) International classification

:A23L 3/3571, C12F
1/24, A23C 9/12

(71)Name of Applicant :
1)NOVOZYMES A/S

(31) Priority Document No :13159061.4 Address of Applicant :36 Krogshoejvej Bagsvaerd Denms
(32) Priority Date :13/03/2013 DK-2880 Denmark
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2014/0548°| 1)GOELLING, Detlef
Filing Date :12/03/2014 2)HEILMANN, Andreas
(87) International Publication No :NA 3)LANG, Christine
(61) Patent of Addition to Application NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :8792/DELNP/2015
Filed on :24/09/2015
(57) Abstract :

The invention concerns noveblttobacillus strains and the uses thereof, in particular for preserving foods, animal feedstuff,
pharmaceutical compositions and/or cosmetic compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018014897 A
(19) INDIA
(22) Date of filing of Application :03/04/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention BONE ANCHORS FOR USE IN ATTACHING SOFT TISSUE TO BONE

(51) International classification :A61F 2/02 (71)Name of Applicant :
(31) Priority Document No :PCT/US2005/0471% 1)WEST, Hugh, S., Jr.
(32) Priority Date :22/12/2005 Address of Applicant :5848 South 300 East Salt Lake City
(33) Name of priority country PCT Utah 84107 United States of America U.S.A.
(86) International Applicatio No :PCT/US2005/0471%|(72)Name of Inventor :

Filing Date :22/12/2005 1)WEST, Hugh, S., Jr.
(87) International Publication No NA
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :4659/DELNP/2008

Filed on :30/052008
(57) Abstract :

Bone anchors are prigeed having three suture attachment sites disposed within a bore. The bone anchors are suitable for us
cuff repair procedures. The bone anchors comprise an anchor body having a bore that opens at a proximal end of thg.akick
least thre attachment sites are positioned within the bore. Each attachment site is capable of slidably receiving a respective
thereon. The three attachment sites are spaced apart and configured such that the portions of the respective sutnreathat ¢
with the three attachment sites are maintained separated during use. In one embodiment, the three suture attachnpeovisiset
by two transverse pins placed within the bore. In another embodiment, the bore opens at a distal end andnall@igisithserted
into the opening at the distal end. The at least three attachment sites are provided by the longitudinal pin dispdbedoerthii hi
bone anchors can be fully threaded and can have fine thread and coarse threads for engegiegdaadncellous bone tissue,
respectively.

Fig. 9
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.202018014953 A
(19) INDIA
(22) Date of filing of Application :03/04/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : CROWN INPUT FOR A WEARABLE ELECTRONIC DEVICE

(71)Name of Applicant :
1)APPLE INC.
Address of Applicant :One Apple Park Way, Cupertino,
. California 95014, United States of America U.S.A.
(51) International classification é(i?OGOF 3/0362, GO4C (72)Name of Inventor :
(31) Priority Document No 61/873,356 B(Z:AH'\/QSELTFL*I '\I':ﬁfor!as
(32) Priority Date :03/09/2013 2)DASCOLA 'Jonaa;han R
(33) Name of priority country ‘U.S.A 4)DYE Alan'C T
(86) International Application No :PCT/US2014/0539¢ : e .
Filing Date :03/09/2014 2)FOSS, Christopher, Patrick
(87) International Publication No i NA %EXF%MNAANMGLIJ\:FIIShanaka G
(61) Pdent of Addition to Application . ' T
Number ‘NA 8)KERR, Duncan, Robert
Filing Date ‘NA 9)LEMAY, Stephen, O.
(62) Divisional to Application Number ~ :201617008291 10)WILSON, Christopher
Filed on 109/03/2016 LL)WILSON, Eric, Lance
12)YANG, Lawrence, Y.
13)BUTCHER, Gary, |
14)IVE, Jonathan, P.
15)LYNCH, Kevin
(57) Abstract :

The present disclosure relates to manipulating ainsaface on a wearable electronic device using a mechanical crown. In sol
examples, the user interface can be scrolled or scaled in response to a rotation of the crown. The direction of ther scaditigg
and the amount of scrolling or scaling aapend on the direction and amount of rotation of the crown, respectively. In some
examples, the amount of scrolling or scaling can be proportional to the change in rotation angle of the crown. In otksr axan
speed of scrolling or a speed of scaldag depend on a speed of angular rotation of the crown. In these examples, a greater ¢
rotation can cause a greater speed of scrolling or scaling to be performed on the displayed view.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/05/2020

(21) Application N0.202018019162 A

(43) Publication Date : 1@88/2020

(54) Title of the invention : GLYPHOSATE COMPOSITION FOR DICAMBA TANK MIXTURES WITH IMPROVED

VOLATILITY «

(51) International classification :AO1N 57/00 (71)Name of Applicant :
(31) Priority Document No :61/769,943 1)MONSANTO TECHNOLOGY LLC
(32) Priority Date :27/02/2013 Address of Applicant :800 North Lindbergh Boulevard, Sa
(33) Name opriority country :U.S.A. Louis, Missouri 63167, USA, U.S.A.
(86) International Application No :PCT/US2014/01882|(72)Name of Inventor :

Filing Date :27/02/2014 1)JOHN HEM MINGHAUS
(87) International Publication No NA 2)ALISON MACINNES
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Applcation Number  :7399/DELNP/2015

Filed on :20/08/2015
(57) Abstract :

Herbicidal concentrate compositions containing glyphosate salts and tank mix compositions containing a combinationatggl
salt and dicamba salt herbicides are described. A method of preparingnaixasdmposition comprising a glyphosate componen
a dicamba component is also described. The method includes combining a glyphosate concentrate composition, a dicamb:

composition comprising one or more salts of dicamba and dilution water to fornmkheibtacomposition. The glyphosate

concentrate composition included a glyphosate salt selected from the group consisting of the monoethanolamine saiythe
salt, and mixtures thereof at a glyphosate loading of at least about 240 grams aciéeicpeérditer (g ae /1), and the pH of at 5w
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018019376 A
(19) INDIA
(22) Date of filing of Application :07/05/2020 (43) Publication Date : 14832020

(54) Title of the invention : SYSTEM, CARTRIDGE, BEVERAGE PREPARATION UNIT AND METHOD FOR PRODUCINGC
BEVERAGE

. . :B67D 7/02, B67D |(71)Name of Applicant :

(51) International classification 1/00, B67D 1/04 1)FREEZIO AG
(31) Priority Document No :10 2016 200 254.6 Address of Applicant :Fehlwiesstrasse 14 8580 Amriswil (
(32) PriorityDate :12/01/2016 Switzerland
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2017/0505¢| 1)KRGER, Marc

Filing Date :12/01/2017 2)EMPL, G¥anter
(87) International Publication No :NA 3)FISCHER, Daniel
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :201817027234

Filed on :20/07/2018
(57) Abstract :

A system for producing a drink, in particular a cold drink, is proposed, which has a cartridge which has a reservaih féledvk
substance, and a drink preparation unit with a cartridgsptacle in which the cartridge can be reversibly inserted, and a cartric
discharge device which has an at least causes partial transfer of the beverage substance from the reservoir into mlb&Kxing c
wherein the beverage preparation unit also hasdgupply that opens into the mixing chamber, or the system has a movable
which is arranged within the reservoir and by means of the cartridge discharge device from a starting position to #oBrns pos
transferable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018019398 A
(19) INDIA
(22) Date of filing of Application :07/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEM, CARTRIDGE, BEVERAGE PREPARAN UNIT AND METHOD FOR PRODUCING A
BEVERAGE

. . :B67D 7/02, B67D |(71)Name of Applicant :

(51) International classification 1/00, B67D 1/04 1)FREEZIO AG
(31) Priority Document No :10 2016 200 254.6 Address of Applicant :Fehlwiesstrasse 14 8580 Amriswil (
(32) Priority Date :12/01/2016 Switzerland
(33) Name of priority country :Germany (72)Name of Inventor :
(86) Internatimal Application No :PCT/EP2017/0505¢| 1)KRGER, Marc

Filing Date :12/01/2017 2)EMPL, G¥anter
(87) International Publication No :NA 3)FISCHER, Daniel
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :20181702734

Filed on :20/07/2018
(57) Abstract :

A system for prodcing a drink, in particular a cold drink, is proposed, which has a cartridge which has a reservoir filled with
substance, and a drink preparation unit with a cartridge receptacle in which the cartridge can be reversibly insectatkidge a
discharge device which has an at least causes partial transfer of the beverage substance from the reservoir into a b&king c
wherein the beverage preparation unit also has a fluid supply that opens into the mixing chamber, or the system hapstomy
which is arranged within the reservoir and by means of the cartridge discharge device from a starting position to #oBrns pos
transferable.
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(12) PATENT APPLICATION PUBLICATION (21) Application No202018019399 A
(19) INDIA
(22) Date of filing of Application :07/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEM, CARTRIDGE, BEVERAGE PREPARATION UNIT AND METHOD FOR PRODUCINGC
BEVERAGE

. N :B67D 7/02, B67D |(71)Name of Applicant :

(51) International classdation 1/00, B67D 1/04 1)FREEZIO AG
(31) Priority Document No :10 2016 200 254.6 Address 6Applicant :Fehlwiesstrasse 14 8580 Amriswil (€
(32) Priority Date :12/01/2016 Switzerland
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2017/0505¢| 1)KRGER, Marc

Filing Date :12/01/2017 2)EMPL, G¥anter
(87) International Publication No :NA 3)FISCHER, Daniel
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :201817027234

Filed on :20/07/2018
(57) Abstract :

A system for producing a drink, in particular a cold drink, is proposed, which has a eavhddy has a reservoir filled with a drin
substance, and a drink preparation unit with a cartridge receptacle in which the cartridge can be reversibly insectatkidge a
discharge device which has an at least causes partial transfer of the beudrstgnce from the reservoir into a mixing chamber,
wherein the beverage preparation unit also has a fluid supply that opens into the mixing chamber, or the system hapstomy
which is arranged within the reservoir and by means of the cartlidgearge device from a starting position to a End position is
transferable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018019410 A
(19) INDIA
(22) Date of filing of Application :07/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEM, CARTRIDGE, BEVERAGE PREPARATION UNIT AND METHOD FOR PRODUCINGC
BEVERAGE

. . :B67D 7/02, B67D |(71)Name of Applicant :

(51) International classification 1/00, B67D 1/04 1)FREEZIO AG
(31) Priority Document No :10 2QL6 200 254.6 Address of Applicant :Fehlwiesstrasse 14 8580 Amriswil (
(32) Priority Date :12/01/2016 Switzerland
(33) Name of priority country :Germany (72)Name ofInventor :
(86) International Application No :PCT/EP2017/0505¢| 1)KRGER, Marc

Filing Date :12/01/2017 2)EMPL, G¥anter
(87) International Publication No :NA 3)FISCHER, Daniel
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :201817027234

Filed on :20/07/2018
(57) Abstract :

A system for producing a drink, in particular a cold drink, is proposed, which has a cartridge which has a reservaih féledvk
substance, and a drink prepavatunit with a cartridge receptacle in which the cartridge can be reversibly inserted, and a cart
discharge device which has an at least causes partial transfer of the beverage substance from the reservoir into mlb&Kxing c
wherein the beveragegparation unit also has a fluid supply that opens into the mixing chamber, or the system has a movak
which is arranged within the reservoir and by means of the cartridge discharge device from a starting position to #oBrns pos
transferable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018019449 A
(19) INDIA
(22) Date of filing of Application :07/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : USER TERNAL DEVICE AND DISPLAYING METHOD THEREOF

(51) International classification :GO6F 3/048, GO6F |(71)Name of Applicant :

3/14 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :61/937,744 Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :10/02/2014 Suwonsi, Gyeonggilo 16677, Republic of Korea Republic of
(33) Name of priority country U.S.A Korea
(86) International Application No :PCT/KR2015/00134|(72)Name of Inventor :

Filing Date :10/02/2015 1)KANG, Dong-goo
(87) International Publication No " NA 2)KIM, Yun -kyung
(61) Patent of Addition to Application ‘NA 3)LEE, Yongyeon
Number :NA 4)KWAK, Ji -yeon

Filing Date ' 5)KIM, Hyun -jin
(62) Divisional to Application Number :201617029934

Filed on :01/09/2016
(57) Abstract :

A user terminal device and a controlling method thereof are provided. The user terminal device includes a display ¢orfegure
divided into a first area and a second area which igtahgn the first area with reference to a folding line, a cover disposed on
side of the display, a detector configured to detect a user interaction on the display and the cover, and a controtkt tmrifig
response to the display being faldalong the folding line such that the first area and the second area face each other, contro
detector to detect a user interaction through an exposure area, which is an exposed part of the second area, anddhicover
response to the displagimg folded such that the two parts of the cover face with each other with reference to the folding line
the detector to detect a user interaction through the first area and the second area.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018019540 A
(19) INDIA
(22) Date of filing of Application :08/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : A METHOD OF FORMATION OF CAST LENS

. (71)Name of Applicant :

(51) International clasfcation ﬁ(/)ozc? 1/04, B29D 1)VISION EASE, LP
(31) Priority Document No 62/336.368 _ Address of Applicant7000 Sunwood Drive NW Ramsey,
(32) Priority Date :13/05/2016 (hgg)&e:rﬁéaoiﬁﬁsgn; rS_U'S'A'
(33) Name of priority country ‘U.S.A l)CHANTHARADE'I: Ladawan
(86) International Application No ‘PCT/US2017/0322¢ 2)VU, Hannah '

Filing Date :11/05/2017 3)RE’YNOLDS Tim
(87) International Piication No *NA 4)BLACKER éichard
(61) Patent of Addition to Application . '
Number :NA 5)BROWN, Jeff

Filing Date ‘NA 6)OLUND, Dayld
(62) Divisional to Application Number 201817047258 QEEZA’:AFERR:%”M“

Filed on :13/12/2018 , har]

9)SEEWATTANAN GKOON, Sarawuth

(57) Abstract :

ABSTRACT A METHOD OF FORMATION OF CAST LENS An ophthalmic lens incorporating an optically functional wafer |
improved adhesion to a polymerized polyutgathane bulk lens resin. Figure 7
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018019642 A
(19) INDIA
(22) Date of filing of Application :08/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : PORTABLE ELECTRONIC DEVICE

. e :HO4M 1/725, HO4M | (71)Name of Applicant :
(51) International classification 1/02 1)APPLE INC.
(31) Priority Document No :62/556,190 Address of Applicant :1 Infinite Loop Cupertino, California
(32) Priority Date :08/09/2017 95014, United States of America U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0147¢| 1)JARVIS, Daniel W.
Filing Date :23/01/2018 2)QUINONES, Michael D.
(87) International Publication No NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :202017002717
Filed on :21/01/2020
(57) Abstract :

Portable electronic devices having | / O assemblies that can irmitidal and audio components are described. An exemplary |
assembly can include a first camera module and a second camera module that can be carried within a camera moduldéoL
connector can carry a strobe that can be positioned betwefirstltamera module and the second camera module. A trim can

enclose the first camera, the second camera and the strobe and optically isolates the optical components. An exentglary pt
electronic device can include a side wall retainer that definpgtlitseter, a front cover glass and a rear cover glass that coopel
form an enclosure. The |1 / O assembly can be secured to the enclosure both from inside and outside of the rear cover glas:
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202018020046 A
(19) INDIA
(22) Date of filing of Application :12/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : PROSTAGLANDIN CONJUGATES AND DERIVATIVES FOR TREATING GLAUCOMA AND
OCULAR HYPERTENSION

. . :A61K 31/5575, (71)Name of Applicant:
(51) International classification AGLP 27/06 1)NOVARTIS AG
(31) Priority Document No :62/064,193 Address of Applicant :Lichtstrasse 35, 4056 Basel,
(32) Priority Date :15/10/2014 Switzerland Switzerland
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2015/0557€| 1)ELLIS, David
Filing Date :15/10/2015 2)SCHEIBLER, Lukas
(87) International Publication No *NA 3)SHARIF, Najam
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :201717011210
Filed on :15/10/2015
(57) Abstract :

Abstract PROSTAGLANDIN CONJUGATES AND DERIVATIVES®R TREATING GLAUCOMA AND OCULAR
HYPERTENSION Prostaglandin conjugates and derivatives and methods for their use to treat glaucoma and/or lower intra
pressure are disclosed. Additionally, ophthalmic pharmaceutical compositions useful in the trebayemtiseases such as
glaucoma and elevated intraocular pressure are disclosed. Such compositions comprise an effective amount of prostaglan
conjugates or derivatives of the present invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018020224 A
(19) INDIA
(22) Date of filing of Application :13/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : ALIGNING MEASUREMENT GAPS AND DISCOVERY SIGNALS

(51) Internaibnal classification :HO4W 48/12 (71)Name of Applicant :
(31) Priority Document No :62/034,621 1)Telefonaktiebolaget LM Ericsson (publ)
(32) Priority Date :07/08/2014 Address of Applicant :SH64 83 Stockholm (SE) Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/SE2015/0508!| 1)KOORAPATY, Havish
Filing Date :07/08/2015 2)CUI, Tao
(87) International Bblication No NA 3)FOLKE, Mats
(61) Patent of Addition to Application ‘NA 4)FALAHATI, Sorour
Number :NA 5)LARSSON, Daniel
Filing Date ’ 6)YANG, Yu
(62) Divisional to Application Number  :201617043156
Filed on :17/12/2016
(57) Abstract :

According to some embodiments, a method imetwork node of a wireless network for aligning discovery reference signal (DR
occurrences comprises determining a first DRS occurrence configuration that comprises a schedule for transmissiceridsadi
DRS occurrences. The method further poises determining a first discovery measurement timing configuration (DMTC) that
comprises a schedule for receiving DRS occurrences that is aligned with a first subset of DRS occurrences of thedibiRserie
occurrences. The method further compridetermining a second DMTC that comprises a schedule for receiving DRS occurre
that is aligned with a second subset of DRS occurrences of the first series of DRS occurrences, wherein the secoibR&ubse
occurrences is different than the first setbhsf DRS occurrences. The method further comprises communicating the first DMT(C
first wireless device and the second DMTC to a second wireless device. (FR) Selon certains modes de ralisation de limven
procd implment dans un nAud de rseawndseau sans fil pour aligner des occurrences d'un signal de rfrence de dcouverte (C
consiste : dterminer une premi‘re configuration d'occurrences de DRS comprenant un programme de transmission d'une p
d'occurrences de DRS ; dterminer gmemi‘re configuration d'instant de mesurage de dcouverte (DMTC) comprenant un prog
pour recevoir des occurrences de DRS alignes avec un premiegrsarable d'occurrences de DRS de la premi‘re srie d'occurl
de DRS ; dterminer une seconde DMT@nprenant un second programme pour recevoir des occurrences de DRS alignes av
second sousnsemble d'occurrences de DRS de la premi‘re srie d'occurrences DRS, le secendesanbte d'occurrences de DR
tant diffrent du premier sotensemble d'occuences de DRS ; et communiquer la premi‘re DMT@ premier dispositif sans fil et
seconde DMTC un second dispositif sans fil.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018020261 A
(19) INDIA
(22) Date of filing of Application :14/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : INTRAOCULAR SHUNT INSERTER

(51) International classification :A61F 9/007 (71)Name of Applicant :
(31) Priority Document No :61/904,429 1)AQUESYS, INC.
(32) PriorityDate :14/11/2013 Address of Applicant :26970 Aliso Viejo Parkway, Suite 2
(33) Name of priority country :U.S.A. Aliso Viejo, California 92656, United States of Anma U.S.A.
(86) International Application No :PCT/US2014/06551|(72)Name of Inventor :
Filing Date :13/11/2014 1)HORVATH, Christopher
(87) International Publication No NA 2)ROMODA, Laszlo O.
(61) Patent of Addition to Application ‘NA 3)AHMED, Igbal K.
Number :NA 4)HAMSTROM, Brian Scott
Filing Date ’ 5)JUNG, Wesley Anne
(62) Divisional to Application Number :201617019426 6)VERA, Vanessa I.
Filed on :06/06/2016 7)BACHE, Ronald D.
(57) Abstract :

An inserter for treating glaucomarcanclude a housing, a needle, a plunger, a slider component, and a drive component. The
component is disposed within a cavity of the housing and rotatable within the cavity to result in movement along a ébrgitidi
the inserter to the needhnd the plunger upon rotation of the drive component. The slider component is coupled to the housi
slidable along an elongate groove of the drive component such that movement of the slider component along the aesdrotat
component withirthe housing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018020277 A
(19) INDIA
(22) Date of filing of Application :14/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the inventin : TEXTILES HAVING ANTIMICROBIAL PROPERTIES

:D06M 11/13, DO6M|(71)Name of Applicant :
. . 11/65, DO6M 13/14¢| 1)GREEN IMPACT HOLDING AG
(51) International classification DO6M 13/188, DO6N|  Address of Applicant :Alte Steinhauser Str. 1 6330 Cham
13/352 Switzerland. Switzerland
(31) Priority Document No :15000574.2 (72)Name of Inventor :
(32) Priority Date :27/02/2015 1)SWAMY, Rohini
(33) Name of priority country ‘EPO 2)SWAMY, Sanjeev
(86) International Application No :PCT/EP2016/0542:
Filing Date :29/02/2016
(87) International Publication No NA
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :201617027918
Filed on :16/08/2016

(57) Abstract :

The invention relates to a method of manufacturing a textile material with antimicrobial compounds in such a manneratbycht
bind or attach said compounds to the textile material, and to the treated textile material which perforsiafastarmti or sterilizer
on its own. The treated textile material exhibits weahability and noAdeaching properties. The process included an exhaust pr
cycle comprising the steps of treating the textile material using an exhaust process, wadidgiotincluded one or more
antimicrobial agents, and subjecting the treated textile material to a heat treatment. The invention further relates toa dev
purifying water, which can operate based on gravity and without electricity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018020435 A
(19) INDIA
(22) Date of filing of Application :14/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : METHOD FOR PREPARING IHITUM HYDROXIDE

:C25C 1/02, BO1D |(71)Name of Applicant :
. I 61/42, CO1D 15/00, | 1)NEMASKA LITHIUM INC.
(51) International classification C01D 15/02, C01D Address of Applicant :450 rue de la GahePalais, ler tage,
15/06 Qubec, Qubec G1K 3X2, CANADA Canada
(31) Priority Document No :61/943,700 (72)Name of Inventor :
(32) Priority Date :24/02/2014 1)MAGNAN, Jean-Fran8ois
(33) Name of priority country ‘U.S.A. 2)BOURASSA, Guy
(86) International Applicédn No :PCT/CA2015/00011| 3)LAROCHE, Nicolas
Filing Date :24/02/2015 4)PEARSE, Gary
(87) International Publication No " NA 5)MACKIE, Stephen, Charles
(61) Patent of Addition to Application ‘NA 6)GLADKOVAS, Mykolas
Number :NA 7)SYMONS, Peter
Filing Date ' 8)GENDERS, J. David
(62) Divisional to Application Number :201617032079 9)CLAYTON, Genevi've
Filed on :20/09/2D16 10)BOUCHARD, Pierre
(57) Abstract :

The present disclosure relates to a method for extracting lithium fromuwaritontaining material. For example, the method can
comprise leaching a roasted lithitzontaining material under conditions suitable to obtain an agueous compaosition comprisin
lithium compound such as lithium sulfate and/or lithium bisulfate. The@ggicomposition comprising lithium sulfate and/or lithi
bisulfate can optionally be used, for example,in a method for preparing lithium hydroxide comprising an electromembsmne |
The roasted lithiuntontaining material can be prepared, for exarbgla method which uses an aqueous compaosition comprisil
optionally lithium sulfate and/or lithium bisulfate which can beobtained from a method for preparing lithium hydroxidesicgnap
electromembrane process such as atcampartment monopolar orgalar electrolysis process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018020455 A
(19) INDIA
(22) Date of filing of Application :14/05/2020 (43) Publication Date : 14/08/2020

(54) Title of the invention : RECOMBINANT MODIFIED VACCINIA VIRUS ANKARA (MVA) RESPIRATORY SYNCYTIAL
VIRUS (RSV) VACCINE

. . :A61K 39/155, C12(|(71)Name of Applicant :

(51) International classification 1/68 1)BAVARIAN NORDIC A/S
(31) Priority Document No :61/678,367 Address of Applicant :Hejreskovvey 10A BB490
(32) Priority Date :01/08/2012 Kvistgaard, Denmark Denmark
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/EP2013/0554¢| 1)CHEMINAY, Cdric

Filing Date :15/03/2013 2)STEIGERWALD, Robin
(87) International Publication No NA 3)CHAPLIN, Paul
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional b Application Number :1448/DELNP/2015

Filed on :20/02/2015
(57) Abstract :

Provided herein are recombinant modified vaccinia virus Ankara (MVA) strains as improved vaccines against infection with
Respiratory Syncytial Virus (RSV virus) and to related products, methods andSpeeifically, provided herein are genetically
engineered recombinant MVA vectors comprising at least one nucleotide sequence encoding an antigenic determinant of &
membrane glycoprotein and at least one nucleotide sequence encoding an antigeminatgtof an RSV nucleocapsid protein. A
provided herein are products, methods and uses thereof, eg, suitable to affect an immune response in a subjectpatiagitaba
an RSV infection, as well as to determine whether a subject is at figkuwfent RSV infection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202018020488 A
(19) INDIA
(22) Date of filing of Application :15/05/2020 (43) Publication Date : 14/08/2020

(54) Title ofthe invention : PERSONAL PROTECTION SYSTEM AND COMPONENTS THEREOF FOR CONTROLLING A
PERIPHERAL DEVICE

(51) International classification :A41D 13/11, A42B |(71)Name of Applicant :
3/28, A41D 13/12 1)STRYKER CORPORATION
(31) Priority Document No :15/787,162 Address of Applicant :2825 Airview Boulevard Kalamazoc
(32) Priority Date :18/10/2017 MI 49002, US U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/05647| 1)ISHAM, Stephen
Filing Date :18/10/2018 2)REASONER, Stephen
(87) International Publication No *NA 3)EDINGER, Benjamin
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisioral to Application Number  :202017015526
Filed on :09/04/2020
(57) Abstract :

PERSONAL PROTECTION SYSTEM AND COMPONENTS THEREOF FOR CONTROLLING A PERIPHERAL DEVICE A
personal protection system including a garment, configured for attachment to a helmet, wherein the gime®atlErier betwee
the wearer and the environment. The system includes a control mount integral to the garment and at least partiallyndispose
environment side and a wearer side of the barrier. The control mount may include a lens configanstetdight through the
garment, and a sensor configured to detect the light transferred or reflected through the lens. A control member mag tetbe
control mount and configured to be manipulated by the wearer. When manipulated by thetheasttrol member may distort
and/or disrupt the transfer of light through the lens that is detected by the sensor. The sensor may provide a segsal bgagids
on the detected light. A garment assembly for use with the personal protection systndescribed. Fig. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/05/2020

(21) Application N0.202018020574 A

(43) Publication Date : 14/08/2020

(54) Title ofthe invention : A METHOD FOR FORMING A PHTHALONITRILE THERMOSET

:C08G 65/00, CO8K |(71)Name of Applicant :
(51) International classification 5/06, C08G 73/00, 1)THE GOV. OF THE U.S. OF AMERICA AS
C08G 83/00 REPRESENTED BY THE SECRETARY OF THE NAVY
(31) Priority Document No :61/678,686 Address of Applicant :Naval Research Laboratory, 4555
(32) Priority Date :02/08/2012 Overlook Ave, SW, Code 1008.2, Washingt®C 20375, USA
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2013/0320%|(72)Name of Inventor :
Filing Date :15/03/2013 1)TEDDY M. KELLER
(87) International Publication No NA 2)MATTHEW LASKOSKI
(61) Patent of Addition to Application ‘NA 3)ABDREW SAAB
Number :N A
Filing Date '
(62) Divisional to Application Number  :1680/DELNP/2015
Filed on :27/02/2015
(57) Abstract :

A method of: providing a solution of a dichloroaromatic compound having an elegittmtrawing group bound to each aromatic
ring containing one of the chloride groups; an excess of a dihydroxyaromatic compound; an organic transition metal comple
transition metal salt; a base; and a solvent; and heating the solution to a temperature at which the dichloroaromaticaratipo!
dihydroxyaromatic compound react to form an aromatic ether oligomer that is a dihydrodgated compound or a dimetallic sa
thereof. Water formed during the heating is concurrently distilled from the solution. A method of curing a phthalomitriteermio
the presence of an acid and a curing agent to form a phthalonitrile thermoset.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :3/05/2020

(21) Application N0.202018020620 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : DEVICES AND METHOD FOR MTC GROUP KEY MANAGEMENT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application
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(57) Abstract :

In order to improve security upon distributing a group key, there is provided a gateway (20) to a core network for aMjFQup of
devices (10_410_n) communicating witthe core network. The gateway (20) protects confidentiality and integrity of a group k
and distributes the protected group key to each of the MTC devices1D0n). The protection is performed by using: a key (Kg|
that is preliminarily shared betweé¢he gateway (20) and each of the MTC devices (1@ h), and that is used for the gateway (
to authenticate each of the MTC devices (2Q01n) as a member of the group; or a key (K_iwf) that is shared between aitviWH
(50) and each of the MTC deds (10_110_n), and that is used to derive temporary keys for securely conducting individual

communication between the MTI@/F (50) and each of the MTC devices (16LQ n).
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(57) Abstract :

The invention relates to a method of manufacturing a textile material with amtii@iccompounds in such a manner to chemical
bind or attach said compounds to the textile material, and to the treated textile material which performs as a digisteciig#ro
on its own. An aspect of the present disclosure relates to a proceaking a textile material antimicrobial comprising a first pro
cycle comprising the steps of: treating the textile material using an exhaust process, wherein the liquor compriseseone or r
antimicrobial agents; and subjecting the treated textilemahto a heat treatment; and comprising a second process cycle bein
performed after the first process cycle and comprising the steps of: treating the textile material using a liquor applicadsn
wherein the liquor comprises one or more antinbi@bagents; and drying and curing the treated textile material. The treated te
material exhibits wasHurability and nofeaching properties.
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(57) Abstract :

The invention relates to a method of manufacturing a textile material with antimicrobial compounds imsucteato chemically
bind or attach said compounds to the textile material, and to the treated textile material which performs as a digisteciig#ro
on its own. An aspect of the present disclosure relates to a process of making a textiléan#taitaobial comprising a first proce
cycle comprising the steps of: treating the textile material using an exhaust process, wherein the liquor compriseseone or r
antimicrobial agents; and subjecting the treated textile material to a heat treamdecdmprising a second process cycle being
performed after the first process cycle and comprising the steps of: treating the textile material using a liquor applicadsn
wherein the liquor comprises one or more antimicrobial agents; and dndnguaing the treated textile material. The treated text
material exhibits wasHurability and nofeaching properties.
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The present disclosure relates to detection of faults in an electric power system. In one embodiment, an incremestal quanti
subsystem may be configured to calculate a plurality of values of an operating quasdyobahe plurality of timdomain
representations of electrical conditions. The incremental quantities subsystem may also calculate a plurality of vektesimihg
guantity based on the plurality of ting®main representations of electrical coiwatis. An interval during which the calculated
operating quantity exceeds the calculated restraining quantity may be determined. A fault detector subsystem may leetoonf
declare a fault based on the calculated operating quantity exceeding the@almgtraining quantity by a security margin. A
protective action subsystem configured to implement a protective action based on the declaration of the fault. [Figure 15]
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(57) Abstract :

The present disclosure relates to detection of faults in an electric power system. In one embodiment an incremengal quantit
subsystem is configured to determine aManrd torque, an operating torque, and a reverse torque based on the plurality of time
domain representations of electrical conditions. Each of the forward torque, the operating torque, and the reverse twrque m
integrated over an interval. A fault deti®n subsystem may determine an occurrence of the fault based on a comparison of tt
operating torque to the forward torque and the reverse torque. Further, a direction of the fault may be determinedbased or
comparison of the forward torque, the agtérg torque, and the reverse torque. A fault may be declared based on the compari
the direction. A protective subsystem may implement a protective action based on the declaration of the fault. [Figure 12]
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(57) Abstract :

The present disclosure relates to detection of faults in an electric power system. In one embodimedgragimiaveling wae
directional subsystem is configured to receive a plurality of current traveling wave and a plurality of voltage travelitimavav
domain representations based on electrical conditions in the electric power delivery system. The plurality of cluoéagand
traveling wave timalomain representations may be compared to respective minimum thresholds. An integral may be gener:
on a product of the plurality of current and voltage travelling wave-tiomain representations when the current aithge
traveling wave timalomain representations exceed the minimum thresholds. A sign of the integral may reflect whether the f
the forward or reverse direction. A fault detector subsystem configured to declare the fault when the sigthatfieetfault is in th
forward direction and the integral exceeds a security margin. [Figure 1]
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Provided is an elevataquipped endoscopic cap which can be easily attached to and removed from the distal end of an end
Specifically provided is an endoscopic cap that can behattbio and removed from an endoscope equipped with a lever rotata
provided to the distal end of the insertion part (30) of the endoscope and a rotating part for rotating said leverhe/keadonsdopi
cap is equipped with: a cover (52) in the shafa closeended cylinder that has an open end portion (56), a window portion (5:
opening to a side surface, and a cutout portion (54) connecting to the window portion (53), the open end portion (a3@pb&raf
being attached to and removed from digtal end of the insertion part (30) of the endoscope; a base that is fixed to the inner <
the cover (52) and is provided with an elevator attachment hole; and an elevator that is disposed on the inner sider¢bf#)eisc
provided with an @vator shaft inserted into the elevator attachment hole, an elevating portion (83) protruding in a direction
perpendicular to the elevator shaft, and a lever connection portion disposed on the open end portion (56) side ohthpaetéevat
(83) and canecting to the lever, and is capable of rotating about the elevator shaft relative to the base.
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Herbicidal compositions are described containing eith,£dichlorophenyl)methyl4,4-dimethyl3-isoxazolidinone (2,40C) or 2
(2,5-dichlorophenyl)methy#,4-dimethyt3- isoxazolidinone (2,5C). Compositions containing 2[4C or 2,5DC and a second

herbicide are also dislcosed, where the combination does not contain bBt@ 2/ 2,5DC. Methods of using the same

compositions are also described.
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(57) Abstract :

The present invention discloses a seugh ebike frame designed to integrate a luggage carrier (30) to carry items like laptc
backpacks, etc. The down tube (26) originating from head tube (14) is almost tangential to front wheel and curvesoat the bc
meet the bottom bracket (18). Thisvdotube (26) is more vertical as compared to down tubes of most conventional diamond
bicycles. The top tube (16) is almost perpendicular to the seat tube (24) and starts at a point on the seat tubettdoséiracie.
Top tube (16) is of rectgular or rounded rectangular or section which is flat of top and bottom for easy mounting of luggage
(30) on its top and-bike battery (32) on its bottom.

Fgure &
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(57) Abstract :

This invention proposes an efficient implemermtatfor IoT used for monitoring and controlling home appliances using android
application. To operate appliances which are connected to analog switches in the home, the user needs to manuallyijoress
turn ON or OFF any appliance. This hasslenainually operating a switch is replaced by a smart technology which involves o
the switches using the Android application. Smart switches already exist in the market today, but they are very expestpives
additional devices like hubs fdneir working. The current work makes use of an Android application and a Cloud to control th
operation of the appliances. Also IR based devices like Tv, Ac etc. can also be controlled directly through the Andiatidppli
The user communicates withetidlatabase through the Android application, then corresponding changes made in the databas
are further detected by Raspberry Pi. After that processor sends a corresponding IR signal to the appliances basedjes the
received from the user, thimsures the portable usage of the device. Also Raspberry Pi collects data from DHT22 sensor an
into the database, whenever the user makes changes in AC temperature. After the collection of sufficient data rasjhieiry pi
the ANN (Artificial Neural Network) on collected data to predict the ac temperature required by the user. Once the ANN mo
trained on collected data periodically prediction of ac temperature is done by the system automatically.
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(57) Abstract :

The present invention relates to a mixture of nano and micro Cupric lodide padieleslyst for a chemical reaction.
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(57) Abstract :

The present inventioreports the process of synthesis of novel schiff s bases derived frafia@ino2-oxospiro[chromend,3-

indoline}-3-carbonitrile with benzaldehydes.
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(57) Abstract :

The present invention reports the process of synthesis of novel Schiff baseslian@t-2-oxospiro[chromend,3-indoline} 3-

carbonitrile with benzaldehydes.
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(57) Abstract :

Examples of an an8caling device (106) are dedxd herein. In one example, the astaling device (106) usable in a fluid duct
includes a casing (402) and a mounting shaft (404) disposed along a longitudinal axis of the casing (402). A pluratisto{40&
and 408) are freelyotatably mountedmthe mounting shaft (404), each of the plurality of magnets (406 and 408) being shape
vane to be rotatable by fluid impinging thereon. Each of the plurality of magnets (406 and 408) can be configuredita rotate
direction opposite to a directiaf rotation of an adjacent magnet. The @&ualing device (106) further includes a separator (410
disposed in the casing (402) between adjacent magnets, the separator (410) comprising a pluralibredifkns to laminarize flui
flow through the antscaling device (106).
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(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : AUTOMATIC GEAR TOOTH SPAN MEASUREMENT EQUIPMENT FOR SPUR GEARS

:HO01MO001044000(|(71)Name of Applicant :
G11B0017@9000, | 1)BAJAJ AUTO LIMITED
(51) International classification G03G0015080000 Address of Applicant :Milind Joshi, Senior Manager (R&D
A24D0003060000 | Bajaj Auto Ltd, Akurdi, Mumbai Pune Road, Pune 411035
B65D0006220000 | Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Naik Sudhir Vasantrao
(33) Name of priority country ‘NA 2)Pawar Devidas Dnyanoba
(86) International Application No ‘NA 3)Kumar Suresh Rajaram
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus for measuring span of a gear. The apparatysises a clamping unit, a driving unit, a measuring unit and a conti
unit. The gear is clamped on a surface by the clamping unit. A measuring unit having a first contacting member and a seco
contacting member moves towards the gear. A probe unit nesathe span of the gear. Further, the gear can be rotated by the
unit to take different readings. FIG 2.

%
~
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921004985 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : THE PALANCA

(71)Name of Applicant :
. e . 1)MS. ANUSHKA DESHPANDE
83 :;‘:i%rrﬁatgggﬁ'gzﬂtfﬁg'o” 1Q6A1817/ S “Address of Applicant :SECTOR NO. 29, D Y PATIL
(32) Priority Date :NA COLLEGE OF ENGINEERING, AKURDI,PUNE,
(33) Nameyof priority country :NA MAHARASHTRA,INDIA, PIN CODE: 411044 Maharashtra
(86) International Application No ‘NA India
Filing Date ‘NA 2)MR. PAWANDEEP SINGH DHALL
(87) International Publication No *NA jgmg %Al\_'I\I/I'EAEERDAES?DPANDE
(61) Patent of Addition to pplication Number ‘NA ' f i
Filing Date NA (71?))Il\\|/lzm§l\?ugﬁ<rgolgIIESHPANDE
(62) g'l‘i’r']s")[;‘:tlgo Application Number fm 2)MR. PAWANDEEP SINGH DHALL
9 ‘ 3)MR. SAMEER DESHPANDE
4)MS. ISHIKA PRASAD
(57) Abstract :

The Palanca is a device that will be installed on the roads at appropriate distances to slow down the traffic andutdse tioereg
flow of traffic in one direction. In day to day life, many instances can be recalle® whendividual has been seen driving in the
wrong direction or on the wrong side of the road. This leads to heavy traffic jams when the vehicle is large in sihés ¢dsolead
to major accidents and precious human life can be lost. Secondlyatisisscmajor issues when the road is one way. The Palan
offers an easy solution to these issues. It works on the simple principle of a class | lever. Instead of the speeditickdkas, lzeel
created which gets covered when a vehicle approachesdtivating it through a pressure plate. Once the vehicle comes on th
pressure plate, it will create the effort to lift the Palanca out of the ditch upto the ground level to complete theandke Wéhicle
is no longer on the pressure plate, the Ralamill again lower itself into the ground, forming a ditch. Additionally, if a vehicle
istravelling in the opposite direction, it will be unable to activate the pressure plate. Thus, the ditch will remaindntiaetwheel ¢
the vehicle will be unabl® come out of the ditch. This becomes an effective way of maintaining the flow of traffic in a single
direction.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2019

(21) Application N0.201921004986 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : THE DETENER

(51) International @ssification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Aglication Number
Filing Date

(62) Divisional to Application Number
Filing Date

:AB1K
38/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)MS. ANUSHKA DESHPANDE

Address of Applicant :SECTOR NO. 29, D Y PATIL

COLLEGE OF ENGINEERING,
AKURDI,PUNE,MAHARASHTRA, INDIA,PIN CODE: 411044
Maharashtra India

2)MR. PAWANDEEP SINGH DHALL

3)MR. SAMEER DESHPANDE

4)MS. ISHIKA PRASAD
(72)Name of Inventor :

1)MS. ANUSHKA DESHPANDE

2)MR. PAWANDEEP SINGH DHALL

3)MR. SAMEER DESHPANDE

4)MS. ISHIKA PRASAD

(57) Abstract :

The Detener is a device that will be installed at the signals to ensure proper flow of the traffic at red lights. Rineserahg, a lot o
cases where accidents are caused due to vehicles jumping red lights and wotgdHe traffic rules at these junctions. Also,
although there are rules and regulations related to their violation, many disregard them. Pedestrian safety has alsodjecome
concern at places where there are traffic signals. Since vehicles arg ¢momirall directions into the junction, it becomes difficul
for the pedestrians to cross the road. The Detener offers a simple yet effective way to prevent any of these accid&irtg priace
ft will be installed in place of the zebra crossings tra present at every junction. They will be lifted off the ground level when
light turns red, thus blocking the incoming traffic into the junction. Additionally, it will also give a safe path fodestr@ns to
cross the street without causinghdar to their life. When the signal turns green, the Detener will lower itself to ground level, a
traffic to pass and effectively blocking the path of the pedestrians. Thus, it will act as a means to regulate unratyurefficns

having redights.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2019

(21) Application N0.201921004987 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : THE VELOCIDAD

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of prioritycountry

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:EOLF
13/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)MS. ANUSHKA DESHPANDE

Address of Applicant :SECTOR NO.29, D Y PATIL

COLLEGE OF ENGINEERING,AKURDI,
PUNE,MAHARASHTRA,INDIA, PIN CODE: 411044
Maharashtra India

2)MR. PAWANDEEP SINGH DHALL

3)MR. SAMEER DESHPANDE

4)MS.ISHIKA PRASAD
(72)Name of Inventor :

1)MS. ANUSHKA DESHPANDE

2)MR. PAWANDEEP SINGH DHALL

3)MR. SAMEER DESHPANDE

4)MS.ISHIKA PRASAD

(57) Abstract :

The Velocidad is a simple mechanism that can be installed on any road aiedhalspeed of the traffic flow. Over speeding ha
been the major cause of accidents on the roads in the past decade; Vehicle drivers have become rash and it has become ¢
impossible to regulate the speed of a vehicle on highways and expresswaaéeme up with a simple solution to this by the
means of the Velocidad. It is a series of plates arranged horizontally which will rise in the shape of a speed breakiee ispess!
of the vehicle is above a certain known limit. In this, two simjfitlesonic sensors will be placed on the road at a certain distanc
apart. These will be used to detect the presence of travelling vehicles. Since we already know the distance betwetradunigy
sensors, we can calculate the speed of each vehitlealCulating the speed, it will become the. input for another program whic
decide the height to which the Velocidad will rise to stop the motion of the vehicle. On obtaining this height, it &tk &lc&vmotol
which will move the plates into piti®n. There will also be a light present which will continuously blink to warn the drivers of a
moving Velocidad. Thus, the problem of speeding over the limits will be effectively solved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921004998 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/20

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING SIP TRUNK SERVICE TO A TELEPHONE SYSTE

:H04W003622000!|(71)Name of Applicant :
GO06F0017220000.| 1)Reliance Jio Infocomm Limited
(51) International classification GO06F0017210000, Address of Applicant :101, Saffron, Nr. Centre Point,
C07D0403120000 |Panchwati 5 Rasta, Ambawadi, Ahmedai38®006, Gujarat,
C07D0413040000 |India Gujarat Inch
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Anil Pawar
(33) Name of priority country ‘NA 2)Vinayak Kasar
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

SYSTEM AND METHOD FOR PROVIDING SIP TRUNK SERVICE TO A TELEPHONE SYSTEM Present disclosure relate
system and method for providing SIP trunk service to at least one telepihstem [102] by an application server [101] over a
network, comprising establishing a connection between at least one telephone system [102] and a first network entiig .04/
first access node [103A], and availing at least one SIP trunk senggt.tNe at least one telephone system [102] dynamically cl
connectivity with the first network entity [LO4A]. The at least one telephone system [102] establishes a connectiorconth a se
network entity [104B] via a second access node [103B], irvantehe connectivity with the first network entity [104A] fails and
transmits a signal request to the application server [101]. The application server [101] processes the signal requidesititkpat
least one SIP trunk service to the at least efephone system [102] FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921@5004 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : A WEARABLE EXOSKELETON DEVICE

:A61B000511000(|(71)Name of Applicant :
A63B0021000000| 1)WADASKAR, Anand
(51) International classification A61B0005000000 Address of Applicant :Survey No. 82/1, Plot No. 20,
A63B0023035000| Sahakarnagar, Parvati, Pune Medshtra Maharashtra India
F02D001502000C0| 2)SATHE, Prathamesh
(31) Priority Document No ‘NA 3)BAMB, Darshan
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)BAMB, Darshan
(86) International Application No ‘NA 2)SATHE, Prathamesh
Filing Date ‘NA 3)WADASKAR, Anand
(87) International Publication No i NA
(61) Patent of Additiona Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is to provide a wearable device for an arm of a pertiimfpheavy weights and rehabilitation. The weare
device is having a link mechanism, an actuator, an operating disc and a driving systank meehanism is arranged articulately
over a personEs body for providing movement of the hudm
be operated by a controlling system in a first direction. The operating disc conhaateis link with a forearm link of the link
mechanism. Further, the driving system having a pulley arrangement connects the actuator with the operating disc. Ugptine
actuator, the operating disc rotates to move the forearm link with respghethiamerus link in a first direction, enabling a person
lift more weight.
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(12) PATENT APPLIGATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :08/02/2019

(21) Application N0.201921005017 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : PLASTIC WELDED CLEANER

(51) International classification

:B29C006500000
A471.0005240000
B29C006520000(¢
A471.0013120000

(71)Name of Applicant :
1)MRS. NEETU KOSHAL
Address of Applicant :E10, MACHANA COLONY,
SHIVAJI NAGAR, BHOPAL, MADHYA PRADESH- 462016.

B60S000304000C| Madhya Pradesh India

(31) Priority Document No ‘NA 2)MR. RAJEEV KOSHAL
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MRS. NEETU KOSHAL
(86) International Application No ‘NA 2)MR. RAJEEV KOSHAL

Filing Date ‘NA
(87) International PublicatioNo i NA
(61) Patent of Addition to Application Numt:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Plastic Welded Cleaner relates to providing an effective cleaning t@kwhthe handle and fibre of the cleaning tool are weldet
together by plastic welding. This new developed plastic welded cleaner gives us the liberty from dimension limitatinmgftol:
Furthermore different types of synthetic cleaning fibre camblded with the handle to suit different cleaning requirement.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :08/02/2019

(21) Application N0.201921005029 A

(43) Publicaibn Date : 14/08/2020

(54) Title of the invention : NANOCOMPOSITE FORMULATION FOR USE IN HEMOSTASIS

:A61L.002400000(|(71)Name of Applicant :
A61K003119000C| 1)Indian Institute of Technology, Bombay
(51) International classification A611.0026000000 Address of Applicant :Powai, Mumbai 400076 Maharasht
C11B000102000(|India Maharashtra India
C08L0003040000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Prof Rinti Banerjee
(32) Priority Date ‘NA 2)Chandrashekhar Prasad
(33) Name of priority country ‘NA 3)Kiran Jadhav
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisioral to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a nanocomposite formulation for use in hemostasis comprising at least ors#licateiuand at
least one polysaccharide. The invention also relateslt@ntfree process for preparation of the nanocomposite formulation.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201921005031 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR EXTRACTION AND CONVERSION OF ELECTRONIC HEALTH
INFORMATION FOR TRAINING A COMPUTERIZED DATA MODEL FOR ALGORITHMIC DETECTION OF NON
LINEARITY IN A DATA SET

:G06F001628000 | (71)Name of Applicant :
A61B000814000C| 1)INNOVACCER INC.
(51) International classification G06T000733000( Address of Applicant :535 Mission St. Suite 1829, 18th FI
HO3H001500000(| San Francisco, CA 94105, United States of America U.S.A.
G06K001308000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)BHABESH, Gourav Sanjukta
(32) Priority Date ‘NA 2)AGRAWAL, Vibhuti
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional toApplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method for training a computerized data model for the algorithmic detectiodioéadty in a data set includes
providing two master data sets corresponding to two discretegpgnnads, respectively, and a third data set for a third discrete til
period. The two master data sets are mapped to at least one code model. A stacking average model is trained witltvtbe at I«
master data sets corresponding to two discrete timedseby using a stacked regression algorithm. A-tmxtransformation
function is applied to the models to provide a predicted value for the third data set of the third discrete time pemgeinbie és
created using the predicted value for the thathdset and the first, second, and third models of the trained stacking average
identify a nonlinearity in the third data set.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005116 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : WATER FLOW CORNROL VALVE

:F16K000308000!|(71)Name of Applicant :
E03C000104000(| 1)Shubham Kautik Kale
(51) International classification F16K003104000C Address of Applicant :3/2 Yash Rao Housing Colony, Sav
F16K003160000C| Ahmednagar, Maharashtra Maharashtra India
F16K002500000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Shubham Kautik Kale
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International ApplicatioiNo ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Present invention relates to a water flow control valve whicliisprises of a simple Y shape pipe and ON or OFF circle of sme
size. The function of this valve is to control or open and close the water flow. The proposed flow controlling valve safprise
handle, circular strip and O ring. The handle is conndatéige hollow circular strip; circular strip is connected in the hollow circ
the top which is perfectly meshed with the internal surface; this outer circle has the one input and two output ampdiaatige in
output there is O ring can be joint fav keakage. Following invention is described in detail with the help of Figure 1 of sheet 1
showing the flow control valve, Figure 2 of sheet 1 showing theng, Figure 3 of sheet 2 showing the assembly, Figurd dheet
2 showing the model and Figure@bsheet 3 showing the knob.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2019210038 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR TRACKING MOTION OF TARGET IN INDOOR ENVIRONMENT

:G01S001387000 | (71)Name of Applicant :
G06T000724600(| 1)Tata Consultancy Services Limited
(51) International classification G01S001346000( Address of Applicant :NirmaBuilding, 9th floor, Nariman
G01C002120000(|Point, Mumbai, 400021 Maharashtra India
G01S001372000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)DAS, Rajat Kumar
(32) Priority Date ‘NA 2)CHOWDHURY, Arijit
(33) Name of priority country ‘NA 3)CHAKRAVARTY, Tapas
(86) International Application No ‘NA 4)PAL, Arpan
Filing Date ‘NA
(87) International PublicatioNo i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This disclosure relates generally to tracking motioragdet in indoor environment. The method includes estimating an initial pc
of the target in a mesh grid form based on radar data captured from radar devices installed in the indoor environrseinsegoe!
target movement, a subsequent positibthe target is estimated in the mesh grid form based on the initial position and a resu
velocity vector of the target. A number of outlier gpdints is computed with a threshold number, and based on comparison th
outlier gridpoints are either rdégced with interpolated grigoints or the subsequent position of the target is repaired based on
probable position of the target obtained from at least one of a linear regression based analysis of prior positiorgetfphieta
knowledge of the tget velocity and sampling interval, and a trilateration based technique. [To be published with FIG. 5]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005139 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEM AND METHOD TO TEST MEASURED CHARACTERISTPARAMETERS OF A
DEVICE

:G09G000300000 [(71)Name of Applicart :
H04W002406000(| 1)ARORA SIMRAN MOHINDERPAL ANUPRABHA
(51) International classification E21B0049080000 Address of Applicant :&round Floor of Kanchanganga
H04B0017200000C(Building Next to Balbharti school on SV road kandivili West
A01K0005020000|Mumbai 400067 Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)ARORA SIMRAN MOHINDERPAL ANUPRA BHA
(33) Name of priority country ‘NA
(86) Internatioal Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system to test the measured characteristic parameters of device under test is disclosed. The system includes aco@siselie
unit. The controller processor unit is operatively coupled to the device under test. The cqmo#ssor unit includes a signal
generator module operable by one or more processor, configured to generate at least one of testing signals for feeslimgoad
test. The controller processor unit includes a signal recorder module operable by trtenmre processor, configured to record k
the at least one of testing signal as outputted back by the device under testing. The controller processor unit igokaicksadysin
module operable by the one or more processor, configured to ati@ysseorded feed from the device under testing by compari
the recorded feed with a stored feed data or data sampled at input side of device under test. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005141 A
(19) INDIA
(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the nvention : MULTIPURPOSE FEEDING SYSTEM:A SEMIUTOMATIC FEEDER BASED SYSTEM.

(71)Name of Applicant :
:A01K000500000(| 1)Mr. Yuvraj Laxman Dolas
B0O1F0013000000 Address of Applicant :513, Dolas Niwas, Phugewadi, Pun
(51) International classification A01K0005020000|(Dist- Pune- 411 012 (Maharashtralndia Maharashtra India
B60R001603000C| 2)Shubham Baburao Gaikwad
HO3F0003213000| 3)Mr. Mahesh Mohan Gaiwal

(31) Priority Document No ‘NA 4)Mr. Saurabh Babasaheb Rikame
(32) Priority Date ‘NA 5)Mr.Zeeshan Khutbuddin Shaikh
(33) Name of priority country ‘NA 6)Dr.Rupesh Patil
(86) International Application No ‘NA 7)Shubhangi Jadhav
Filing Date :NA (72)Name of Inventor :
(87) International Publication No *NA 1)Mr. Yuvraj Laxman Dolas
(61) Patent of Addition to Application ‘NA 2)Shubham Baburao Gaikwad
Number :NA 3)Mr. Mahesh Mohan Gaiwal
Filing Date ‘ 4)Mr. Saurabh Babasateb Rikame
(62) Divisional to Application Number ‘NA 5)Mr.Zeeshan Khutbuddin Shaikh
Filing Date ‘NA 6)Dr.Rupesh Patil

7)Shubhangi Jadhav

(57) Abstract :

In modern world, there is increase in demand of more agricultural equipment and machineries; to save time. At the seneeai
some restrictins to availability of space and storage facility. The main era of using advance and multipurpose system is to ¢
flexibility, ease of handling and compatibility. Our multipurpose feeding system will meet all these requirements angl achiev
flexibility . It mainly includes chaffing, cutting, mixing and final feeding. It can be adjusted according to various needs withot
carrying separate equipmentEs of cutting, mi xi ng a rhieef ¢
basickey elements of system which are mainly cutter, auger and conveyor that are used for cutting, mixing and feeding.i&n
to save time, avoid handling of extra machineries and optimum milk yield. This system is suitable for small as well asawnedi
barns at minimum available cost.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :08/02/2019

(21) Application N0.20191005148 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : EASY TO FIT AND UNFOLD, COVERING DEVICE FOR PARKED FOUR WHEELED VEHICLE

(71)Name of Applicant :
1)Faizan Attar

8866005](?8111182888(' Address of Applicant :Navsahyadri Educattn Soci e
(51) International classification B60J001102000¢| GrouP of Institutions Pune 412213 Maharashtra India
B60J001108000(| 2)Pankaj Bhokare
B60N000260000 3)Snehal Chaudhari
@2 proryDate A SySachin Totkar
(32) Priority Date ‘NA 6)Dr.R.J.Pati
(33) Name of priority country ‘NA 7)M§ éhﬁbhangi A Jadhay
89 gﬁig%ﬁgm Application No Hﬁ (72)Name of Inventor :
(87) International Putzation No : NA gggﬁl‘?an' gtt:iLare
(61) Patent of Addition to Application Numb:NA J )
Filing Date ‘NA 3)Snehal Chaudhari
(62) Divisional to Application Number ‘NA 4)Jagadeesh Hugar
Filing Date ‘NA 5)Sachin Todkar
6)Dr.R.J.Patil
7)Ms.Shubhangi A Jadhav
(57) Abstract :

The proposedinvention &€ E ate fit and unfold, covering device for parkedf o u r

wheel ed vehic

| egirke)

device which has fitting mechanism on the rooftop of vehicle. The device can beartaderfor different shaped and sized vehicle
Its folding and unfolding method helps reducing the effort to uncover and cover the vehicle respectively.lt hskstthprotect th
vehicle from various damaging natural and artificial things, such as dust, dirt, direct sunlight, small impacts dug tbjediis,
wind impact. The cover suggested in the invention consists of five parts of waterproof Vengtittbid together. The part which
on roof of the vehicle has arrangement of frame stitched inside it, which helps in easily fitting on the rooftop withatimgle
arrangement. The two parts which gets rolled on rear and front glass have doublk pey&on with foam inside to protect the gle
from light impacts. One inch male Velcro is stitched on the sides of the covers. The two side covers are also stiteineal evitiolé
of one inch Velcro. So after unwinding, male and female Velcro geselgl fitted, to work as homogeneous covering device.

No. of Pages : 1No. of Claims : ~

The Patent Office Jonal No. 33/2020 Dated 14/08/2020

32493



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2019

(21) Application N0.201921005149 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : OSTEOBLAST CEEMIXTURE, AND IMPLEMENTATIONS THEREOF

:A61K003512000(|(71)Name of Applicant :
A61K0009160000( 1)REGROW BIOSCIENCES PRIVATE LIMITED
(51) International classification C12N000500000C Address of Applicani2-ABC, ACME Plaza, Andhe+Kurla
A61K0035763000(Road, Andheri (E), Mumbai400 059 Maharashtra, India
A61L0027380000 | Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SANGHAVI, Satyen
(33) Name of priority country ‘NA 2)KEDAGE, Vinayak
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Pulation No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a method for obtaining dastaelmixture which can be used for transplantation of osteoblas
cells in a subject. The present disclosure further discloses a method for delivering osteoblast cells into a subjelsbdrioe met
obtaining osteoblast cethixture as disclosed hereimdevoid of any additives like calcium chloride and aprotinin. The method 1
delivering osteoblast cells as disclosed herein provides bone regeneration in the subject.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :08/02/2019

(21) Application N0.201921005150 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : PLATELET LYSATE, AND METHOD OF PREPARATION THEREOF

:C12N000500000| (71)Name of Applicant :
A61K0035190000| 1)REGROW BIOSCIENCES PRIVATE LIMITED
(51) International classification A61K0035510000 Address of Applicant zABC, ACME Plaza, Andhe+Kurla
A61K0035150000|Road, Andheri (E), Mumbai400 059, Maharashtra, India
A61K0035160000|Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SANGHAVI, Satyen
(33) Name of priority country ‘NA 2)KEDAGE, Vinayak
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure discloses a method for preparing a lysate, from a combination of umbilical cord blood (UCB) ahd m.
blood (MB) derived platelets by obtaining plateleth plasma via sedientation processes and then mixing platetdt plasmas so
obtained. The present disclosure further discloses a combination of umbilical cord blood and maternal blood platelst Byslsiie
PL), and the PL so obtained shows greater efficacy as celissne culture media supplement over and above its individual
components, umbilical cord blood platelet lysate (UCB PL) and maternal blood platelet lysate (MB PL) and especiallatsver
bovine serum (FBS). Moreover, the method of the present diselpsovides an economic, environment friendly, ethical and
efficacious method to reach a cell and tissue culture supplement witrafdring therapeutic applications.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :08/02/2019

(21) Application N0.201921005151 A

(43) Publication Date : 14/08/2020

(54) Title ofthe invention : METHOD FOR MESENCHYMAL STEM CELL ISOLATION AND OSTEOBLAST

DIFFERENTIATION

:A61K003528000(|(71)Name of Applicant :
A61K0035120000( 1)REGROW BIOSCIENCES PRIVATE LIMITED
(51) International classification A61K0035160000 Address of Applicant zABC, ACME Plaza, Andhe+Kurla
C12N000500000C|Road, Andheri (E), Mumbad00 059, Maharashtra, India
A61K0035190000|Maharashtra India
(31) Priority Document No ‘NA (72)Name ofInventor :
(32) Priority Date ‘NA 1)SANGHAVI, Satyen
(33) Name of priority country ‘NA 2)KEDAGE, Vinayak
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Appliation Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure discloses a method for isolating osteoprogenitors like mesenchymal stem cells (MSCs) from clotted
marrow and culturing with a platelet lysate obtainednfied combination of discarded umbilical cord blood and maternal blood
plateletrich plasma (instead of ndmuman animal origin serum) and differentiating those MSCs into osteoblasts under sterile
conditions for further therapeutic applications. ParticuldHg present disclosure relates to a method for expansion of osteobla
make cell therapy products with a fixed cell dose, which are characterized and later cryopreserved for future use taibugh it:
culture process. Further, the present discloseleges to identifying specific gene expression from MSCs to osteoblast formatio
in-vitro differentiation process that replicates thevivo bone remodelling system.

i..
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005189 A
(19) INDIA
(22) Date of filing of Application :09/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEM FOR AUTOMATIC SIM CARD REMOVAL

:H04W001212000!|(71)Name of Applicant :
H04W001206000C| 1)Sarthak Pradip Akarte
(51) International classification G08B0013140000 Address of Applicant :Sipna college of engineering and
GO06F0021880000,.|technology, NH6, Opposite Nemani godown, Badnera road
H04W008802000C| Amravati444701 Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Sarthak Pradip Akarte
(33) Name of pridty country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to system for automatic SIM card removal wherein SIM tray come out from phone and alsn g
phone by software driver ejection function. The proposed system provides security to cetupdh@netects data in cell phone in ¢
of stolen or lost because phone owner have to set fingerprint for phone security that well also use for SIM eject fr@tivpindhe
eject only by command of owner. If phone is lost then it can get back by trdokatgn through GPS. Following invention is
described in detail with the help of Figure 1 of sheet 1 showing the complete assembly of the proposed invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005210 A
(19) INDIA
(22) Date of filing of Application :11/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invation : USE OF CONGRESS GRASS (PARTHENIUMHYSTEROPHORUS L.) ASH IN CEMENT
CONCRETE AS ADMIXTURE.

:A61K003628000(|(71)Name of Applicant :
B29C0037000000| 1)Prof. ANANTRAJ HAMIGI
(51) International classification C04B0024120000 Address of Applicant :2A Chandrakiran Plaza, Khutwat
A61F0002300000 [Nagar, Nasik 422008, Maharashtra, India. Maharashtra India
B28C0005000000| 2)Prof. SACHIN P SIDAGONAWAR
(31) Priority Document No ‘NA 3)Dr.R.J.Patil
(32) Piority Date ‘NA 4)Prof.S.A.Jadhav
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Prof. ANANTRAJ HAMIGI
Filing Date ‘NA 2)Prof. SACHIN P SIDAGONAWAR
(87) International Publication No *NA 3)Dr.R.J.Patil
(61) Patent of Addition to Application ‘NA 4)Prof.S.A.Jadhav
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Concrete is the main material in construction Industry. Concrete is condiftiedler and filler. The main concrete binder is ceme
paste. The cement Industry now a day is not environmentally friendly Because of the burning of cement raw materiahesguir
upto 14506Celcius. On the other hand cement compound content whichecatilized as an environmentally and friendly substitt
in silica and material with pozolana character. Parthenium hystorophorous is an obnoxious weed that has spread rapidly ar
extensively throughout the world since 1970 and is considered asbnieef wor | dEs seven Parbast da
replacement of cement by Parthenium Ash in certain proportions will be carried out. It will benefit in three ways. @ieatfoaral
Parthenium. And the second one is reduction of cost of concrete.ificherth is enhancement of quality of concrete
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005216 A
(19) INDIA
(22) Date of filing of Application :11/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : MSECURE : SYSTEM TO FIND LOST DEVICE

:H04W001212000!|(71)Name of Applicant :
G06F002188000, | 1)SHUBHANGI JADHAV
(51) International classification H04W006400000C Address of Applicant :B/2 Jayguru niwas, near sandesh h
B60R0025102000.| Manaji nagar Narhe,Puré11041 Maharashtra India
B60R0025330000 | 2)Mayur Shelke
(31) Priority Document No ‘NA 3)Dr.R.J.Patil
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SHUBHANGI JADHAV
(86) International Application No ‘NA 2)Mayur Shelke
Filing Date ‘NA 3)Dr.R.J.Patil
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

M-secure is system which is useful for user to find the lost molsiteused to secure database of mobile. Traditional way of trac
mobile have mobile tracker app in which whenever user insert new sim into mobile automatically it will send messagetdo ali
number of user. But this is not secure method since usaheeurge the alternate mobile number. So this new invention provide:
way to get detail of lost mobile as well as theft. By usingédure we also get location of theft. Fingerprint reader at power buti
reads the fingerprint of user and it if it is uatthed with local database then automatically it will search into aadhaar database
sends details of theft to owner of mobile with location.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/02/2019

(21) Application N0.201921005218 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : A PHARMEBEUTICAL COMPOSITION OF GABAPENTIN ENACARBIL OR SALT THEREOF

:A61K004506000(|(71)Name of Applicant :
A61K0009200000| 1)GLENMARK PHARMACEUTICALS LIMITED
(51) International classification A61K0031675000 Address of Applicant :B.D Sawant Marg, Chakala Andher
A61K0031496500(East, Mumbai Maharashtra India Maharashtra India
A61K0031120000|((72)Name of Inventor :
(31) Priority Document No ‘NA 1)ARRA GANGA Srinivas
(32) Priority Date ‘NA 2)NAYAK Tanmay
(33) Name of priaty country ‘NA 3)SAHOO Dhananjay
(86) International Application No ‘NA 4)DHUPPAD Ulhas
Filing Date ‘NA 5)KULKARNI Sushrut
(87) International Publication No *NA 6)MEHTA Pavak
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a stable pharmaceutical compositions comprising gabapentin enacarbil or pharmaceutaaliy
salts thereof and the pra=eof preparation thereof. The invention also relates to the use of said pharmaceutical composition
treatment of restless legs syndrome or post herpetic neuralgia
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/02/2019

(21) Application N0.201921005233 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : SALINE MONITORING SYSTEM

:A61M000516800(|(71)Name of Applicant :
GO01F002300000, | 1)RAJARAMBAPU INSTITUTE OF TECHNOLOGY
(51) International classification G01F0001000000 Address of Applicant :Rajaramnagar, IslampSangli
F04B0049060000,[415414, Maharashtra Maharashtra India
G01F0023200000 [(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KAKADE ANANDRAO BAJIRAO
(32) Priority Date ‘NA 2)HOLKAR BHAGWAN NARAYAN
(33) Name of priority country ‘NA 3)PACHORE KALPANA BHARAT
(86) International Application No ‘NA 4)PATIL RANDHIR JAGANNATH
Filing Date ‘NA 5)KAMBLE TEJASKUMAR SHANKAR
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A saline monitoriig system is provided to measure and to display the flow rate of fluid administered to a patient intravenousl|
data parameters comprising of the fluid level, flow rate, weight of the remaining fluid in the fluid reservoir are d@playadnitor
When the fluid level falls to a predetermined level, an alarm can be triggered, thus enabling quick response even with remc
monitoring. The system comprises an electric load sensor (strain gauge), a signal processor, a monitor terminal arcdiecpow
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005240 A
(19) INDIA
(22) Dateof filing of Application :11/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : CLEANING RAILWAY COACHES WITH SMART MATERIALS

. e :C23C|(71)Name of Applicant :

(51) International classification 3/00 1)VAISHNAVI PANDEY
(31) Priority Document No :NA Address of Applicant :D/1, FLAT NO.7, K.P. NAGAR, OP]
(32) Priority Date :NA |[TAPS GATE, BOISAR, DISTT. PALGHARI01504,
(33) Name of priority country :NA |MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date :NA 1)VAISHNAVI PANDEY
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Nmber :NA

Filing Date :NA
(57) Abstract :

While our country is interconnected by means of railways, local trains also play an integral role in daily commuting. Baiy Mu
suburban railway is one of the busiest commuter rail system in the world and it has tsewaos overcrowding in the world. The
peak hour crowding of local trains especially in Mumbai during office hours is mostly looked down upon with hassle aad fro
faces. But with the already advancement of piezoelectricity in smart materials cdly astaaut to be a crucial contributor in the
cleanliness of the surrounding with dual major benefits of cleanliness of surroundings and reduced hassle of cleanmgraarti
of the local train railway coaches. With an intention to make use oftmaly load due to overcrowding in the peak hours and a
such quick motion of passengers from train to station and vice versa. Floors used in the local train are smart in lehiavibe D
pressure differences created during boarding and getting dowrtifain electricity is produced which is stored in battery and it it
further utilized to suck the dust from floor which would be fitted on the body of seats near legs and would hence glaes amel <
the luggage can be easily placed without gettinty.dT his process well fits with the sequence as more no of people would cree
large pressure differences and hence more electricity produced could clean the place beneath the seats better bewalisg ov
will result in more dust and garbage. Thisteyn would be idle when no or negligible count of people are there in the railway ¢
and this is again logically apt as there is no requirement of such benefit then. Hence the cleanliness of the railwis/artzsnnes
which came into existence afteaking no extra efforts but merely the movement of crowd. Also, the continuous movement of
ensures the pressure difference throughout which results in generation of electricity.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/02/2019

(21) Application N0.201921005250 A

(43) Publication Date : 14/08/202

(54) Title of the invention : COOLING SYSTEM IN AND AROUND COOLING TOWERS AND OPEN SPACES

:C02F000166000 |(71)Name of Applicant :
G07B001506000(| 1)Rajdeep Sagdeo
(51) International classification A01G000914000( Address of Applicant :NUMAC, BB1, MIDC, Hingna, Nagpt
F16M001302000(|- 440016 Maharashtra India
E01C000100000(| 2)Sanjay Kulkarni
(31) Priority Document No ‘NA 3)Saurabh Sagdeo
(32) Prority Date ‘NA 4)Abhidnya Sagdeo
(33) Name of priority country ‘NA 5)Pushka Kulkarni
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Rajdeep Sagdeo
(87) International Publication No *NA 2)Sanjay Kulkarni
(61) Patent of Addition to Application Numk:NA 3)Saurabh Sagdeo
Filing Date ‘NA 4)Abhidnya Sagdeo
(62) Divisional to Application Number ‘NA 5)Pushkar Kulkarni
Filing Date ‘NA
(57) Abstract :
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005282 A
(19) INDIA
(22) Date of filing of Application :11/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the inveribn : AN OUTER REAR VIEW MIRROR (ORVM) ASSEMBLY FOR A VEHICLE

:B62D002510000(| (71)Name of Applicant :
B62D002904000C| 1)TATA MOTORS LIMITED
(51) International classification B60J0005040000 Address of Applicant :Bombay House, 24 Homi Mody Stre
H02G000304000(|Hutatma Chowk, Mumbai 400 001, Maharashtra, India.
HO01R000464000(|Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Sandeep Gadekar
(33) Name of pirity country ‘NA 2)Rajeshkumar Bhatt
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The problem to solve is to provide a support to the sensitive inner panel of the door to enable mounting of ORVM assethél
parts of the vehicle without damaging sensitive inner panel or A column, and the probléradsrsthe present invention by the
ORVM assembly that includes an inner panel (1) with an inner surface (1a) and an outer surface such that the ORVIh@&] i<
with the outer surface and a reinforcement structure (3) is attached with the inneg §lafiain a way that the first through hole (Z
of the reinforcing structure (3) receives one of the protrusions (2d) of the ORVM (2) passing through the opening (fineof the
surface (1) and bolted, thereby attaching the ORVM (2) to the inner (daradlthe vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005303 A
(19) INDIA
(22) Date of filing of Application :11/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : EFFICIENT SYSTEMS FOR THE HYBRID VEHICLES.

:B60K000100000(|(71)Name of Applicant :
B60W001008000(] 1)MR. RAVINDRA G. JOSHI
(51) International classification H02J0001100000 Address of Applicant :€/1,CENTURY RAYON COLONY,
B60L0008000000 | KALYAN MAHARASHTRA,INDIA, P IN CODE: 421103
B60H000300000C|Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)MR. RAVINDRA G. JOSHI
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Additiona Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention is about the use of an electric motor with the IC engine for increasing the efficiency of the vehiclehelfhdhe
switching mechasim. The primary source of power will be the electric motor which will be powered by a rechargeable and r
battery. As the batterys power is exhausted the vehicle can be operated on the IC engines output. And the engine wilr&om
when we swich the mode using the switching mechanism. In this way, we can use the motor as a primary source, as it gets
we can switch the mode, the engine will come into work by the time the motor will work as a generator recharging tise Asitte
the fuel gets exhausted too the motor will come into work again and thus the range covered by the vehicle increases. The ¢
engine uses electric power which doesnt create air pollution while working. And thus the use of electric as a primarfypsvunce
will reduce the noise pollution created by exhaust and combustion (for some cars) and air pollution by not emittingdssesfut
also includes the use of switching the motor for increasing the life of the motor using circuitry braking systerambhien of thes
vehicles will reduce the carbon footprint of vehicles and also it will shift the peoples reliability and trust to elbathasve

e
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/02/2019

(21) Application N0.201921005343 A

(43) Publication Date : 14/08/2020

(54) Title of the invention OPTICAL FIBRE RIBBON AND OPTICAL FIBRE CABLES THEREOF

:G02B000644000'| (71)Name of Applicant :
G02B000636000C| 1)Sterlite Technologies Limited
(51) International classification B32B0018000000 Address of Applicant :B, E2, E3 MIDC Waluj,
B32B0005080000|Aurangabad, Maharashtr@31136 Maharashtra India
A41D002708000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Seldon Benjamin
(32) Priority Date ‘NA 2)Kishore Sahoo
(33) Name of priority ountry ‘NA 3)Manoj Mittal
(86) International Application No ‘NA 4)Venkatesh Murthy
Filing Date ‘NA 5)Sravan Kumar
(87) International Publication No *NA 6)Hemanth kondapalli
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OPTICAL FIBRE RIBBON AND OPTICAL FIBRE CABLES THEREOF The present disclosure provides a metl
stacking of a plurality of optical fibre ribbons (106). The plity of optical fibre ribbons (106) is defined by a top surface (S1) ai
bottom surface (S2). The top surface (S1) and bottom surface (S2) are defined by a plurality of elevated regions @& plur
groove regions. The method for stacking of theglity of optical fibre ribbons (106) includes arranging the plurality of optical fi
ribbons (106) over each other such that the plurality of elevated regions of each of the plurality of optical fibreitsoiagrstiie

plurality of groove regionsf an adjacent optical fibre ribbon of the plurality of optical fibre ribbons (106). In addition, arrange
of the plurality of optical fibre ribbons forms an optical fibre ribbon stack (200). FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005365 A
(19) INDIA
(22) Date of filing of Application :11/02/2019 (43) PublicatiorDate : 14/08/2020

(54) Title of the invention : SISTEMA DI SECUREZZA INTELLIGENTE FOR SMART SECURITY SYSTEM

. e :HO4N [(71)Name of Applicant :

(51) International classification 21/436] 1)YOGESH SUBHASHRAO KALE
(31) Priority Document No :NA Address of Applicant :FLAT NO.303, AKASH ESTATE
(32) Priority Date ‘NA 2,NEAR ORBITAL EMPIRE,
(33) Name of priority country :NA JAITALA,NAGPUR,MAHARASHTRA-440036 Maharashtra
(86) International Application No ‘NA India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)MR. YOGESH SUBHASHRAO KALE
(61) Patent of Addition to Application Number ‘NA 2)MR. SUNIL SHANTARAM ADAMANE

Filing Date ‘NA 3)MRS. PRACHI YOGESH KALE
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

[0025] The preseritvention relates to system and method for Smart Security System. Security is very important in day to dz
existing system most of the people used Closed CirclaviBion (CCTV) for the security purpose. The limitation of this CCTV
application is vigilance only. Sistema Di Securezza Intelligente provides the vigilance and controlling applicatiomgho a si
package and that should be a complete security systeme@tional security system that we use in homes, offices, etc, are not
covered all the possibilities of robbery and if it covers all the possibilities it becomes more costly. It would becoihgiaaif the
human being is able to monitor and controhtes, offices, etc, by using Smart Security System with them and they dont have
bother about homes, offices, etc,. Sistema Di Securezza Intelligente for Smart Security System is very user friendiyptbeaus
days everyone has its own smart phone teabid it is very easy for the users to adopt this thing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005366 A
(19) INDIA
(22) Date of filing of Application :11/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : BLUETOOTH DOMOTIKA CONTROLLER FOR CONTROLLING ELECTRICITY WASTAGE.

. . :B23C|(71)Name of Applicant :

(51) International clssification 5/08 1)YOGESH SUBHASHRAO KALE
(31) Priority Document No :NA Address of Applicant :FLAT NO.303, AKASH ESTATE,
(32) Priority Date :NA [NEAR ORBITAL EMPIRE, JAITALA, NAGPUR-440036,
(33) Name of priority country :NA |MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)MR.YOGESH SUBHASHRAO KALE
(87) International Publication No :NA 2)MR. SUNIL SHANTARAM ADAMANE
(61) Patent of Addition to Appdation Number ‘NA 3)MRS. PRACHI YOGESH KALE

Filing Date :NA 4)DR. YOGITA CHITRIV
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to system muethod for controlling wastage of electricity. Electricity saving and avoid wastage ¢
electricity are two different aspects of utilization of electrical appliances. In existing system utilization of anyaébgmpliances is
based on manual switchinghe limitation of these manual switching techniques leads to misused or wastage of electricity, it
that the electrical appliances are ON even in the absence of user, due to these limitations; there is a need to ovigricoize or 1
wastage of eledtity. To tackle the aforesaid limitations we propose a Bluetooth Domotika Controller for Switching of Electrii
Appliances. The main objective of the proposed controller is to overcome misused or wastage of electricity, via Bluatotabyts
In thisproposed system the user can control electrical appliances by mobile itself, smart phone mobile app and Bluetooth e
receiver control the respective electrical appliances as per the user requirement via switching circuitry. Communimagiday is d
Bluetooth Domotika Controller is cost free, because just by clicking the buttons of smart phone app user can controtitiee re:
electrical appliances. This controller is user friendly because now a days everyone has its own smart phone mobilergreayi
for the users to adopt this thing.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201921005374 A
(19) INDIA
(22) Date of filing of Application :11/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : ORGANIC COMPOSITION FOR CONTROL AND ERADICATION OF SNAILS

:A61K003696600((71)Name of Applicant :
C08L0033060000| 1)Prabhakar K. Sawarkar
(51) International classification C22C003302000C Address of Applicant :House no. 20,r@aday colony,
C07D040914000C|congress nagar road, Nr. Mal tekadi, Amravati (Mi84606
G03G000506000(|Maharashtra India
(31) Priority Document No ‘NA 2)Mrs. Saraswati Prabhakar Sawarkar
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Prabhakar K. Sawarkar
(86) International Application No ‘NA 2)Mrs. Saraswati Prabhakar Sawarkar
Filing Date ‘NA
(87) International Publicain No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Present inventin provides a cost effective, organic composition for control and eradication of snails, slugs and like. The con
primarily comprises of white Rangoli powder, lime powder, yellow soil, soap stone powder, bleaching powder, chilli pomegc
powder. The composition is easy to make and provides a low cost alternative to conventional organic products availatite to
purpose. Also the composition provides promising results not only on adult snails and slugs, but also on their eggs.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005396 A
(19) INDIA
(22) Date of filing of Application :11/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : PAPERLESS BANKING SYEM

:G06Q004002000 | (71)Name of Applicant :
G06Q002010000(| 1)Shubhangi Jachav
(51) International classification G06Q002040000(¢ Address of Applicant :B/2 jayguru niwas near Sandesh hc
G06Q002036000(| manaji nagar, Narhe Pudd.1041 Maharashtra India
G06Q004000000(| 2)SHAILESH WAGHOLE
(31) Priority Document No ‘NA 3)SNEHA JADHAV
(32) Priority Date ‘NA 4)Dr.R.J.Patil
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Shubhangi Jadhav
Filing Date ‘NA 2)SHAILESH WAGHOLE
(87) International Publication No *NA 3)SNEHA JADHAV
(61) Patent of Addition to Application . 4)Dr.R.J.Patil
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Paperless banking system is a system which helps user to do all banking transaction or functions without doing papditioordd
banking system have some disadvantage that every time when user wanetaareaht at bank or deposit money, withdraw mc
to take loan etc banking facilities requires lot of paperwork as well as time. Even illiterate people cannot do bankittaudrk
assistance and also requires lot of time. This also cause long wpigng at bank. Even sometimes bank officer will not able to
validate documents produced by user while taking loan and takes too much time. So this paperless banking system lgelps t
waiting queue, time of user as well as bank officer. Also reducer gayst which will contribute to save trees. This invention pro\
new way of paperless banking in which user can do all banking functionality by giving biometric thumb at counter and his a
information will get display on screen of bank officer anchwitt paper user is able to withdraw and deposit money.

E@B

No. of Pages : 1No. of Claims : !

The Patent Office Jonal No. 33/2020 Dated 14/08/2020 32510



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/02/2019

(21) Application N0.201921005398 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : ON BOARD DIGITAL FUEL GAUGE METER

:G01F000900000

GO01F0@3260000

(51) International classification G01F002300000(

A61B000508000(

F16N002902000(
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No :NA
Filing Date ‘NA
(87) International Publication No :NA

(61) Patent of Addition to Application Numk:NA

(71)Name of Applicant :

1)Prof.S.A.Jadhav

Address of Applicant : Navs¢

Group of Institutions, Purd12213 Maharashtra India

2)Dr.R.J.Patil

3)Prof. B.A.Ghatol
4)Krishnad Salunkhe
5)Omkar Shivthare
6)Gauri kharote
7)Sairaj Wadkar
8)Rupali Tikudave

(72)Name of Inventor :

1)Prof.S.A.Jadhav
2)Dr.R.J.Patil
3)Prof. B.A.Ghatol

Filing Date ‘NA )
(62) Divisional to Application Number :NA 4)Krishnad Salunkhe
Filing Date ‘NA 5)Omk§1r Shivthare
6)Gauri kharote
7)Sairaj Wadkar
8)Rupali Tikudave
(57) Abstract :

The traditional fuel measurement system which is in used now a days is either analog (represented bymegde gigital
(represented in bars). This measurement system is inaccurate and comprises of various errors (Parallax error, mechetcigal
which affects the result and accuracy of the system. Onboard digital fuel gauge system using floenmesas@nsor is an advanc
technology which shows accurate percentage of fuel present in the fuel tank. Besides many advantages the main objective
developing this system is to identify / eliminate the fuel theft commercial vehicle as well as pwuopsidts of two flow
measurement sensors which emerfaced with the microcontroller. The set of instructions are stored into the memory of
microcontroller based on which it process the input signal and generates an output.

No. of Pages : No. of Claims : !

The Patent Office Jonal No. 33/2020 Dated 14/08/2020 32511



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005401 A
(19) INDIA
(22) Date of filing of Application :12/02019 (43) Publication Date : 14/08/2020

(54) Title of the invention : EFFICIENT AND UNNTERRUPTED WATER SUPPLY FROM BORE WELLS

:F16H006145200 | (71)Name of Applicant :
B01L0O003000000| 1)SIDRAMAPPA SHIVASHANKAR DHARANE
(51) International classification E21B004325000( Address of Applicant :C/O MALAGE G. R. 195 EAST
B01J0031220000| MANGALWAR PETH, NEAR SIDDHESHWAR CO. BANK
GO1N002744700(|HEAD OFFICE Maharashtra India
(31) Priority Document No ‘NA 2)SHIVRAJ GURURAJ MALGE
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SIDRAMAPPA SHIVASHANKAR DHARANE
(86) International Application No ‘NA 2)SHIVRAJ GURURAJ MALGE
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The main aspect of invention which also provides the use efficient amdenrupted water supply frotihe bore wells. The
continuity of flow can be maintained by adjusting the outlet discharge from the bore well is less than or equal tchimtgedisthe
bore well. This can be done approximately by designing and using the various capacities of pamspcotmected in parallel and
monitored by sensors as per the water level in the bore well. The capacities of pump motors and the locations of tepsedso
upon the discharge capacity available in the bore well. Also the further aspect of thmimiemake use of water scarce bore we
tube wells. The winterrupted water supply can be maintained by using speed regulator/s to the pump motors after designin
proper capacities of pump motor, pipe diameter, etc. The speed regulators nraglébplsase or three phases. By using speed
regulators to the pump motors the continuity of flow can be maintained and thereby gets maximum quantity of water esarf
scare bore wells. The above invention can be used for water supply for varioosgsuapd works across the country and globe.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201921005402 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : APPARIES SMARTINEEERUAERSI| B
WATER SUPPLY

:F04D001308000| (71)Name of Applicant :
F16H006145200C| 1)SIDRAMAPPA SHIVASHANKAR DHARANE

(51) International classification E21B004325000( Address of Applicant :C/O MALAGE G. R. 195 EAST
GO1N002744700(| MANGALWAR PETH, NEAR SIDDHESHWAR CO. BANK
B01J0031220000|HEAD OFFICE Maharashtra India

(31) Priority Document No ‘NA 2)SHIVRAJ GURURAJ MALGE
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SIDRAMAPPA SHIVASHANKAR DHARANE
(86) International Application No ‘NA 2)SHIVRAJ GURURAJ MALGE
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The main aspect of invention which also provides the use of smart submersible pump for efficierindewoted water sygy
from the bore wells. The continuity of flow can be maintained by adjusting the outlet discharge from the bore welkis tessghe
to inlet discharge in the bore well. This can be done by using smart submersible pump by designing and usimgstbepaxities ¢
pump motor/s connected in parallel and monitored by sensors as per the water level in the bore well. The capacitietdnsun
and the locations of the sensors depend upon the discharge capacity available in the bore well. $hiensenaitble pumps mainta
the continuity of flow manually/automatically, as it is monitored by sensors located at different levels in the boresavédie Adrthe
aspect of the invention to make use of water scarce bore wells/ tube wells.-ifemupted water supply can further be maintain
by using speed regulator/s to the pump motors after designing the proper capacities of pump motor, pipe diametergett. Thi
regulators may be single phase or three phases. By using speed regulatgositgptineotors the continuity of flow can be maintai
and thereby gets maximum quantity of water even from water scare bore wells. The above invention can be used for water
various purposes and works across the country and globe as well itteaeéectricity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005419 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : DISPLAY APPARATUS AND OPERATING METHOD THEREOF

:HO4N000523200!([(71)Name of Applicant :
HO04N000523500C| 1)InnoLux Corporation
(51) International classification G02B002608000, Address of Applicant :No. 160 Kesyue Rd., Nan Site,
G09G000320000(|Hsinchu Science ParkhuNan, Miao-Li County,. (Postal Code:
G01S001746000C|350) Taiwan
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)YEN, Chung-Wen
(33) Name of priority country ‘NA 2)TUNG, Kuo-Cheng
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Additin to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a display apparatus and an operating method thereof. The display apparatusamttabesit an
a display module. The control unit outputs a first signal. The display module is coupled to the control unit, and thaalisipéay
continuously displays a first image in a first period based on the first signal, in which the firsthagag first pattern, and a first re
of an area of the first pattern to an area of the first image ranges from 5% to 30%. The first pattern has a first atighirstssne
point in the first period, and the first pattern has a second brighahassecond time point in the first period. The second time pc
later than the first time point, and the second brightness is less than the first brightness.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005428 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of theinvention : A VOICE BASED SIGNAL INDICATOR.

:B60Q000134000'| (71)Name of Applicant :
G06F000316000C| 1)SHUBHANGI JADHAV
(51) International classification G10L0015220000 Address of Applicant :B/2 Jayguru niwas, near sandesh h
G09B002910000C|Manaji Nagar, Narhe Pune 411041 Maharashtra India
B60W004009000(| 2)Suresh Sawant
(31) Priority Document No ‘NA 3)Sagar Chavan
(32) Priority Date ‘NA 4)Dr.R.J.Partil
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SHUBHANGI JADHAV
Filing Date ‘NA 2)Suresh Sawant
(87) International Publication No *NA 3)Sagar Chavan
(61) Patent of Addition to Application Numt:NA 4)Dr.R.J.Partil
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
Digital signal indicator is a system which signallsignalt h:«

indication systems are manual in whidtiver manually indicates about turning decision. Most of the time driver forget to give
indication and changes the lane which will cause accident on road as well as the traffic on the road. This new methlod of si
indication is digital one which is bed on voice command. So whenever driver wants to give indication driver has to give voic
command. For example for taking left turn driver has to give left ttmmmand and if he/she wish to take right turn theghtiturre
command will work.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005444 A
(19) INDIA
(22) Date of filing ofApplication :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : METHOD AND SYSTEM FOR SENSOR DATA TYPE IDENTIFICATION IN A NBT NETWORK

:H04W003622000!|(71)Name of Applicant :
GO06F0017220000,| 1)Reliance Jio Infocomm Ltd
(51) International classification GO06F0017210000, Address of Applicant :101, Saffron, Nr. Centre Point,
C07D0403120000.|Panchwati 5 Rasta,Mbawadi, Ahmedaba880006, Gujarat
C07D0413040000 |Guijarat India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Satish Jamadagni
(33) Name of priority country ‘NA 2)Vinay Kumar Shrivastava
(86) International Application No ‘NA 3)Mahesh Nayaka Mysore Annaiah
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition té\pplication .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

METHOD AND SYSTEM FOR SENSOR DATA TYPE IDENTIFICATION IN A NBOT NETWORK Embaiments of the prese
disclosure relate to system and method for identifying at least one sensor on at least one user equipment [200] carwieekess
network, comprising the a mobile management entity (MME) [101] transmitting an initial cortigxtrequest for at least one use
equipment [200] to a network entity [300] of the wireless network. Next, the network entity [300] transmits a capabitijyte tiog:
at least one user equipment [200] based on the initial context setup request feceitbeé MME [101]. The network entity [300]
receives a capability information from the at least one user equipment [200] in response to the capability enquiryh&herein t
capability information comprises of sensor capability information of the at laestger equipment [200]. Thereafter, the networl
entity [300] transmits the capability information of the at least one user equipment [200] to the MME [101].
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005465 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invation : SYNTHESIS AND ANTIBREAST CANCER ACTIVITY OF NOVEL QUINOLINE4-
CARBOXAMIDE DERIVATIVES.

. . :C07C|(71)Name of Applicant :

(51) International classification 20/46| 1)PROF.(DR) S. V. RATHOD
(31) Priority Document No :NA Address of Applicant :CHEMISTRY RESEARCH LAB.,
(32) Priority Date :NA |BHAVAN'S H. SOMANI COLLEGE, KULAPATI
(33) Name of priority country ‘NA  [K.IM.MUNSHI MARG, CHOWPATTY,MUMBAI-400
(86) Internaibnal Application No :NA [007,INDIA Maharashtra India

Filing Date ‘NA 2)MR. KAILAS W. SHINDE
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)PROF.(DR) S. V. RATHOD

Filing Date ‘NA 2)MR. KAILAS W. SHINDE
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention reports the synthesis and anticancer activity of novel quiholineoxamide derivatives against a breast
cancer cell line (breast adenocarcinoma, MBB-231).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005473 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : SYNTHESIS AND ANTBREAST CANCER ACTIVITY OF NOVEL QUINOLINES-
CARBOXAMIDE DERIVATIVES.

. . :C07C|(71)Name of Applicant :

(51) International classification 20/46| 1)PROF.(DR.) S.VRATHOD
(31) Priority Document No :NA Address of Applicant :CHEMISTRY RESEARCH LAB.,
(32) Priority Date :NA |BHAVAN'S H. SOMANI COLLEGE, KULAPATI K.M.
(33) Name of priority country :NA |MUNSHI MARG, CHOWPATTY,MUMBAI-400 007,INDIA
(86) International Application No :NA [Mabharashtra India

Filing Date ‘NA 2)MR. KAILAS W. SHINDE
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)PROF.(DR.) S.V.RATHOD

Filing Date ‘NA 2)MR. KAILA S W. SHINDE
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention reports the synthesis and anticancer activity of novel quiRolineoxamide derivatives against a breast
cancer cell line (breast adenocarcinoma, MBB-231).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005477 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : FILTER ELEMENT

:B01D004652000(| (71)Name of Applicant :
B01D002915000C| 1)FLEETGUARD FILTERS PVT. LTD.
(51) International classifi¢en B01D002911000C Address of Apgkant :136, Park Marina Road, Baner, Punt
B01D002921000C|Maharashtra India
B01D002923000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ALEX, Thuruthiyil Binu
(32) Priority Date ‘NA 2)Z0PE, Kalidas Mahesh
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) Internéional Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

FILTER ELEMENT Disclosed herein is a design of a filter element. The filter element comprikes mdidia with a hollow inner
surface. The filter element has first and second endcaps that secure the filter media there between. The filter eleniecitifieth
tubular frame disposed in the hollow inner surface of filter media, extending adiatlg the hollow inner surface. The length of
tubular frame is lesser than that of the filter media, thereby forming a gap between an end of the tubular frame aitbéthap
filter media. An annular reinforcing member is disposed in the first @naled a closure is embedded in the second endcap and
attached to the second end of the tubular frame for providing support.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005509 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : MECHANISM TO PRODUCE COMPR&SD AIR THROUGH WEIGHT OF MOVING VEHICLES.

. e :B60T|(71)Name of Applicant :

(51) International classification 13/38| 1)CARVALHO AVELINO BOSCO
(31) Priority Document No :NA Address ofApplicant :H.NO. 797/1, NHL7, NEAR STATE
(32) Priority Date :NA |BANK OF INDIA, ALTO PORVORIM, BARDEZ, GOA
(33) Name of priority country :NA [403521, INDIA. Goa India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date :NA 1)CARVALHO AVELINO BOSCO
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to mechanism ( equipment) capable of pgodoipressed air through the weight of vehicles, the
equipment comprising of manually operated pistons fitted with plunger gaskets assembled on balanced crankshafts &tted w
bearings and pinions on either side, assembled /rotated on multipleec\Bindks, displaced through flexible speed breakers via
and pinion arrangement, on the roads or similar transport surface and operating equipments.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/02/2019

(21) Application N0.201921005514 A

(43) Publication Date : 14/08/2020

(54) Title of the invention A COMPOSITION, BULK CRYOPRESERVATION AND REVIVAL PROCESS THEREOF

:A01N000102000(|(71)Name of Applicant :
H04L0029060000| 1)RELIANCE INDUSTRIES LIMITED
(51) International classification A01N0003000000C Address of Applicant :3rd Floor, Maker Chamitet 222,
H04L0029080000 |Nariman Point, Mumbai 400 021 Maharashtra India
HO01L.0021033000 [(72)Name of Inventor :
(31) Priority Document No ‘NA 1)VINOD LAXMAN NAGLE
(32) Priority Date ‘NA 2)NAMRATA PRASH ANT GANGAL
(33) Name 6priority country ‘NA 3)SUPRIYA RAM IYER
(86) International Application No ‘NA 4)SANTANU DASGUPTA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a composition comprising concentrated bulk algal culture and cryoprotectant; a précess of
cryopreservation to obtain said composition and age®for revival of said composition. Said process of bulk cryopreservatior
simple and economical and enables preservation of bulk volumes of cultures which can be revived directly at largeezaaip)d
in outdoor waterbodies, thus eliminating teguirement for laiscale revival. The processes of the present disclosure ensure g
stability of the bulk cryopreserved cultures and yield cultures having increased tolerance to biotic and abiotic stressedawhlr
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :1/02/2019

(21) Application N0.201921005518 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : SYSTEM AND METHOD TO REMOVE NOISE FROM ONE OR MORE IMAGES

:G06T000500000 | (71)Name of Applicant :
HO04N000523200(| 1)Krutik Harshadbhai Thakor
(51) International classification G06T000550000( Address of Applicant :B5, Bhagyalaxmi Society Pazt
HO04N000718000(|Piplod, Surat, Gujarat Gujarat India
G06K000946000(|(72)Name oflnventor :
(31) Priority Document No ‘NA 1)Krutik Harshadbhai Thakor
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

SYSTEM AND METHOD TO REMOVE NOISE FROM ONE OR MORE IMAGES ABSTRACT A system and a method to re
noise from one or more images is disclosed. The system includes a depth value estimatstenswosfigured to estimate a deptl
value of scene depth parameter of one or more parameters; a transmission value calculation subsystem configuredato calc
transmission value of medium transmission parameter; an air light estimation subsysteoredtdigstimate a first set of
parameters of the one or more parameters associated with the one or more hazy images; an enhancement subsystem con
enhance the one or more hazy images using an enhancing technique; a noise checking subsysied tmdétermine a plurality
of high intensity pixels in one or more enhanced images; a noise removal subsystem configured to replace the pluhality of F
intensity pixels with one or more primary values of the adjacent pixels of the one or more efnmagesd FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/02/2019

(21) Application N0.201921005533 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : A METHOD FOR OPERATING A FIRST EUICC AND AT LEAST A SECOND EUICC

:H04W0008200001|(71)Name of Applicant :
G06K001907000, | 1)Giesecke+Devrient Mobile Security Gmbh
(51) International classification H04W000818000C Address of Applicant :Prinzregentenstmd4$9, 81677
H04W000470000C| Munich, Germany. Germany
H04W001204000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)DANDAVATE, Dinanath
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is to provide a method for operating a first eUICC and at least a second eUICC having a framework
communication and are cfigured on a terminal. The first eUICC and the second eUICC is adapted to send and receive APLC
proactive commands for communicating between the first eUICC and the second eUICC. The first eUICC sends a POWER
CARD APDU proactive command to the second@0O through the terminal for activating the second eUICC. The first eUICC

transfers a data from the first eUICC to the second eUICC using PERFORM CARD APDU proactive command through the
Further, the first eUICC activates the second eUICC aneslibe session with the second eUICC by using an APDU proactive
command like POWER OFF CARD APDU proactive command and the like and deactivates the first eUICC by an APDU cc

or call to internal OS command. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005536 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : A METHOD TO IDENTIFY A SIDEHANNEL ATTACK ON A EUICC

:H04W0008200001|(71)Name of Applicant :
HO04L0009000000,| 1)Giesecke And Devrient GmbH
(51) International classification H04W000818000C Address of Applicant :Prinzregentenstrasse 159, 81677
H04W001206000C| Munich, Germany Germany
H04W000470000C|(72)Name of Inventor :
(31) PriorityDocument No ‘NA 1)DANDAVATE, Dinanath
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention is to provide a method to identify acid@nel attack on a primary eUICC embedded in a terminal. The
terminal is capable of adapting a secondary eUICC and is provided with an applet for communitating primary eUICC and tt
secondary eUICC. At first, the terminal sends an APDU command to the primary eUICC. After executing the APDU comme
the primary eUICC, the APDU commands are sent to the secondary eUICC by the primary eUICC througiiniddeutgng a CAT
proactive command. The secondary eUICC executes the APDU commands thereafter. Further, the terminal or the secoru
secondary eUICC compares the results after the execution of the APDU commands. If the results are notarsitiduhgnnel
attack on the primary eUICC is validated.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005554 A
(19) INDIA
(22) Date of filing of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : INTEGERATED THERMOSTAT FOR A COOLING CIRCUIT

:F24D00D10000C|(71)Name of Applicant :
G05D002319000(| 1)ILLINOIS TOOL WORKS INC.
(51) International classification F24F0011300000 Address of Applicant :155 HarleAwvenue, Glenview, Illinois
FO1P000716000C|60025, United States of America U.S.A.
GO06F000302000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)PATIL, Nilesh Yuvaraj
(32) Priority Date ‘NA 2)JOSHI, Mayuresh Ballal
(33) Name of priority country ‘NA 3)HOLKAR, Gaurav Pandurang
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publi¢deon No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present subject matter relates to a thermostat (100jlatche thermostat (100) remains stationary with respect to the coo
circuit. The thermostat (100) may include a housing that has a top cover (102) and a bottom cover (104) that may be firetb
to the top cover (102). The thermostat (100) ray anclude a force pickup assembly that may be fixedly disposed in the top ¢
(102) and may be responsible for generating a reaction force to activate the thermostat (100). In one example, the(1l#€&)mos
may include an actuator assembly (112)raply coupled to the force pickup element (210) and may be responsible for activat
thermostat (100). The actuator assembly (112) may include a temperamgigve regulator element (212) that may trigger oper:
of the thermostat (100).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005556 A
(19) INDIA
(22) Date of filig of Application :12/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : AUTOMATED UNSUPERVISED LOCALIZATION OF CONTEXT SENSITIVE EVENTS IN CRO
AND COMPUTING EXTENT THEREOF

:G06K000962000!(((71)Name of Applicant :
G06K000946000C| 1)Tata Consultancy Services Limited
(51) International classification G06K000900000C Address of Applicant :Nirmal Budling, 9th Floor, Nariman
GO6N000308000(| Point, Mumbatl 400021, Maharashtra, India Maharashtra Indi
G06F0016580000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)BHATT, Prakruti Vinodchandra
(32) Priority Date ‘NA 2)SARANGI, Sanat
(33) Name of priority country ‘NA 3)PAPPULA, Srinivasu
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Existing techniques in precision farming compr&ipervised event detection and need labeled training data which is tedious
considering the large number of crops, differences therein and even larger number of diseases and pests. The prasent disc
provides an unsupervised method and uses imageyy/dfize captured in an uncontrolled environment. The methods and syste
disclosed find application in automatically localizing and classifying events, including health state and growth stage and al
estimating an extent of manifestation of the everfarination of spatial continuity in pixels and boundaries in a given image is
to update the feature representation and label assignment to every pixel using a fully convolutional network. Back piaijthgar
pixel labels modified according to thetput of a graph based method helps the neural network to converge and provide a tim
efficient solution.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005563 A
(19) INDIA
(22) Date of filing of Application :13/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : IOT BASED SYSTEM FOR DETECTION OF PEST PREBEWSIDE FRUITS AND
VEGETABLES

:G08B001319600'| (71)Name of Applicant :
A01G001302000C| 1)Dr. Varsha Hemant Patil
(51) International classification A01N006500000C Address of Applicant :3rd floor, Shrirang Apartment, NDC
G06F001126000C|Bank Colony, Laxmi Nagar, Behind Magnum Heart Hospital,
G01N002101000(|Canada Corner, College Road, Nashi?005 Maharashtra Indi
(31) Priority Document No ‘NA 2)Kalpesh Anil Shewale
(32) Priority Date ‘NA 3)Aboli Hemant Patil
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) Intenational Application No ‘NA 1)Dr. Varsha Hemant Patil
Filing Date ‘NA 2)Kalpesh Anil Shewale
(87) International Publication No *NA 3)Aboli Hemant Patil
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Present invention provides specially design and development of an 10T Based System for detecting pest insidedetibles
avoiding consumption of fruits or vegetables with pest inside. The main aim is to deal with fruits or vegetables willpdsand
to avoid consumption by human or machine based on detection of pest using voice/noise created byppestsEdesystem
provides an efficient IoT based system for detection of pest inside fruits or vegetables and to buzz a buzzer if pest is pres
Following invention is described in detail with the help of Figure 1 of sheet 1 showing the general frafoevairibased system.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/02/2019

(21) Application N0.201921005566 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : TRANSPARENT ANTFOG COATING

:C09D000502000!
G02B000118000C
C08F0230080000
C09D013306000,
C03C001732000C
‘NA

(51) International classification

(31) Priority Document No

(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA

(61) Patent of Addition to ApplicatioNumbe:NA

(71)Name of Applicant :

1)GHOSH, Dr. Swapan Kumar

Address of Applicant :1104 Glen Croft, Hiranandani Gard

Powai, Mumbai Maharashtradia 400 076 Maharashtra India

2)HARIND CHEMICALS & PHARMACEUTICALS PVT.
LTD.
(72)Name of Inventor :

1)GHOSH, Dr. Swapan Kumar

2)KAR, Dr. Sumit

3)DAS , Dr. Sandip

4)ANSARI, Dr. Mohammed Faisal

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT TITLE: TRANSPARENTANTI-FOG COATING A permanent transparent oty coating material is provided base
on simple methacrylic copolymer said copolymer comprising both hydrophobic, hydrophilic monomers aniN&&ipeeferably
NMe2 group containing monomers important fosppolymerization modification of the copolymer also providing for excellent
forming property. The preferred NMe2 groups when reacted with cyclic lactone type moiety yields zwitterionic copolymiers,
exhibits excellent antiog property. The coatg formulation/system of the present invention is a thermoplastic polymer based ¢
and transparent coating. The hydrophilic property appears due to hydrophilic zwitterionic group andftigecaatiing formulation
attained thereof comprises a formtibn in at least two parts/ packs that is hydrophilic both at room temperature and elevated
temperature and is curable to provide for a coating having anti fogging effect both at high and low temperature with fyooudrfd
ability, excellent water wédssout resistance property which is also stable in hot and cold weather conditions. Fig. 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005568 A
(19) INDIA
(22) Date of filing of Application :13/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : A GARMENT WARMER

:HO5K000302000(|(71)Name of Applicant :
D06F0073000000| 1)ARVIND FASHIONS LIMITED
(51) International classification F25D0021080000 Address of Applicant :ArvindLimited Premises, Railwaypur
HO01L0023340000 | Post, Naroda Road, Ahmedabad, Guj@&@®025, India. Gujarat
FO3G0007060000| India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)AVNISH KUMAR
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Palication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Disclosed herein is a garment warmer for removing creases from a garment, placedergddment warmer througt
uniform heating and circulation of heat flow inside the garment warmer. The heat may be generated by one or more Beatin
provided in an inner surface of the garment warmer. The one or more heating units may be coritrgleeteusperature regulator,
provided in an outer surface of the garment warmer, which dynamically control the amount of current flow to the oneeatmg
units of the garment warmer. Further, a fusible resistor is provided in the inner surfaegafrtient warmer, to prevent electrical
shocks, to avoid occurrence of any electrical hazardous situation afuhclioning of the components present inside the garmel
warmer, when the current is fluctuating. It also helps in automatic terminationrentfiow after attaining a predefined time peris
and a predefined temperature. FIG.1A and 1B
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/02/2019

(21) Application N0.201921005589 A

(43) Publication Date : 14/08/2020

(54) Title of the invention : A HANEHELD MASSAGE DEVICE AND A PROCESS OF MANUFACTURTHEREFOR

:C21D000802000| (71)Name of Applicant :
C25D000358000C| 1)Kavita Khosa
(51) International classification H01Q000124000( Address of Applicant :PENTHOUSE B 1101 GARNET,
B82Y0030000000|LAPIS LAZULI APTS LANE 5 SOUTH MAIN ROAD
B21D003701000C| KOREGAON PARK PUNE 411001 Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Kavita Khosa
(33) Name of priority country ‘NA
(86) International ApplicatioiNo ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a massage aalthelevice for face and other body parts made of a unique composition of 7t
copper and 25% tin with a2% tolerance. The specifically designed curves and parts of the device fit the different contours ¢
face particularly the jaw, the eye sockbg sternomascloid neck muscles. The invention also discloses the process of manufe

the unique device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005729 A
(19) INDIA
(22) Date of filing of Application :13/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : LINKERBASED METHOD FOR MAPPING OF GLOBAINON-VOLATILE DATA TO VIRTUAL
MEMORY SPACE

:G06F001206000 | (71)Name of Applicant :
GO06F001202000(| 1)Giesecke+Devrient Mobile Security GmbH
(51) International classification G06F000944500( Address of Applicant :Prinzregentenstrasse 159, 81677
GO06F001210000(|Munich, Germany Germany
G06F001210360(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Hitendra Kurande
(32) Priority Date ‘NA 2)Shreeyash Kulkarni
(33) Name of priority country ‘NA 3)Vaibhav Jawale
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract

Disclosed herein is a method applied to embedded systems, such as smart cards, whereby-globtilendata can be mapped
automatically to virtual address space managed by software memory management unit using a simple linker based mecha
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201921005744 A
(19) INDIA
(22) Date of filng of Application :13/02/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : METHODS AND SYSTEMS FOR SECURED PASSIVE KEYLESS ENTRY SYSTEM

:H04L002908000(|(71)Name of Applicant :
C07D041714000(| 1)MINDA CORPORATION LIMITED
(51) International classification C07D041706000(¢ Address of Applicant :£5/2, Chakan Industrial Area, Phase
C07D026320000 |lll, M.1.D.C., Nanekawadi, Tal: Khed 410 501, Dist. Pune,
G03G001500000(|Maharastra, India Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SANDHYA ANIL
(33) Name of priority country ‘NA 2)MAHENDRA NIMSE
(86) International Application No ‘NA 3)ASHWINI BANGAL
Filing Date :NA 4)VINAY PAWAR
(87) International Publication No i NA
(61) Patent of Addition to Apptiation Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Methods and Systems for Secured Passive Keyless Entry Sykeprésent invention relates to techniques for unlocking a veh
The method comprising transmitting a low frequency signal to a keyfob at a first time stamp and receiving a radio figgaénc
from the keyfob at a fourth time stamp. The radio fregyesignal comprises a second time stamp indicating a time at which th
frequency signal is received at the keyfob and a third time stamp indicating a time at which the radio frequency aitgraltisedr
from the keyfob. The method further comprigesermining a Received Signal Strength Indication (RSSI) of the radio frequenc
signal and if the determined RSSI is greater than a second threshold, determining the TOF, determining, by the eldcttamiit,«
a time of flight (TOF) based on the firsecond, third and fourth time stamps, and unlocking the vehicle if the determined TO¥
than a first threshold. [Fig. 9]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201924016721 A
(19) INDIA
(22) Date of filing of Application :26/04/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : ANTENNA STRUCTURE

:H01Q000124000 |(71)Name of Applicant:
H01Q000537100C| 1)Wistron Corp.
(51) International classification H01Q000942000( Address of Applicant :21F., No.88, Sec. 1, Hsintai 5th Rd.
H01Q000138000(|Hsichih, New Taipei Qy 22181, Taiwan
H01Q000930000C [ (72)Name of Inventor :
(31) Priority Document No 1108104687 1)Nien-Chao CHUANG
(32) Priority Date :13/02/2019 2)PeiCheng HU
(33) Name of priority countrjregion ‘Taiwan 3)FengYiLIN
(86) InternationbApplication No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An antenna structure inaes a first radiation element, a second radiation element, and a third radiation element. The first ra
element has a feeding point. The third radiation element is coupled through the second radiation element to thedins|eadéatt
The thirdradiation element has a first opening and a second opening which are separate from each other. The antenna strt
a first frequency band, a second frequency band, and a third frequency band.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927019818 A
(19) INDIA
(22) Date of filing of Application :20/05/2019 (43) PublicatiorDate : 14/08/2020

(54) Title of the invention : METHOD AND DEVICE FOR RESOURCE ALLOCATION

(51) International classification :HO4W 72/12 (71)Name of Applicant :
(31) Priority Document No :201710011441.5 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :06/01/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guangdong China
(86) International Application No :PCT/CN2018/0718(|(72)Name of Inventor :
Filing Date :08/01/2018 1)LI, Junchao
(87) International Publication No ‘WO 2018/127187 2)GONG, Zhengwei
(61) Patent of Addition to Application ‘NA 3)ZHANG, Chi
Number :N A
Filing Date '
(62) Divisional to Application Nmber :NA
Filing Date :NA
(57) Abstract :

Provided are a method and device for resource allocation wherein same can prevent a UE from using in the same uplirtkes
same resource to reply to echo replies of different downlink subframesdthed comprises: a UE receiving configuration
information about an echo reply resource the echo reply resource being used for the UE to send on an uplink contrdélechanr
(n+k)th transmission unit an echo reply of a downlink data channel of an ngmission unit the configuration information
comprising first information and the first information being used to indicate the number of transmission units locatekiebetiore
transmission unit in a feedback window of the (n+k)th transmission unithégtfeedback window being: a set of all the transmis
units that need to send on the uplink control channel of the (n+k)th transmission unit the echo reply of the downliakruzanb
the UE using on the uplink control channel of the (n+k)th trassion unit the echo reply resource to send the echo reply of the
downlink data channel of the nth transmission unit according to the configuration information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927022504 A
(19) INDIA
(22) Date of filing of Application :06/06/2019 (43) Publication Date : 14/08/2020

(54) Title of the mvention : SYSTEM AND METHOD FOR TRANSMITTING A WFI OR A BLUETOOTH SIGNAL USING A
SHARED TRANSMITTER

(51) International classification ‘HO04B 1/04, HO4B | (71)Name of Applicant :
1/401 1)HUAWEI INTERNATIONAL PTE. LTD.
(31) Priority Document No :10201610403Y Address of Applicant :51, Changi Business Park Central -
(32) Priority Date :12/12/2016 #07-08, The Signature, Singapore 486066 Singapore
(33) Name opriority country :Singapore (72)Name of Inventor :
(86) International Application No :PCT/SG2017/0506:| 1)HE, Xiaofeng
Filing Date :12/12/2017 2)YAN, Tao
(87) International Publication No ‘WO 2018/111190 3)YEO, Theng Tee
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisonal to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This document describes a system and method for transmittingFa 8idginal or a Bluetooth signal using a shared transmitter. In
particular the system and method described in tisichent uses a shared transmitter to transmit-&i\&fignal or a Bluetooth signz
whereby operating points of amplifying elements provided within the shared transmitter are selected based on the ipgbaifis
to be transmitted i.e. a Wi signalor a Bluetooth signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927023984 A
(19) INDIA
(22) Date of filing of Application :17/06/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : METHOD AND DEVICE FOR SELECTING FORWARDING PATH

(51) International classification :HO4L 12/721 (71)Name of Applicant :
(31) Priority Document No :201611169158.7 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :16/12/2016 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgng District Shenzhen, Guangdong China
(86) International Application No :PCT/CN2017/1156%|(72)Name of Inventor :
Filing Date :12/12/2017 1)SHEN, Li
(87) International Publication No ‘WO 2018/108071 2)ZHOU, Hong
(61) Patent of Additiotio Application ‘NA 3)LIU, Heyang
Number :NA 4)DONG, Peng
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed are a method and device for selecting a forwarding path. The method comprises: if a data nbessagettoa target
device is a starting message of a short flow where the data message is located a sender device selecting from palbsaditpad
with a low load so as to forward the data message and setting a forwarding decision of theeflewhe/data message is located
the selected path. The load of each path is the greater of the load of the flow received from the sender device by@irgrresp
intermediate device and the load of the flow sent to the target device. The load oftkerit to the target device by the intermec
device is measured by the target device. The target device finds by means of measurement that the load of the flow from tt
intermediate device is equal to the load of the flow sent to same by the intdemlime. Load balancing based on a short flow
be realised only by providing the relevant functions on one type of device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927025124 A
(19) INDIA
(22) Date of filing of Application :25/06/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : TRANSMISSION METHOD ANDEVICE FOR MEASUREMENT PILOT SIGNAL

(51) International classification :HO4L 5/00 (71)Name of Applicart :
(31) Priority Document No :201611239759.0 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :28/12/2016 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guangdong China
(86) International Application No :PCT/CN2017/1183¢|(72)Name of Inventor :
Filing Date :25/12/2017 1)ZHANG, Leiming
(87) International Publication No ‘WO 2018/121481 2)LIU, Yifan
(61) Patent of Addition to Application ‘NA 3)LEI, Ming
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosal are a transmission method and device for a measurement pilot signal. The method comprises: a first device detel
plurality of subbands comprised in a system bandwidth a firstisard for transmitting a measurement pilot signal wherein one
band comprises at least a physical resource block; the first device sending identification information about thédinst tua
second device; and the first device embedding the measurement pilot signal into a physical resource block corresheriilsig 1
subband for transmission to the second device. By means of the method and device in the present application a measuren
signal can be transmitted on some physical resource blocks of the entire system bandwidth.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201927026895 A
(19) INDIA
(22) Date of filing of Application04/07/2019 (43) Publication Date : 14/08/2020

(54) Title of the invention : CHANNEL QUALITY INFORMATION TRANSMISSION METHOD DEVICE SYSTEM AND
STORAGE MEDIUM

(51) International classification :HO4W 24/10 (71)Name of Applicant :
(31) Priority Document No :201711147859.5 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :17/11/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian Longgang District Shereh, Guangdong 518129 Chin:
(86) International Application No :PCT/CN2018/0954¢|(72)Name of Inventor :

Filing Date :12/07/2018 1)ZHANG, Di
(87) International Publication No ‘WO 2019/095708 2)LIU, Jiangin
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The application discloses a channel quality information transmission method a device a system and a storage mediurtogtbd
technical field ocommunications. The method comprises: when a conflict between reported first channel quality informatior
second channel quality information occurs a terminal apparatus determining report priority levels of the channel qumaéitijoimfo
according to aeport priority rule; the terminal apparatus determining whether to report or discard content according to the re
priority levels of the channel quality information; and the terminal apparatus reporting report content to a networlsapparatu
application solves the problem of low reliability of reported channel quality information by improving the reliability of reporte
channel quality information.
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(54) Title of the inventin : METHOD AND DEVICE FOR DATA TRANSMISSION

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWE| TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian, Longgang Shenzhen, Guangdong China
(86) International Application No :PCT/CN201708090(|(72)Name of Inventor :
Filing Date :18/04/2017 1)JIANG, Yue
(87) International Publication No ‘WO 2018/191863 2)HUANG, Chongde
(61) Patent of Addition to Application ‘NA 3)ZHU, Youtuan
Number :NA 4)HU, Hongjie
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Provided in he embodiments of the present invention are a method and a device for data transmission. The method compri
the resource position of a first data packet is occupied a first device generates first indication information thedtishindi
informaion being used for indicating information of the occupied resource position of the first data packet; and the firstrobsvi
the first indication information to a second device such that the second device receives the first data packet orf titve fiesis o
indication information. In the embodiments of the present invention a first device feeds back an occupied positiorotudthlede:
by means of the first indication information and the second device can use the information of the occitjpiedgdiscard the
information in the occupied position during data detection and HARQ merging thereby improving the performance of the se
device in detecting the first data packet.
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(57) Abstract :

Provided are a downlink control information acquisition method and apparatus. The method comprises : a terminal determi
predefined search space according to an aggregation level supported thereby wherein thedhsedefin space comprises a sea
space corresponding to at least one of an aggregation level 16 and an aggregation level 24; and the terminal perfodetiactibt
in the predefined search space so as to acquire downlink control information (BE€MeEhod also comprises: a terminal
determining according to the number of resource blocks (RB) occupied by an enhanced physical downlink control channel)
and an aggregation level supported by the terminal a blind detection search space mwirtaéftem a predefined search space
wherein the predefined search space comprises a search space corresponding to the number of RBs being 16; and the ter
performing blind detection in the blind detection search space so as to acquire downlinkifaminzition (DCI). The present
application can improve the gain of downlink coverage and enrich the diversity of implementation methods for enhancimg d
coverage.
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(57) Abstract :

The embodiments of the invention disclose methods of transmitting and receiving control information a network apparatus i
terminal apparatus. The method of transmitting control information ceespra second apparatus receiving from a first apparat
data in m control channels wherein the m control channels carry consecutive control information corresponding to adame |
automatic repeat request process and each of the control informatied aathe m control channels comprises false alarm
indication information and m is a positive integer exceeding or equal to 2; and the second apparatus determining aecording
combinational state of the false alarm indication information carrieceimtibontrol channel whether control information in at lea
one of the m control channels contains a false alarm. In the embodiments of the invention a receiving apparatus rexming 1
information can determine whether a false alarm is presen¢icontrol information.
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(57) Abstract :

Provided in the present application are a method for transmitting and receiving a reference signal a netwarhdda vereninal
device so as to increase the length of a pilot frequency sequence and to reduce correlation between the pilot frequneesy e
method comprises: a network device determines a plurality of resource elements (RESs) for carryi@ghRigthe plurality of RE
distributed across multiple resource units wherein in each resource unit the plurality of REs for carrying the R&t@Slocated
on multiple subcarriers of a same symbol and at least two of the REs carrying the fiRs$ G&Ve different values and the values
the first CSIRS are uploaded on the plurality of REs within each of the resource units by means of a first multiplexing code;
network device sends to a terminal device the firstRSlby means of the ynality of REs.
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